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LOK SABHA
Wednesday, 18th December, 1957,

The Lok Sabha met ag Eleven of
the Clock.

[Mg, SeeaAxER in the Chair]
ORAL ANBEWERS TO QUESTIONS
Nuclear Power Plant

+
Shri D. C. Bharma:
'"f“'}lm Bimal Ghose:

Will the Prime Minister be pleased
% refer to the reply given to Starred
Question No. 376 on the 26th July,
1857 and state whether decision with
regard to the installation of one or
more power planis for generation of
electricity has since been taken?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
No. The matter is still under conside-
ration of Government,

Shei B C. Sharma: May I know
whether we are having any negotia-
tiow with any other country for the
s#bply of machmery and matenal,
énd if so, the name of that country?

Shrimat] Lakshmi Menon: 1 said
that the matter is still under conside-
ration. The hon. Member wants to
Inmow whether we have got supply of
materisls from other countries. 1 do

—weaTE

trial areas in India, and if so, what
those three industrial areas are?

Sheimatt Lakshmi Menmon: The
three industrial areas are Ahmeda-
bad, Bombay and Delhi.

Dr. Eam Snbhag Singh: Calcutta is
nowhere. .

Shri Esaliwal: May I know how
much time it will take for the pro-
ject report to be prepared in respect
of one of these installations?

Shrimat{ Lakshm! Menon: As I
have said, the matter is under active
examination. It is hoped to formulate
a plan covering the next fifteen years.
It should be possible to take a deei-
sion in this matter in the first half of
next year,

Shri Dasappa: May 1 know whether
Government have any idea as to the
extent of foreign exchange ‘that is
required for one of these projects?
Sbhrimati Lakshmi Menon: Govem-
ment have no idea.

(2) the mumber of vielations of
Indian territory by Portuguess traopq

in Goa and Damax during September
and October M87: and
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(b) whether they did any damage to
property and killed any persons on
this side while doing these violations?

The Parliamentary Setfelary to the
Minister of External Affairs (Bhri
Sadath All Khan): (a) and (b). There
were at least twenty-nine border vio-
lations during September and Octo-
ber, 1957. Once, some Portuguese
troops crossed into Indlan territory
and clashed with Indian Police. As a
result, an Indian police-man received
a bullet wound. There were, how-
ever, no fatal casualties and we have
received no reports of any damage to

%

Shri Radhs Raman: In view of the

In the when similar incidents
took place, we sent notes of protest
to the Po Government

Shri Wodeyar: May I know what
action the Government of India have
taken in this matter and whether any
compensation has been paid to the

Bhri Badath Al Khan: I am not
aware of any compensation that has
been paid, but I shall enquire into
this,

Dr. Ram Subhag Singh: May I know
in how many cases the Government
of India have received replies to the
protests that they sent to the Portu-
guese authorities?

Shri Sadath All Xhan: As I have
Just smid, in the past we had sent our

18 DECEMBER 1957 Oral Answars

6cas

protests, but we have not received
any reply.

Shri N. R. Munisamy: May I know

whether it has been brought to the
notice of Government that the Partu-
guese authorities not only denied
these violations, but on the other hand
levelled a very serious charge of
trontier violations by Indians, and if
30, whether any rejoinder has been
given from our side?

The Prime Minister and Minister of
External Affairs (Shrl Jawsharisl
Nehru): 1 have not understood the
hon. Member's question. It is compli-
cated.

Shri N. R. Munisamy: The Porty-
guese authorities have not only denied
the violations, but on the other hand
have levelled scrious charges of
violation by Indians, that s,
that they have violated the customs
posts and all that. I would like to
know whether any rejoinder has been
given in respect of these charges.

Shri Jawaharlal Nehru: Whom do
we lssue rejoinders to? It is not a
court of law. I do not know whether
the hon. Member means press re-
joinders. I do not know what the
hon. Member means. There is the
Indian Government, the governmental
apparatus. There are odd indivi-
duals inside Gos, who are up against
the Portuguese authorities there, We
do not speak for those odd individuals .
or groups who do this, How can we
send rejoinders on their hehalt? All
we can say is that the Government
of India do not function in this way.

Shri Munisamy: They have levelled
A very serious charge against Indians
saying that they have violated their
territory.

Shri T. K. Chaudburi: May I know
whether there hag been any occasion
when our troops opened fire when
these border violations occurred, and
lrw.whetheranyl’omtumm
nel were wounded or killed?

Shri Jawaharial Nehry: On awmy
occasion?
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Shri T, K. Chandburl: When our
personnel returned fire.
Shri Ranga: Did we ever do jt?

Shri Sadath All Khan: There were
39 cases. In soven cases, Portuguese
military personnel illegally entered
Indian territory. In the other 22 cases
the Portuguese fired across the Indian
border.

Shri T, K. Chagdhuri: May 1 know
whether the fire was returned?

Shri Sadath All Khan: We returned
firing in some cases.

All India Radio

°1282. Dr. Ram Subhay Singh: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether a programme titled
“Vividh Bharati" has been launched
by the All India Radio; and

(b) how that programme has been
received by the lsteners?

The Minister of Information amd
Broadcasting (Dr. Keskar): (a) Yes,
Sir;witheﬂectfromtheMOctober,
1957,

(P)Prelmﬁmrysurveyotﬁltuin]
shows that the programme has been
very well received and is on the way
hhmmmgmnuthroughoutthe

country.

Slum Cloarance in Calcutia

+
Shri 8. C. Samanta:
Shri Barman:
Shri Ghosal:
Shri B. Das Gupta:

‘Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No.
1497 on the 31st July, 1957 and state:

(2) whether the Silum Clearance
and Sweepers'’ Housing Scheme sub-
ttad by the Corporation of Calcutta
been duly examined and neces-
decision taken;

*1233.

1

18 DECEMBER 1857

Oral Answere 6030

(b) if so, what are the modifications
made in the Scheme;

(c) how much sum has been sane-
tioned for the Scheme; and

(d) what is the estimate of the
Scheme?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chands): (a) and (b). The sluny
clearance project formulated by the
Calcutta Corporation has been exa-
mined in consultation with West Ben-
gal Government, but it has net been
possible to sanction the project in
view of the inability of the State
Government to sponsor the same due
to funds allocated under Slum Clear-

(c) Certan modifications regarding
provision of (i) one-roomed units, (i)
reduction of densities were suggested
for consideration of the Corporation.

(d) The estimated cost of the pro-
Ject as prepared by the Calcutta Cor-
poration, is Rs, 2:00 crores,

Shri 8. C. Samanta: May [ know
whether over and above this Caléutta
Corporation  scheme, there it any
other scheme by the side of Calcutta?

Shri Anil K, Chanda: Yes. Alto-
gether, we had rceived four schemes,
Onem!romthe(:omtrucﬁonnoud.
West Bengal Government; another
was from the Calcutta Improvement
Trust, Buhthmhnvel!mdybem
sanctioned, and they involve a sum
of about Rs. 71 lakhs. There iz one
scheme known as the Circular Canal
Scheme, which has been sponsored
by the West Bengal Government, It
has been estimated to eost over Rs. 4
crores, !:wrourthi:theschmeror-
mulated by the Caleutta Corpora
costing Rs. 2 crores, o=
Shri Barman; When the scheme is
Analised in the near future, may 1
know whether the sweepers' housing
scheme will be subsidised from the
funds allotted under the Second Five
Year Plan for Scheduled Castes Hous-
Ing Scheme or will it be subsidised
from any general fund?
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Shri Axil K Chanda: The total
funds allocated tentatively for West
Bengal under the Slum Clearance
Scheme during the Second Plan is
Rs. 2,80,00,000 including Rs. 70,00,000,
the State's contribution. The total
cost of the four schemes which have

to e
Calcutts Corporation Scheme is con-
cerned, it is for housing 13,000 sweep-

+
oilg. mmm:
Dt. Ram Snhhag Singh:
Wili the Prime Minister be pleased
to state:
(a) whether it is a fact that as a
result of Bavi changing course 22

13 DECEMBEB 1957  Oral Answers 6033

Indian villages in Khemkaran area
have gone over to Pakistan; and

(b) if so, what steps are being taken
to help and rehabilitate these villag-
ar in the Indian territory?

The Parliamentary Secrefary to the
Minister of External Affairs (8hri
Sadath All Khan): (a) According to
a preliminary report réceived from
the Government of Punjab, about 20
Indian villages have gone over to the
Pakistan side as a result of recent
changes in the course of the Ravi, It
is not known how many of these vil-
lages were in the Khemkaran ares
as detajled reports have not yet been
received,

(b) The Government of Punjab are
taking suitable relief measures.

Shri Rameshwar Tantla: May I
know whether any estimate has been
made of the loss on account of this
change of the river course?

Shri Sadath Alj Khan: We have not
yet received detailed reports But it
is believed that as a result of this
change of the course of the river,
about 497 families have been rendered
homeless, out of which 112 have since
been rehabilitated and the question of
rehabilitating the rest was engaging
the attention of the State Government.

Pr. Ram Snbhag Bingh: May 1
know whether the land belonging to
these villagers are cultivated by them
or by Pakistanis?

Shri Sadath Alli Kkan: I could not
say.

Shri C, R. Pattabhi Raman: Has any
enquiry been made as to whether it
is possible for these villagers to stay
in Pakistan?

Shri Sadath Ali Khan: As I gaid,
rehabilitation measures are Dbeing

taken which means, of course, that
they are on our side.

Shri Mohinddin: Is the boundary
line on the bed of the river as it
shifts from time to time or is it drawn
permanently on the surface so that
there is no change in the line?
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itaelf the boundary, and if it changes
its course, naturally with it the boun-
dary line changes.

Shri Tyagl: 1 remember a year or
#0 back there was some agreement
between India and Pakistan for the
constitution of a Commission which
would finally demarcate the boundary
fine between Indim and Pakistan, I
wonder if 1n the meanwhile Ravi has
been finally agreed upon as the line
of demarcation between India and
Pakistan.

Mr. Speaker: He said that there
may be change of course.

Shrl Tyagi: Is it that on account of
this change of course the territory has
actually gone to Pakistan or is it that
the boundary line 1s tied to the bed
of this river?

Shri Sadath Ali Khan: I do not
quite understand the question

Mr. Speaker: lie wants to know if
Ravi has beecn made the boundary
Iine, and if along with its change of
course, some more land or villuges
belonging to India go away, to tLhe
other side, they will form part of
Pakistan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): That is a quu.lion with some
legal mmplications which 1 would not
straightway answer without reiercnce
to the law.

Mr. Speaker: The Parliamentary
Secretary answered differently

Shri Tyagi: May I clanfy the ques-
tion?

Dr. Ram Subhag Singh: This was
given notice of a month ago. May I
know whether any one of the vil-
lagers who have been rendered home-
less is still living in those villages or
not, and how the land belonging to
these villagers is bemng cultivated at
present?

Shri Jawsharial Nehru: These are
wvery complicated questions which pos-
dblyunmtbemweredeelﬂ?
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by ‘yes' or ‘no’. Even, let us may,
within India, if a river between Bihar
and Uttar Pradesh changes its course,
all kinds of problems about ownership
of lands arise,

Dr. Ram Snbhag Bingh: But the
land is cultivated by somebody.

Shri Jawaharlal Nehrn: Much of the
land goes under water. What happens
to those whose lands go under water?

Sardar Hukam Singh: Is it a fact
that the Rehabilitation Ministry has
refused the responsibility of Rehabi-
litating these people on the plea that
that land still belongs to us and
remains with us even with the change
of course of the river, that is to say,
the boundary has not changed?

Shri Jawaharlal Nehru: I am afraid
1 have not heard of this. As the hon.
Member has drawn our attention to it,
we shall inquire

Sardar Hukam Bingh: For the infor-
mation of the hon. Prime Minister, I
may say that I wrote to the Rehabili-
tation Ministry for rchabilitating these
people and they said that it was not
their responsibility because that land
still belongs to India, they are not dis-
placed, thcy have left of their own
will and, therefore, the Ministry can-
not take up the responsibility of giv-
ing them any land; other measures
must be adopted to rehabilitate them.

Shri Jawaharlal Nehru: That is to
say, it was really an argument bet-
ween the Rehabilitation Ministry and
the Punjab State Government. No-
body denied the fact that they should
be rehabilitated. They said the Pun-
jab State Government should ‘do it. I
am told that that Btate Government
has rehabilitated a good number of
them.

Shri Jaipal Singh: Are we to under-
stand that the obligations under inter-
national riparian rights do not obtain
in regard to our riverine boundaries?

Mr. Bpeaker: The hon. Prime Minis-
ter has said that it is a legal question
which will have to be looked into

carefully.
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Shri Jawaharial Nehru: Any answer
that I might give on the spur of the
moment might not be accurate legally
and otherwise. So I hesitate to give
it That is all T have said.

Shri Tyagi: I want to have informa-
tion about the progress made. Per-
sonally I have some knowledge of
some agreement between Pakistan and
India with regard to demarcation of
the international line. 1 wonder if
that Commussion has reached this
place where the river has changed its
bed, and whether or not it has been
finally demarcated by consent of both
parties?

Shri Jawaharlal Nehru: As far as I
know, it has not reached this place
It 13 a slow process In fact, they
have deliberately started doing it over
the admitted parts, that 13, non-con-
troversial parts, so as not to be tied
up; after finishing those non-contro-
versial parts, they will deal with the
controversial parts, when they are
hmrted 1n number

Shri Tyagl: Are we still maintan-
ng possession of the land which has
gone on the other side of the river?

Shri Jawaharlal Nehru: I could not
say. 1 should rather doubt it. It s
not completely a one-sided affair.
Some land from this side has gone
over to that side and some land on
that side has come over to this side
when the river changed course

Labour Intensive Schemes

*1235. Shri Harish Chandra Mathur:
Will the Minister of Planning be
pleased to state:

(a) whether Covernment have exs-
mined as to what extent additional
labour intensive schemes could be
taken in hand to make good the short-
fall in employment opportunities as a
result of the re-adjustment of the
Plan; and

(b) if so, the conclusion arrived at
in the matter?
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“he Parliamentary Secretary te the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
and (b). The matter is under examina-
tion.

Shri Harish Chandra Mathur: May
I know if the Government have assess-
ed the shortfall in the employment in
these two years of the Second Five
Year Plan which are already closing?

Shri L. N, Mishra: We have not as
yet assessed the shortfall in employ-
ment; but, this much I can say that
progress has been slow and it has not
been up to our expectations during
these two years,

Shri Harish Chandra Mathar: What
wete the Government's expectations
and what was the shortfall? Would
the hon Minuster give some idea?

Shri L. N. Mishra: I cannot give the
exact figures But the figure on the
live registers maintained-—the Iatest
figure—s 8,860,000

Shri Harish Chandra Mathar: Will
the hon Minister recollect that during
the discussion on the resolution on the
Second Five Year Plan he himself
stated that Government 15 taking
active steps in thus respect® May 1
know what active steps have been
taken by the hon Minister?

The Minister of Lahour and Em-
ployment and Planning (Shri Nanda):
The active steps have actually emerg-
ed in the shape of wvarious schemes
which were incorporated in the
Second Five Year Plan.

Credit Offer by Xugosiavis

+
f Shri Bibhutl Mishra:
{ Shrl Raghunath Singh:
| Shri Assar:

(a) whether it is a fact that Yugo-
slavia is prepared to supply equipment
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for eldctrical engineering, shipbuilding
#te. to Indis on medium-term credit;
and

(b) it so, at what stage is the mat-
ter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir. Some offers
have been received from “Intertrade,
Yugoslavia,” which are being process-
ed by the State Trading Corporation in
consultation with prospective buyers.
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Kumari M. Vedakamari: May I
know whether this agreement with
Yugoslavia would enable us to pay
for the purchases to be made?

Shri Satish Chandra: The State
Trading Corporation has entered into
an arrangement with ‘Intertrade’, the
Foreign Export Organisation of Yugo-
slavia that the purchases made by
Yugoslavia from India will be paid
for in Indian rupees and will be uti-
lised for repurchase of Indian goods
by Yugoslavia.

Kumari M. Vedakumari: May 1
know whether the interest charged on
deferred credit is lower than the
European market?

Shri Satish Chandra: It 1s likely to
be lower than the West European rate
of interest

Labonr Tribunals

*1288. Shrl Sangapna: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any cases of non-imple-
mentation of the awards of the
labour tribunals by the industrial con-
cerns have been reported to Govern-
ment by the Trade Unions in the
country; and

(b) if so, the action taken thereon?

The Depuiy Minister of Labour
(Shri Abid AHl): (a) Yes, cases of
alleged non-implementation of awards
are reported to Government from
time to time.

(b) Appropriate action is taken
according to the requirement of each
case.

Shri Sanganna: May I know what
safeguards have been provided against
the non-implementation of the awards
and what penalty has been provided?

Shri Abid AH: Penalty is provided
for in the Act. We take action when-
ever a complaint is made to us. Our
industrial relations machinery takes
up the case. Sometimes settlement is
arrived at and sometimes prosecution
is filed.
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Shri Prabbhat Kar: May I know whe-
ther it is a fact that in cases where
the Regional Labour Commissioner
has asked for the permission of the
Government for the prosecution of the
employers, the Government has not
sanctioned the prosecution?

Shri Abid Ali: Wherever necessary
we had sanctioned prosecutions. Pro-
secutions have been filed and some
individuals have been fined also.

Shri Prabhat Kar: May' we know
the number of prosecutions, say in
10577

Shri Abid All: I have figures for
three years; one m 54, another in 54
and the third in 57.

Shri Punnoose: May I know whether
this was one of the subjects under
discussion in the last Labour Minis-
ters’ Conference and, if so, what was
the recommendation of that Confer-
ence?

Shri Abid Ali: It was discussed and
a code has also been formulated
according to which both the parties
have to carry out their part of the
contract so fur 8s this particular
subjoct is concerned. A Steering Com-
mittee was also thought of so that
there should be a tripartite committee
at every level. the industry, the Centre
and local, A Special Officer is to be
appointed both in the Centre and in
the States to watch the implementa-
tion of the awards

Shri Surendranath Dwivedy: Is it a
fact that the Villers Colliery, Talcher,
has not implemented the award since
1956 and no prosecution has been
launched against it?

Shri Abid Ali: They are in financial
difficulties and Government have per-
suaded them to pay. They are paying
whenever some amount 1s available.

Engineering Goods

241, Swrl Raghunath Bingh: Will
the Minister of Commerce and ¥ndus-
try be pleased to state what is the
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The Minister of Commeros (ShA
Kanungo); Quite encouraging.
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Shri Harish Chandra Mathur: May
I know which of the countrics offer a
good market for our engineering pro-
ducts?

Shri Kanungo: We mostly concen-
trate upon West Asia and East Asia.

Shri R. Ramanathan Chettiar: May
I know what 1s the total amount of
export of engineering goods from our
country”

Shri Kanungo : I have answered
that, last year it was a little more
than Rs 7 crores

Sati Food Industry

*1242. Shri Dasaratha Deb: Will
the Minister of Commerce and Indus-
try be plcased 1o state:

(a) whether any amount was grant-
ed to the Government of Tripura for
1952 to 1956 for patronising Sati Food
Industry in Tripura;

(b) if so, the amount granted so
far;

(c) the progress that has beem
made;

{(d) whether any scheme has been
submitted to Government by any pri-
vate organisation; and

(e) if so, what are those plans and
what steps have been taken so far
thereon?

The Minister of Induwicy (Shri
Manubhai Shah): (a) to (e): The
scheme for the development of Satl
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Food Industry in Tripura State was
submitted by Shri Bhowmick in 1952
and it was approved by Government
in consuitation with the
Commission A sum of Rs. 8,000/
was sanctioned during 1853-64 to
implement the scheme on experimen-
tal basis. This amount was required
for purchasing of 100 machmes and
other ancilliary equipment and for
meeting the pay of 5 demonstrators
for distributing these machines free
of charge to 100 selected willages
around Agartala As the amount
remained un-utihsed during 1953-54,
provision was renewed during 1954-
55

As, however, suitable machines
could not be obtained even from the
originator of the scheme Shr: Bhow-
mick, this amount was never drawn
and it ultimately lapsed

Shri Dasaratha Deb: May I know
whether Government will attempt
again to explore the possibilities of
such a scheme somewhere else?

Shri Manubhai Shah: Continuous
effort over a period of 4 years s
more than enough for such a small
scheme As the response has  not
been forthconung it has lapsed

Cement Factories

*1243. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state whether the
cement manufacturing factories have
been muxing the substitutes of cement
at the production stage and distribut-
g this mixed cement to the consum-
ers in the country?

The Minister of Industry (Shri
Marubhat Shah): No, Sir

Shri Jhnlan Sinha: Have the Gov-
ernment made sure that the by-pro-
ducts of the fertilizer factory are not
being muxed with cement to tide over
the present scarcity of cement m the
country?

Bhri Manubhal Shsh: The question

as originglly tabled is slightly differ-
ent from what the hon. Member is
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now asking. What he says is correct
that the by-products of the chemical
fertilizers are being utilised for the
manufacture of cement. But pozzo-
lonic cement is different from normmal
cement that i3 made from {ertilizer
remdue,

Shrl Jhulan Sinha: May I know if
as a result of the addition of these by-
products with cement the strength of
the commodity has decreased?

Shri Manubhai Shah: The AC.C.
has put up a factory attached to Sin-
dri, and there the production has
gone up by more than 3 lakh tons of
standard quality per annum.

Shri €. R. Pattabhi Raman: Is there
any inspection or check at the pro-
duction end so far as cement factor-
les are concerned?

Shri Manubhal Shah: Yes, Sir, it
has to satisfy the BSS and ISS stand-
ard specifications

Manufacture of Nylon Fibre

*1245, Shrl V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have any
proposal  for the manufacture of
“Nylon" fibre 1n India; and

(b) whether it 1s possible to manu-
facture Nylon fibre in any of the
existng units producing Rayon pulp
or Rayon fibre?

The Minister of Commerce (Shri
Kanungo): (8) Yes, Sir

(b) No, Sir

Shri V. P. Nayar: May I know
whether Government are aware that
fishing nets made of nylon fibre have
been increasingly popular with the
fishermen because of their higher
durability as compared to cotton yarn
made fishing nets, and whether it 1s
a fact that the recent import restrac-
tions have handicapped the fishermen
and they are not getting their re-
quirements?

Mr. Speaker: How does it aride?
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Shri V. P. Nayar: 1 am asking
about nylon nets, Sir.

Mr, Speaker: The question is about
nylon fibre.

8hri V. P. Nayar: Nylon was im-
ported primarily for fishing industry.

Mzr. Speaker: The question is about
nylon fibre and whether it 1s possible
to manufacture nylon fibre in any or
the existing units producing rayon
pulp. Whether nets are produced or
imported does not arise.

Shri V. P. Nayar: My question 1s
not that. Iz the Government aware
that because of import restrictions
and because we do not have adequate
nylon fibre manufactured in India the
fishing industry 1s affected?

Mr, Speaker: How does that arise?

The Minister of Commerce and In-
dustry (Shri Morarjl Desal): Some
complaint was made about this on
account of the import restrictions,
and that is being looked into.

S8hri V. P. Nayar: May 1 know whe-
ther Government have considered the
possibility of manufacturing nylon
fibre with little modification or addi-
tions which may be necessary in the
‘Travancore Rayon Factory?

The Minister of Industry (Shrl
Manubbai Shah): That is precisely
the answer to this question, that it
is not possible to manufacture nylon
in a rayon factory. But Government
have licensed one factory at Kotah
which will, I think, meet with prac-
tically the entire requirements of the
<country.

Evaluation Officer for Manipur

*1247. Shrl L. Achaw Singh: Will
the Minister of Planning be pleased
to refer to the reply given to Starred
Question No. 1503 on the 5th Sep-
tember, 1957 and state the progress
since made in the appointment of a
separate Evaluation Officer for Mani-
pur?
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The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (8hri L. N. Mishra): The
Evaluation Officer for Manipur joined
duty on the 24th October, 1957.

Shri L. Achaw Singh: In view of
the fact that many development
blocks have been opened very recent-
ly in 1856-57, may I know whether
the Government will take early steps
to appojnt a stparate evaluation offi-
cer for Manipur as the present officer
is stationed at Silchar and he canmot
function properly from there?

Shri L. N. Mishra: This Evaluation
Officer has been appointed exclusive-
ly for Manipur only

Shri Dasaratha Deb: May I know
whether any Adwvisory Committee 10
go through the working of the Com-
munity Projects area in Manipur do
exist at present?

Shri L. N. Mishra: There must ba
an Advisory Committee attached to
the Block Development Officers, but
no Advisory Commuttee is attached to
the Evaluation Officer.

Ulhasnagar Township

*1248. Shri Parulekar: Will the
Minister of Rehgbllitation and Mino.
rity Affairs be pleased to state:

(a) the percentage of non-claimant
and claimant refugees settled in Ulhas-
nagar in Bombay State;

(b) whether it is a fact that the
non-claimant refugees have been serv-
ed with notices for payment of arrears
of rent for their tenements for the
period from 1949 to 1955;

(c) whether it is a fact that the
claimant refugees have been served
with notices for payment of arrears
of rent for the period from 1940 to
1953; and

(d) it 30, the reasons for demand-
ing from the non-claimants arrears of
rent for = period Jonger than the
period for which the claimants have to



Affairs (Bhri P. 8. Naskar): (a) The
information 1s being collected and will
be laud on the Table of the Sabha

(b) Yes.

(¢) Those claimants who filed com-
pensation applications before  3lst
October, 1953 arc hable to pay rent up
to that date, the arrears being treated
as public dues

{d) Claimant displaced persons liv-
g 1n allotable property were given
rent remissions from a back date ac-
cording to the period during which
they were required to file apphcations
for compensation ‘Those who filed
apphcations 1in 1953 were given remus-
zion of rent with effect from 1st Nov-
ember, 1853 No such considerations
operated in the case of the non-clai-
mants However, in order to provide
them also with some rehef they have
been given a similar concession with
effect from 1st October, 1955, the date
up to which the last claimant category
was to file applications for compensa-
tion, provided they acquire the allot-
able property in their occupation ac-
cording to Rules

Shri Parulekar: May I know whe-
ther Government have based the de-
mand for payment of arrears of rent
from non-claimants on the paying
capacity of non-claimants?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): There is no question of pay-
ing capacity, if 8 man occupies a house
and the rent 1s fixed, he has to pay
the rent

Shri Manay: Is 1t not a fact that the
rent has been enhanced thrice during
the period from 1949 to 19557

Shri Mehr Chand Khanna: Which
colony the hon Member 15 referring
to?

Shri Manay: Mulund Camp, Bombay,
which 1s governed by the Ulhasnagar
Camp Commander

BShri Mehr Chand Khanna: I have
no knowledge about the Mulund Co-
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lony In fact, I went to Mulund
Colony only about three or four
months back, and what the people
represented to me was that the value
of the land was a little higher; they
did not represent to me about the rent
at all If the hon Member wants to
bring 1t particularly to my notice, I
will have 1t examined

Soap

*1249. Shri Yajnik. Will the Mius-
ter of Commerce and Indusiry be
pleased to state

(a) whether 1t 1s a fact that the pro-
gress of Swadeshi Indian soap and toi-
let products has been seriously retard-
ed by the unhealthy competition by
a monopoly combine largely financed
by foreign capital,

(b) whether 1t 1s a fact that only
31° of the production capacity of the
Indian soap manufacturing units 1s
being utilised to-day while 97% of
the largely foreign combines capacity

to:;l soap manufacture is being utilised,
an

(c) whether Government propose to
consider the advisability of refusing
the further expansion of the produc-
tion capauty of the foreign combines
with a view to the further utilisation
of the production capacity of the In-
dian scap manufacturers®

The Minister of Industry (Shri
Manubhai Shah): (a) to (c) Accord-
Ing to the Government’s industrial
policy, all industrial units operating
m the country whether foreign owned
—controlled or otherwise have to be
treated allke The existence of the
more efficient soap factories has given
the other units an incentive to improve
the quality of their products as well as
thewr sales organisation

The percentage of utilisation of ca-
pacity varies from urut to umt

There being some unutilised capa-
aity in the organised sector of the Soap
Industry, there i1s no scope for any
more capacity therein The import of
soap is now totally banned. This and
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other steps should help the industry
in utilising its existing capacity to a
greater extent.

Shri Yajnik: May I know if any rep-
resentation has been made about the
greater unused capacity of the 100 per
cent swadeshi soap manufacture?

Shri Manubhal Shah: The represen-
tation 1s not quite as pointed out by
the hon. Meniber. There has been, as
the House is aware, several represen-
tations in the past, whether the fore-
ign controlled soap factories in this
country are expanding to the detriment
of Indian soap industry, but it is not
borne out either by facts or by ex-
perience. As I said the growth of the
Indian owned industry has been far
more rapid than the foreign owned
industry.

Shri Yajnik: In view of the fact—I
understand 1t 1s not disputed—that a
larger percentage of the Indian units
is unutilised, would Government con-
sider, or has Government considered
the possibility of buying all their re-
quirements for all departments from
the 100 per cent swadeshi soap manu-
facturers?

Shri Manubhai Shah: His definition
of swadeshi 1s rather different as the
hon Member points out As I said, the
foreign ow ned industry of soap in this
country in the la.t five years has in-
creastd lo some extent. The produc-
tion thcre has increased from 57,000
tons to 65,000 tons However the In-
dian-owned indusiry has expanded its
proauct.on fiom 1,22000 tons to
1,27,000 tons. This 13 a much larger
growth, This is a clear proof of the
growth and witality of the Indian
owned industry.

Shri Sadhan Gupta: May we know
the respective capacity?

Shri Manubhai Shah: I clearly ans-
wered that it is not true that the
swadeshi industry is not expanding.
Swadeshi in both the definitions are
expanding, and the one owned by In-
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Shri ¥ajnlk: Part (b) of the ques-
tion has not been answered, ‘whether
it is a fact that only 31% of the pro-
duction capacity of the Indian soap
manufacturing units is being utilised
today while 97% of the largely foreign
combines capacity for soap manufac-
ture, is being utilised'.

Mr. Speaker: What is the answer?

Shri Manobhai Shah: I have ans-
wered specifically that the percentage
of utilisation of capacity varies from
unit to unit. If the hon. Member
wants to know about each umit I am
prepared to give the information in
some of the broad units; for instance,
foreign owned capacity varies from 34
per cent to 82 per cent; sumilarly, in
the Indian owned industry it waries
from 25 per cent to 65 per cent etc.

Shri Sadhan Gupta: It has been
stated that the soap production of
foreign owned industry has increased
less than thc production of Indian
owned industry, May I know what is
the respective unuulised capacity which
has been utihsed during this period,
and whether the foreign owned con-
cerns have been able to utihse more
of its capacity than the Indian owned
concerns?

Shr1 Manubhai Shah: It 1s also clear,
as I said, from the answer that no new
capucities are be.ng permutied, be-
cau-¢ the country i1s more than scld-
sufficoent in snap, and so0, the only
thing to do now 15 to utilise more of
the existing capacity. It 1s clear from
the figures of the Indian-owned soap
industry that its utilising capacity is
gradually much more than the fore-
1gn-owned industry.

Shri Thirumala Rao: Is there any
proposal with the Covernment to ex-
plore markets outside India for soap?
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Kasturbhai Lalbhali Committee

*1250. Shri Supakar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether the recommendations
contained in the Kasturbhai Lalbhal
Committee's report on the Central
Public Works Department and Central
Water and Power Commission have
been given effect to; and

(b) the percentage of savings effect-
ed thereby?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
€handa): (a) Out of the 23 major
yecommendations made in respect of
the CP.W.D. 11 have already been
implemented and 3 will be implement-
ed shortly. Seven recommendations
have not been accepted and two are
still under consideration.

(b) It is difficult to assess this pre-
cisely.

Shri Supakar: Regarding the depart-
mental charges, the Committee has
recommended certain reductions in
percentage to effect economy. May 1
know how far that recommendation
has been implemented and what is the
percentage of saving so far as the
departmental charges on the works
are concerned?

Shri Anil K. Chanda: So far as the
recommendations about the depart-
mental charges are concerned, it has
not been accepted by the Government.

Shri Supakar: May I know the rea-
sons?

Shri Anil K. Chanda: It has not been
found feasible to work out the recom-
mendations.

Shri Supakar: Having regard to the
fatt that the States Public Works De-
partments are able to reduce their
departmental charges to about five
hmwcent.,mylknowmit

e for the CPWD and the
cumwmwmcmm
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to effect at least some saving in per-
centages of the departmental charges?

Shri Anil K. Chanda: So far as the
Central Water and Power Cormnmission
is concerned, it is not under this Mi-
nistry. So far as the departmental
charges of the CPWD are concerned,
we have very closely examined this
question. We have not found it possi-
ble to lower the maintenance charges.

SBhri T. N. 8ingh: Generally, most
of the works are done through the
agency of the States so far as these
public works are concerned, the States
have got their own departments.
Those departments are the 3agencies
for works such as laying of roads,
building bridges, etc. That is the
practice, For these works, the State
engineers come in and help them. I
want to know, in view of the discrep-
ancy between the two sels of xystems
so far as the departmental charges go
and also in view of the rates, ete, if
Government have ever thought of the
possibility of bringing them in line.

The Minister of Works, Houslng and
Supply (Shri K, C. Reddy): In respect
of the departmental charges of the
State Government, the hoen. Member
may be aware that the salaries pre-
vailing in the States are generally
lower than the salaries prevailing at
the Centre. Perhaps, that is the rea-
son why the departmental charges in
the Centre are perhaps higher than
the departmental charges in the States.

Shri T. N, Singh: Is it not true that
the scheduled of rates which are ob-
served in the States are not observed
by the CPWD when they get a work
done by themselves?

Shri K. C. Reddy: I would like to
have notice to answer that questien.

Shri Tyagi: What 15 the total value
of the economies which have been re-
commended by this Committee? How
many of those recommendations have
been accepted by the Government?

Shri K. C. Reddy: The total amount
will have to be worked ocut. We bave
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answered that. It is difficult to esti-
mate precisely the amount saved. That
18 because of the reason that whereas
some economies have been effected—
the department has grown and the ex-
penditure has grown in other direc-
tions—it is very difficult to break up
the figures to assess the amount of
economy precisely.

Shri Tyagi: As to the working out
of the figures, I can understand the
difficulty of the Government,—regard-
ing the estimates, etc.,,—but what 1s the
total amount of economies recommend-
ed by this Committee?

Shri K. C. Reddy: That has to be
worked out

Shri T. N. Singh: Sir, my question
has not been answered. The answer
that has been given states the number
of recommendations made and the
number 1mplemented What the House
wanted and the questioner wanted
was whether the content of the re-
commendations was accepted or not.
The answer said that seven recom-
mendations were not accepted and cer-
tain things were accepted How will
that enable a proper appreciation of
the answer given? I wanted to know
whether you will give a direction that
more precise and comprehensive ans-
wers 1n such cases should be given

Bhri Anil K. Chanda: We will place
a statement on the Table of the House
showing the exact position of the re-
commendations of this Committee

Mr, Speaker: The hon Members
will also make sheir questions clearer

Shri T. N. Singh: I was quite clear.

Shri Sapakar: I made my question
&s clear as possible, and I
that the hon Miruster will at least—
whule there have been s0 many recom-
mendations made—lay a statement on
the Table showing which recommen-
dations are acceptable and which are
Bot acceptable to the Government.

Mr. Speaker: The hon Members
would have known what recommenda-
tions have been accepted by the Gov-
ernment from the answer given. The
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hon. Members may change the langua-
ge and make their questions clear.
Next question.

Nangal Fertiliser Chemical Factory

*1252. Shri Daljit Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether 1t 13 a fact that no re-
servation 1s being made for the Sche-
duled Castes, Scheduled Tribes and
Backward Classes in the recruitment
of the staff of the Nangal Fertilizer
Chemical Factory in spite of Govern-
ment pohicy; and

(b) m case these categories of per-
sons are recruted, the number of
such persons taken in service so far?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandrs):
(a) No, Sir.

(b) 46

Shri Daljit Singh: May I know by
what time the percentage of reserva-
tion for the Scheduled Castes and the
Scheduled Tribes and other backward
classes will be completed according to
the Government policy?

Shri Satish Chandra: As far as back-
ward classes are concerned, there is
no reservation for them. The reserva-
tion applies only to the Scheduled
Castes and Scheduled Tribes. There
is no Scheduled Tribe population in
that part of the country As far as
Scheduled Classes are concerned,
every effort will be made to recruit
more people consistent with efficiency
and the availability of persons with
suitable experience and qualifications.

Pllyonlndhul.n.c.

Shrl 'Vajpyu-
1254 {sm Rameshwar Tantin:

Will the Prime Minister be pleased
to state:

(a) whether a play tantamounting
to a slander on India, was played om
television by the B.B.C. recently;
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(b) whether the Indian High Com-
missioner has lodged a protest against
this play; and

(c) if so, with what results?

The Parliamentary Secretary to the
Minister of External Affairs (8hri
Sadath All Khan): (a) to (c). A play
“Free Passage Home"” was recently
televised by the British Broadcasting
Corporation. As it had certain objec-
tionable features, our High Commis-
sion 1n London pointed these out to
the Corporation. In reply, the author,
Mr, Ian Mac Cormick, has regretted
giving any offence to Indian senti-
ment and has offered his apologies for
any impression that the play was in
any way biased against India.

Shri Vajpayee: May I know whether
the apology tendered by the author
of the play was broadcast by the Bri-
tish Broadcasting Corporation?

The Prime Minister and Minister of
External Affairs (Skri Jawaharlal
Nehru): We do not know.

Shri B. S, Murthy: May I know the
name of the play?

Shri Sadath Ali Khan: Free Passage
Home. I said 1t m the answer.

Shri Thirumala Rao: Have they
given assurance that the play will not
be repeated again? That 1s lacking in
that expression of regret.

Shri Jawaharial Nehru: No, Sir. We
do not know. The assurance was about
the whole play. They might make
some changes possibly. 1 do not
know.

Radicactivity

*1255. Shrimati Ia Paichoudhari:
Will the Prime Minister be pleased to
state:

(a) whether it is a fact that the
Atomic Energy Department of the
Government of India has recently ins-
talled equipment for collecting dust
from the atmosphere at the Meteoro-
logical Observatory in  Srinagar
(Kashmir) for assessing the extent of
radio-activity therein;
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(b) if so, the date from which the
equipment became operative;

(¢) the amount of dust so far col-
lected; and

(d) the extent of radio-sctivity dis-
covered in it?

The Prime Minister and Ministor of
External Affalrs (Shri Jawahariad
Nehru): (a) Yes, Sir.

(b) 15th October 1857.

(c) and (d). Dust present 1n 22 c.ft.
of amir is collected daily. The average
amount of radio-activity in the air at
Srinagar during the past two months
is about 1:5 micro-micro curies per
cubic meter of air, which is much be-
low the danger level.

Shrimati Na Palchoudhuri: May I
know the total expenditure incurred
in the installation of this new equip-
ment at Srinagar?

Shri Jawaharial Nehru: I do not
know.

Shri S. V. Ramaswami: May I know
how many collecting cenires are
there? I think only one Is it not
better to have more centres so that
we may have a regular check-up of
radio-activity in our atmosphere?

Shri Jawaharlal Nehru: There are
cenires at Bombay, Madras, Calcutta
and two or three other places to my
knowledge; there may be more.

Shrimati Ila Palchoudhmri: May I
know whether it has been found that
some crops have been affected by
this radio-active fall-out? This dust
was sent on 15th October to Bom-
bay; will this be more or less the
time when any report about such
dust can be had from the examina-
tions?

Shri Jawsharial Nebru: I do not
understand this question There |is
a constant examination and records
are kept. Thus far, all these records
have not indicated any near approach
to what might be called the danger
zone, There the matter rests. 1 do
not think anyone has noticed living
beings being affected by this any-
where.
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Central Tenants Association, Delhi

Dr. Ram Sobhag Singh:
*1284. { Shrimatl Sucheta Kripalani:
Shri T. B. Vitital Rao:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether Government have re-
ceived memoranda from the Cen-
tral Tenants Association, Delhi
(Regd.) and Delhi State Kirayadar
Association regarding the demands of
the tenants in the Capital; and

(b) if so, the action taken or pro-
posed to be taken on the various de-
mands made therein?

The Deputy Minister of Works,
Mousing and Supply (Shri Axil K.
Chanda): (a) Yes, Sir.

(b) The demands are receiving the
attention of the Government.

Dr. Ram Subhag Singh: May I know
what are the specific demands 01' the
tenants?

fSbrk Agil K. Chanda: The memoran-
dum runs to 22 pages. It 15 verry duffi-
cult for me to read it. There should
not be any eviction that is the main
point.

Dr. Ram Subhag Singh: May I know
the number of tenants who have so
far been evicted?

Shri Anil K. Chanda: I have not got
the statistics; a separate question may
be put.

Bx. Ram Subbag Simgh: May I know
whether any effort 18 being made by
the Government to settle those per-
sons who have been so far evicted?

Shri Anill K. Chanda: To settle them
is beyond the competence of the Gov-
ernment.

Bhri B, 8. Murthy: May I know whe-
ther the hon. Deputy Minister is aware
of the promise made on the floor of
4h# House that a committee will be
<eonstituted to go into the whole ques-
tion about tenancy, rent, wtc. inm Delhi?
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May I know whether a committee has
been constituted?

Shri Anil K. Chanda: The Govern-
ment reviewed the position very care-
fully and came to the conclusion that
a committee would take inordinately
long time. As such, Government
would be examining all the aspects of
the problem and formulate certain
proposals, The Government have
given up the idea of constituting a
commitiee for this purpose.

Dr. Ram Subhag Siagh: May I know
whather the Government will give
any assurance what time 1t will re-
quire to tackle this problem?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): We cannot
state any definite time, The whole
question involves a number of difficul-
ties There have been demands from
the tenants’ side and also demands
from the various associations of house-
owners. We have got to examine very
carefully all these demands and we
are doing 1t very expeditiously, as ex-
peditiously as possible. We have met
the representatives of the associations
of tenants and also representatives of
the associations of house-owners We
are sorting out the various problems.
There will have to be inter-Ministerial
discussions; then we have to formu-
late proposals and take action. We had
hoped to formulate our proposals by
now, but I am afraid it will take some
more time

Shri Mahanty: The hon. Minister in
reply to a previous question stated
that the matter has been receiving the
attention of the Government. But then
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the main demand that there should be
no eviction.

Dr. Ram Bubhag Bingh: May 1 take
it that it is within the competence of
Government to proceed in this matter,
because the Deputy Minister said that
1t 1s beyond the competence of any
Government to do it?

Shri Anil K. Chanda: What I said is
this. We cannot find enough accom-
modation even for the Government
employees. I believe 47,000 Govern-
ment employees are without suitable
accommodation. If a man is ewvicted
for non-payment of rent, I do not
know why the Government should
provide him with alternative accom-
modation,

Dr. Ram Subhag Singh: May I know
whether these persons have been evic-
ted because of non-payment of rent,
because of the high charges prevailing
here in Delh1?

Shri Anil K. Chanda: I am speaking
subject to correction; I believe 80 per
cent of the cases are with regard to
non-payment of rent.
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Shri Damani: May I know what
steps are being taken to improve the
quality of Rajasthani wool to be
used 1n manufacturing woollen fab-
rics?

The Minister of Indusiry (Shri
Manubhali Shah): There are schemes
to improve the quality as well as the
quantity of wool There 1s a provi-
sion of about Rs 4 to Rs 6 crores for
this purpose to raise the production
from 65 milion lbs to about 80 mil-
hon 1bs.

Shri Damani: May I know what
amount has been sanctioned to the
Rajasthan Government this year?

Shri Manubhai Shah: That does not
arise out of this question. I have
given him a broad answer that there
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are schemes to improve bhoth the
quality and quantity and there is
sufficient provision for the whole
country. If another question is tabl-
ed about the amount for the Rajas-
than Government, certainly the Food
and Agriculture Ministry would give
the answer.

Shri Thirumala Rao: With regard
to part (d) of the question, the Min-
ister was pleased to say that i1t does
not arise The gquestion 1s, “If not,
whether Government have made any
attempts to develop such industries?”
Is it not concerned with the question
or 18 it out of 1t?

Shri Satish Chandra: The answer
to part (d) 1s 1n the context of the
answer given to (b) and (c). In that
context, I have given the answer, If
the question was framed different-
ly, probably the answer would have
been different.

Shrl Thirumala Rao: I am addres-
sing the Chair to put a proper inter-
pretation

Mr. Speaker: All the sub-clauses
must be read together. It is not
as if generally the Government is
indifferent, but in respect of a parti-
culur portion, Government says, “It
does not arise”.

Bhri Thirumala Rao: As a sort of
corollary to the other answer, it can
be answered. This 1s too legalistic
an interpretation.

Mr. Speaker: Why does he say it
does not arise?

Shri Satish Chandra: The question
was whether products which are pre-
pared in foreign countries from this
wool cannot be prepared in India. In
answer to (c), the reply given is that
this wool is used for manufacturing
carpets, blankets and tweeds in this
country also. That is already cover-
ed. What he wanted is whether any
attempts to develop these industries
further are being made in the coun-
try.
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Mr. Bpeaker: Whatever is manu-
factured elsewhere in forelgn coun-
tries, instead of ing the raw
material to that country, why do we
not manufacture them here and then
export the manufactured goods? That
is the object of the question.

Shrl Satish Chandra: These are
already well-established industries in
the country, Only surplus wool js
exported.

Mr. Speaker: The answer ought not to
be, therefore, that *“it does not arise".
The answer can be, “There is no good
manufacturing it here; they manufac-
ture in different manner or we cannot
manufacture” or something of that
kind.

8hri Rameshwar Tantia: Is there
any import of raw wool or woollen

thrcads to India from foreign coun-
tries?

The Minister of Commerce (Shri
Kanungo): There 1s some amount of
import of particular varieties which
are not manufactured or which are
not available in the country

Mr. Speaker: Th® Question Hour 1s
over.

Shri 8. M. Banerjee: May I invite
your kind attention to Question 1280
on the closure of textile mills in Kan-
pur? I have requested the hon. Minis-
ter also kindly to reply to that ques-
tion, as a special case. It is a very
important question.

Mr. Speaker: Is the hon
willing to answer?

Minister

The Minister of Commerce (Shri
Kanungo): If the Chair directs, I will
do so.

Mr. Speaker: The Question Hour
alone will be utilised for purposes of
questions—for non-official purposes.
The rest of the time is entirely at our
disposal for official work. Now, if the
hon. Minister is willing to allow, I
will allow this question; otherwise not.
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The rest of the time is entirely devot-
ed to official work, If the hon. Minis-
ter himself wants to give an explana-
tion regarding this to clear up any
doubts that might arise, I have no ob-
jection; I will call on him. If he is not
willing to do so, I will pass on to other
matters.

Shri Punnoose: On a point of order.
The question is there in the list. So
the Minister 1s bound to give answers
to questions. So the question 1s whe-
ther you give permussion or not. If
you give permssion....

Mr., Speaker: I do not give permis-
sion I cannot extend the time The
first hour alone is devoted to answer-
ing questions. Whatever questions are
reached, they are answered The rest
of the answers are laid on the Table
of the House for information The
rest of the time is entirely at the dis-
posal of the Government for official
business If the Minister himself
thinks that he must give an explana-
tion or clear up certain doubts, then it

is his look out. I cannot ask hum to
do so.

Shri S. M. Banerjee: The statement
is not quite clear.

The Minister of Commerce and In-
dustry (Shri Morarjl Desai): If the
hon. Member wants any explanation
or any information afterwards, if he
asks, we will certainly supply them
afterwards.

Mr. Speaker: We will pass on to the
next item.

WRITTEN ANSWERS TO
QUESTIONS

Copper and Brass Metal Works,
Kumbakonam (Madras)

*1280. Shri Elayaperumal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount allotted during the
year 1956-57 to the Copper and Brass
Metal Works in Kumbakonam, Tan-
Jore District, Madras State;
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(b) how many workers have been
benefited from this factory so far; and

(c) how many Scheduled Caste
workers have been selected for this
kind of work?

The Minister of Industry (Shri
Manubhai Shah): (a) Departmental
scheme of the Madras Government
for a servicing Centre for the Deve-
lopment of Brassware industry at
Kumbakonam was sanctioned 1n
1956-57. A loan of Rs. 563,046 was
sanctioned for the scheme in 198
and 50% thereof amounting to
Rs. 2,81,623 was released to the State
Government.

(b) and (¢) The Centre has not yet
started functioning.

Coal Mines Bopus Scheme

*1231. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) at what stage is the proposal to
amend the Coal Mines Bonus Scheme
with regard to removal 8 attendance
qualification for eligibility; and

(b) the reasons for the delay there-
of?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The
matter is under examnation.

Indo-U.S5.A. Trade

J Shri Heda:
°1289.“ Shei Shivananjappa:
Will the Minister of Commerce and
Indastry be pleased to state:

(a) how 15 our balance of trade with
the U.S.A. for the last 3 years;

(b) the reasons for decrease in our
exports to the US.A.; and

(c) the steps taken for improving
the position?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 71].
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()] There has been no decrease in
our over-all exports to the U.B.A.

(e) Does not arise.
Flilm Produacers

¢1240. Shri Wodeyar: Will the
Minister of Information and ‘Broad-
easting be pleased to state whether the
Government of India have given any
help to the producers of films that
have received State Awards for t.heir
being exhibited in foreign countries?

The Minister of Information and
Broadeasting (Dr. Keskar): Films
which win State Awards are recom-
mended for entry in International
Film Festivals and Exhibitions held
in foreign countries from time to
time. Apart from this no other assis-
tance is required by the producers of
the films who are free to arrange for
their exhibition in foreign countries
with foreign exhibitors.

Export of Iron Ore

s1244. Sardar Igbal Singh: Will the
Minister of Commerce and Industry

be pleased to state:

(a) whether any fresh markets have
been found for our Iron ore exports
during the current financial year;

(b) if so, which are they; and

(c) whether any special efforts have
been made or are proposed to be
made {o step up exports?

The Minister of Commerce (8hri
Kannngo): (a) to (e). Although no
exports have taken place to any new
country other than countries of
Europe & America, exports have been
stepped up considerably to Yugos-
lavia and Italy in 19857. The State
Trading Corporation is trying to ex-
plore new markets and at the same
time is expanding its exporis to
traditional markets. Japarr is one of
the countries to which larger exports
::u. being arranged on a long term
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Small-Scale Industries

*1246. Bhri Balarama Krishnaiah:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
with Government to train™ the péron-
nel to handle the management and
orgamsation of Small-Scale Indus-
tries; and

(b) if s0, the measures taken
so far?

The Minister ¢f Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
Lok Sabha. [See Appendix 1V, an-
nexure No. 72T
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Manures and Fertilizers

*1253. Shri Jadhav: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) what js our total requirement
of different kinds of manures and fer-
tilizers;

(b) the quantity of manures which
is imported;

(c) whether it is a fact that Gov-
ermnment have taken decision to ex-
port oil-cake;

(d) if so, the quantity that will be
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(e) whether Government are aware
of the high increase in the prices of
oil-cake; and

() the steps Government have
taken to check the prices?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(n) The demand for nitrogenous
fertilizers is increasing; the total
indents received from the State Gov-
ermnments exceed one milllon tons
for the year ending 3ist March, 1958.
A similar quantity has been indented
for 1958.59. Information regarding
requirements of organic manures is
not readily available.

(b) 2,04,528 tons of chemical fer-
filizers were importeq in 1958-57.

(c) and (d). Export of oilcakes has
been allowed since February 1955.
1,63,522 tons and 58,525 tons of oil-
cakes were exported in 1955-58 and
1956-87, respectively.

(e) and (). In view of high prices
only limited quantities of oil-cakes
are permitted to be exported,

Fertilixers

*1257. Shri Ramakrishnan: Will
the Minister of Commerce and In-
dusiry be pleased to state:

(a) whether Government propose to
purchase fertilisers by barter;

(b) if so, the steps taken in this
regard; and

(¢) when Government expect to get
the fertilisers?

The Minister of Commerce (Shri
‘EKanunge): (a) to (¢). The State Trad-
ing Corporation is negotiating linked
transactions with certain foreign sup-
pliers for the import of fertilizers
against the export of certain commodi-
ties from India. Since the negotiations
are still in progress, it will not be in
the public interest to give any details.

Pamba Hydro-Eleciric Scheme

*1259. Sbri + Will the
Minister of Planning be pleased to
state:

(a) whether @
“Pamba

scheme called
ic Scheme"” has
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been forwarded by the Kerala Gov-
ernment to the Planning Commission
for approval;

(b) when 1t was received by the
Planning Commission;

(c) whether sanction has been
accorded for the scheme; and

(d) i not, the reasons therefor?

The Deputy Minister of Planning
(Shri 8. N. Mishra); (a) and (b). The
project report of the Pamba Hydro-
Electric Scheme was received in
November, 1958.

(c) and (d). Approval hasbeenac-
corded to commence prelimimary
works The scheme 1s being technical-
ly examined by the Central Water and
Power Commission 1n consultation
with the Kerala Electricity Bosrd.

Pakistani Intrusion

. Shri Narasimhan
1260. 1{:1-:1 Mohan Swarup

Will the Prime Minister be pleased
to state:

(a) the facts relating to the P.T.L
reports published on the 30th Nov-
ember, 1957 relating to alleged Pak-
istan Police and Ansars trespass in-
to Char Basudeopur, West Bengal;
and

(b) the steps taken to prevent har-
vesting of crops, belonging to Indians
and sown in the Indian side of the bor-
der, by Pakistanis?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). The
P.T.I. report in gquestion refers to
trespass by Pakistanis into Char Basu-
devpur in Murshidabad district. There
ismplaceofthlsmmemdtheuﬂe-
rence evidently is to the Char Baidya-
nathpur in the Murshidabad District
where an incident occurred receatly.
According to & report recelved from
the West Bengal Government, about
300 Pakistani policemen trespassed
into Char Baidyanathpur and set up
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harvest Kalai (pulse) crop and took
away three cart-loads of it. The Dis-
trict Magistrate Murshidabad contact-
ed the Distnict Magistrate Rajshahi
(East Pakistan) and a meeting was
arranged between them on 1st Decem-
ber 1857. It was agreed at that meet-
ing that there should be no further
interference with cultivators both
Indian and Pakistani who had sown
crops in, Char Baidyanathpur and that
the Pakistani police should withdraw
their camps from this Char The
Indian police would also withdraw
their advance camps. The forces of
both the sides were withdrawn accord-
ing to this agreement on 2nd Decem-
ber, 19857.

Central Sericultural Institute,
Berhampur

Shri Ghomal:
Shri B. Das Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any amount has been
granted to Berhampur Central Seri-
cultural Institute for its expansion un-
der the Second Five Year Plan; and

*1281.

(b) :f so, what 15 the amount and
how much has been spent?

The Minister of Commerce (Shri
Kanango): (a) and (b). A provision
of Rs, 39 27 lakhs has been included
for the expansion of the Central Seri-
cultural Research Station Berham-
pore, and 1its sub-station at Kalimpong
under the Second Five Year Plan. No
expenditure has been incurred so far
on the expansion scheme which is
under scrutiny by the Reviewing
Committee appointed by the Govern-
ment of India for the purpose.

All Indis Radio

*1262. Shri B. C. Mnllick: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether 1t 15 a fact that the

Oriya News Unit of All India Radio,
News Services Division, Delhi is not

18 DECEMBER 1857
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getting sufficient regional newg from
Orissa;

(b) whether it is a fact that no re-
presentative has been appointed in
Onssa by All India Radio, News Ser-
vices Division, Delhi; and

(e) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (¢).
It is not a fact that the News Services
Division of All India Radio is not get-
ting sufficient news from Orissa. In
addition to the normal agencies like
the Press Trust of India and the Press
Information Bureau, All India Radio
sends out special representatives on
special occasions where that 1s found
adwvisable, It is not considered, there-
fore, necessary to appoint a represen-
tative in Orissa of the News Services
Division. Steps are being taken to
introduce a regional news bulletin
from Cuttack Station in the near
future

Opening of Emporiums

Shri Hem Barua:
*1263 { Shri Surendranath
Dwivedy:

Will the Minister of Commerce and
Industry be pleased to state whether
any State Government has so far in-
dependently opened any Emporium or
Sales Depot anywhere outside India?

The Depuly Minister of Commerce
and Industry (Shri Satish Chandra):
No, Sir.

Aluminium Industry at Rajahmundry
(Andhra)

*1264. Shri B. 5. Murthy: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether any, and if so, what
amount of Central Aid 1s proposed to
be given to the Alurmimium industry
at Rajahmundry in Andhra dunng the
Second Five Year Plan;

(b) the schemes submitted by the
Andhra Pradesh Government in this
regard; and
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(c) the schemes accepted by the
Centre?

The Minister ol Industry (Shri
Manubhai Bhah): {a) and (c). The
guestion is not clear. If the Hon'ble
Member desires to know about Alumi-
nium Smelter for production of Alu-
minium metal, there is no proposal for
setting up such a plant in Andhra dur-
ing Second Five Year Plan. If it means
sluminium vessels and other industries
based on processing of Aluminium, no
such scheme has been received by
Government of India from Andhra
State.

Plantation Labomr Housing Scheme

*1265. Shri Jinuchandran: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the amount advanced to the
various State Governments under the
Plantation Labour Housing Scheme
during 1957-58 so far; and

{b) whether Government propose to
introduce a subsidised Housing Scheme
for Plantation Labour also as in the
case of industrial workers and certain
categories of mine workers?

The Depuly Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Nil

(b) No, Sir.

Vinay Nagar Quarters

*12g6. Shri Jagdish Awasthi: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether 1t is a fact that large
number of 8.F. type of Quarters are
lying unoccupied in Vinay Nagar for
the last several months;

(b) if so, when it is expected that
the Central Public Works Department
will hand them over to the Estate
Office for allotment; and

(c) how many employees on the out
of turn list are likely to be allotted

from these guariers?

The Deputy Minister of Works,
Housing aad Supply (Shri Anll K.

Chanda): (a) and (b). No 8. F. type
quarters complete in all respects are
lying unoccupied in Vinay Nager.
Some quarters constructed a few
months back and some more constrye-
ted recently have yet to be provilhd
with filtered water supply connec-
tions. It is expected that by about the
end of March 1958 when water supply
connections would be available, these
quarters will be handed over to the
Estate Officer for allotment.

(c) 33.

Development of Cottage Industries
in UP.

*1267. Shrl 8, M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is a proposal to
develop some more cottage indugiries
in Eastern Districts of U.P.; and

(b) if so, when?

The Minister of Industry (Shri Man-
ubhal Bhah): (a) Yes, Sir.

(b) In case the ls are sance
tioned it may bepossible to implement
them during 1958-59.

Sewing Machines

#1268, Shri Birbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

() whether it is a fact that the
Singer Sewing Machine Co. of UsA.
in collaboration with Mahendra and
Mahendra Co, propose to start a large
scale integrated plant for the produc-
tion of sewing machine at Bombay:
and

(b) whether it will effect the pro-
duction of sewing machines at the
small scale level with consequent
effect on the employment situation?

The Miunister of Industry (Shrl
Manubhai Shah): (a) The proposal
has not been approved,

(b) Does not arise.
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Optical Lenses

*1269., Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether pptical lens manufac-
turing is being undertaken by any
Industrial Unit in India; and

(b) whether any loans or assistance
has been granted to small enterprises
to undertake optical lens manufac-
turing on small scale?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes. Sir. Optical
lenses are being manufactured in the
country by a number of Industrial
Units out of mmported rough blanks.

(b) Block loans are sanctioned to
State Governments for disbursement
to Small Scale Industrial units, under
the State Aid to Industries Act. Dis-
bursement of such loans is entirely
the responsibility of State Government
and such loans would be available to
manufacturers of optical lenses.
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Foreign Exchange Difficulties

*1271. Shri Bimal Ghose: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Com-
mussion has recently undertaken an
examination into the causes of our
present foreign exchange difficulties;
and

(b) 1f so, the findings thereof?

The Parliamentary Secretary to the
Minister of Labour, Employment and
Planning (Shri L. N. Misra): (a) Yes,
Sir.

(b) Our present foreign exchange
difficulties are attributable to the
large increase in imports since the
beginning of the Secand Plan period.
The increage in imports in 1858-57 was
mainly occazioned by the attempt to
carry out the development projects
in the public and private sectors. But
the difficulties have been aggravated
by larger imports than were anti-
cipated (i) of foodgrains (i) on
account of defence (iif) of rav .t-
rials, components ete. to meet aigher
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levels of industrial production; and

to a lesser extent by increases in
freight rates and prices abroad.

Office of the Central Silk Board

*1271-A. Shri Mohamed Imam: Will
the Minster of Commerce and Indus-
¢éry be pleased to state:

(a) whether there is a proposal to
shift the office of the Central Silk
Board from Bangalore to Bombay,

(b) it so, the reasons therefor; and

(c) whether it 1s a fact that the
Mysore Chamber of Commerce has
protested against such a move?

The Minister of Commerce (Shri
Kapungo): (a) Yes, Sir

(b) At the General Body meeting
of the Central Silk Board held on the
26th April, 1957 a resolution was
moved that the offices of the Board
should be transferred from Banga-
lore to Bombay The resolution had
the support of a majority of the mem-
bers present It had also been found
that the headquarters of the Chair-
man of the Central Silk Board being
at Bombay, the location of the office
of the Board at Bangalore led io ad-
mmstrative difficulties

(c) Yes, Sir

Central Lialson Organisation

rShrl Shree Narayan Das:
Shri Radha Raman:

W:l-l-thehlmmterotcmerund
Industry be pleased to state:

(a) whether the proposal to estab-
hish a Central Organisation in s
Mmistry to act as coordmnating and
guiding link between the projects and
Government has been finally con-

sidered; and
(b) if so, the nature of decision
taken? u

The Minister of Industry (Bhri
Mapmbhal Shah): (a) and (b). Yes,
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Sir. The Project Co-ordination Com-
mittee which 1s already in exustence,
will, to start with, function as the
guiding hink among the different pub-
lic undertakings under this Ministry.

Handloom Industry

a
*1273. Shri D, C. Sharma: Will the
Minister of Commerce and Industey
be pleased to state:

(a) whether some amount has been
sanctioned for the handloom mdustry
in Punjab during 1857; and

(b) if so, whether this amount is

meant for promoting the co-operative
societies?

The Minister of Indostry (Shri
Manubhal Shah): (a) Yes, Sir—Rs.
2,69,341 has been sanctioned upto the
30th November, 1957

(b) VYes, Sir.

Social Security Scheme for Industrial
Workers

v1z7¢ _ Shrl T. B. Vittal Rao:
"\ Sardar Igbal Singh:

Will the Mmister of Labour and
Employment be pleased to refer to
the reply given to Starred Question

No. 27 on the 15th July, 1857 and
state-

(a) whether the study group ap-
pointed to formulate a comprehen-
sive social security scheme for indus-
trial workers have subrutted their
report;

(b) if so, the salient features of the
scheme; and

(c) the time by which Government

is likely to arrive at a decision on
those recommendations?

The Deputy Minister of Labour
(Shrl Abid All): (a) No.

(b) and (¢). Do not arise.
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Industrial Programme in Project
Areas

Shri 8. C. Samanta:
Shri Barman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether in drawing up indus-
trial programmes in project areas, the
larger process of development of the
area itself is taken into consideration;

(b) whether the State Governments
render any financial help or other-
wise, if new small-scale and cottage
industries are taken up by the pro-
ject administration; and

(c¢) how the training programmes
for small-scale and cottage industries
are arranged?

The Minister of Industry (Bhri
Manubhai Shah): (a) Yes, Sir.

(b) The State Governments prepare
and implement schemes. They also
contribute according to the approved
financial patterns laid down for dif-
ferent categories of schemes.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 73].

*1275.

Claims of Displaced Persons

*1276. Shri Rameshwar Tantia:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that India
has sent a fresh proposal to Pakistan
regarding “on the spot” verification
of displaced persons’ claims; and

(b) if so, has any reply been re-
ceived from Pakistan?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): (a) The Government of
India have not sent any fresh propo-
sals, but during the recent visit of the
Pakistan Minister of Rehabilitation, it
was suggested to him that the matter
should be further digcussed.
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(b) No reply was asked for but it
is possible that this matter may be
discussed if the proposed meeting of
the Rehabilitation Ministers of India
and Pakistan in January, 1058, mate-
rialises.
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Market Service Corporation
*1218, Shri Heda: Will' the Minister
of Commerce and Indusiry be pleas-
ed to state:

(a) whether Government have esta-
blished a Marketing Service Corpora-
tion in terms of Government of India
Ministry of Commerce and Industry
Resolution No, 53 Cot.-Ind(A)(12)/5%
dated the 7th June, 1954;

(b) if so, their personnel and work
done by them so far; and

(c) it the reply to part (a) above
is in the negative, the reasons there-
for?

The Minister of Industry (Shri
Manubhal Shah): (a) and (c): No
separate Marketing Service Corpora-
tion has been set up by the Govern-
ment of India The functions en-
visaged for such Corporation are
undertaken by the National Small
Industries Corporation (Private)
Limuted, which was established on the
4th February, 1955.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. T4].

Transport of Jute from Tripura

*1279. Shrl Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that due to the shortage of wagons
via Pakistan Railways the jutc traders
of Tripura at present are not able to
transport requisite quantites of
jute outside Tripura;

(b) whether it is a Tact that stocks
of jute mre being accumulated in the
limited number of godowns in Tri-
pura, due to transport difficulties and
the price of Jute goods in Tripura
have suddenly gone down;
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(c) 1f so, what is the difference of
the prices of jute per maund in Cal-
cutta and Agartala; and

(d) if so, what immediate steps
Government propose to take to avoid
such difference?

The Minister of Commerce (Shri
Kanungo): (a) to (d). Information is
being collected and will be laid on
the Table of the Lok Sabha,

Handloom Industry

*1280., Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1804 on the
13th September, 1837 and state:

(a) whether any final decision has
since been arrived at with respect to
re-allotment of loans and grants to the
Orissa State for the development of
Handloom Industry during the Second
Five Year Plan; and

(b) if so, what?

The Minister of Commerce (Bhri
Eanungo): (a) Yes, Sir.

(b) Rs 111'80 lakhs.

Industrial Estates

*1281. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose to
set up 20 Industripl Estates for small
industries in the country in Com-
mumty Development Blocks head-
quarters; .

(b) if so, the details of the proposal;
and

(c) the names of the places selected
for this purpose?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the Lok Sabha. [See
Appendix IV, annexure No, 75].
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Iron Ore from Godavarl Area

*]1282, Shri Balarama Krishnaiah:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the policy Government have
adopted with regard to the iron ore
excavated from the Godavari area of
Andhra Pradesh; and

(b) whether it is a fact that Gov-
ernment have decaded that only 50
per cent of the total supply of iron
ore to the State Trading Corporation
should be met by the mine owners and
the rest by the standing exporters?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The iron ore
deposit 1n the Gundrai area will be
worked by the State Government
through parties who are able to del:-
wver the ore to the State Trading Cor-
poration of India for export through
the ports of Kakinada and Masulipa-
tam. No quantity has been earmarked
specifically for established shippers
and local mine-owners. Selection of
parties will be made having regard
to their organisational capacity; past
experience of exports through these
ports and of mining in this area.

Displaced Government Servants

#1283, Shri L. Achaw Singh: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that non-
claimant displaced Government ser-
vants living in Government quariers
in Delhi were debarred from the
rehabilitation accommodation; and

(b) if so, how do Government pro-
pose to rehabilitate them or their
families after their retirement, dis-
missal, death or resignation from Gov-
ernment service?

The Minister of Rehabilitation and
Minority Affairs (Shri Mobhr Chand
Khanna): (a) No.

(b) Does not arise.
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Government of India Press,
New Detlhi

*1284. Dr. Ram Subhag Singh: Wil
the Minister of Works, Housing and
Supply be pleased to state:

5

(a) whefher the Government of

India Press in New Delhi has been

divided into two parts namely (i)

Parliamentary Wing, and (ii) Main
Press;

(b) it so, whether the Reading
Branch of the Press has also been
split up mnto two parts with its super-
visors posts; and

(c) it not, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anll XK.
Chanda): (a) No Sir, A self-contained
unit of production known as Parlia-
mentary Wing has, however, been set
apart for Parhament work;

(b) and (c¢). The question does not
arise.

Government Colonies

#1285, Shrimati Sucheta Kripalani:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the reasons for not providing
so far the necessary marketing facili-
ties to the residents of Moti Bagh,

+ West Vinay Nagar and North of

Medical Enclave;

(b) whether it 13 a fact that there
are some temporary private shops
which are catering to the day-to-day
needs of the residents of these out-
lying colonies;

(c) if so, how many such temporary
shops are in existence in these
colonies; and

three
(d) whether it !s a fact that these

haada): (a)
cipal Committee could not take up the



quarter has also been allofted to the
Government employees Association,
for running a cooperative store in
West Vinay Nagar.

(b) Yes, Sir.

{e) Aboutclinuuﬁbagharea,lz
in West Vinay Nagar and 24 in North
Medical Enclave.

(d) Yes, Sir. The New Delhi Mun:-
cipal Committee had demolished some
shops because those were unauthorised
constructions.

Recovery of Abducted FPersons

*1286. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether it 15 a fact that a delegation
from Pakistan has come to India to
discuss the matters concernmng the
recovery of abducted persons?

The Minister of Steel, Mnes and
Fuel (Bardar Swaran Singh): Haji
Maula Bux Sumroo, Minister of State
for Rehabilitation, Government of
Pakistan met me in Delhi on the 27th
and 29th November 1957, and urged
that the Abducted Persons (Recovery
and Restoration) Act which expired
on the 30th Nov. '57 may be con-
tinued. It was explamned to him
that this legislation had been re-
newed from time to time only for
specified periods and that if was made
clear in the Parliament on the last
oceasion when the Act was extended
that this was to be the last extension.
The Pakistan Minister was also in-
formed that in conformity with the
general policy of the Government of
India, facilities will continue to be
afforded for the restoration of abduct-
ed persons from the areas affected
provided they wish to go over to
Pakistan of their own will

Handicrafts

*1287. Shri Elayaperumal: Will the
Minister of Comimerce and Industry
be pleased to state:

(a) whether Government extended
any help for the development of
handicrafts to Madras State in the
First Five Year Plan; and

(b) if s0, how much money has
been given by the Central Govern-
ment?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) During the year 1851.52, a
grant of Rs. 156,600 was sanctioned
to the Government of Madras for
general schemes for cottage industries
including handicrafts. Rupee3 5,00,905
and rupees 2,12,150 were sanctioned
as grant and loan respectively for
handicrafts during the ini
period of the First Five Year Plan.

Second Five Year Plan for Madras

+1288. Shri Narasimhan: Will the
Minister of Plapning be pleased to
state;

(a) the portion of the Second Five
Year Plan in its application to Madras
State, which can be considered to
have come within the description
‘the core of the Plan’; and

(b) the details thereof?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (8hri L. N. Misra): (a)
and (b). The portion of the Second
Five Ycar Plan In its application to
Madras State coming within the core
would include the Nerreli Lignite
Project, certain railway projects locat-
ed in Madras State and Madras port
development project. The details of
these projects are under consideration.
Certain power projects in Madras
State for which foreign exchange is
likely to be arranged may also be
accorded the same priority as projects
in the core.
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Impert Licences
msmmunsm::;wm the

(a) whether it is a fact that Gov-
ernment have cancelled ma)or part
of import licences 1ssued for the year
1957;

(b) if so, 1ts reaction on the market
prices; and

(c) when Government propose to

revise their policy regarding mport
licences?

The Deputy Minister of qum
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) and (c). Do not arise,
Closure of Textile Mills in Kanpar

Shri 8. M. Banerjee:

Shrl Jagdish Awasthy;

Shri T. K Chaudhyyj:
' Shri Narayanankutty Menon:
1 Shrl Braj Raj Singh:
[SM Vasudevan Najr:

Shrl Punnoose;

‘Will the Minister of Comimerce and
Industry be pleased to state:

(a} whether some textde AMills 1n
Kanpur are being closed,

(b) it so, the reasons for the clo-
sure; and

(c) steps taken by Government to
stop such closure?

The Minister of Commerce (Bhrl
Kanungo): (a) to (c). A statement is
laid on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 76]

Japanese Delegation for the Develop-
ment of Indian Poris

*1290.A. Shri Bimal Ghose: Will the
Minuster of Commerce and Industry
be pleased to state:

{a) whether a delegation headed by
Dr Todash: Hida has recently arriv-
ed in India from Japan;
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(b) whether it has come at the in-
vitation of the Government of India;

(c) what iz the object of the visit of
this delegation to India; and

(d) Which other foreign missions
or delegations have recently wvisited
or are now visiting India for develop-
ing or selecling sites for devélopment
of new ports?

The Minister of Commerce (Shri
Kanungo): (a) A delegation from
Japan has arrived of which Dr. Hida
is a member

(b) Yes, Sir.

(c) The object 1s to investigate the
possibihity of Japanese Steel Mills
buying iron ore from India on a long
term basis

(d) A statement 1s laid on the Table
of the Lok S8abha [See Appendix IV,
annexure No 177]

Firing by the Pakistan Police

" Shri Hem Barua:
.Bbri L. Achaw Singh:
| Dr. Ram Subhag Singh:
*1291. { Shri § M. Bannerjes:
} 8hri Jadhav:
|_Shri Jagdish Awasthi:

Will the Prime Minister be pleased
to state:

(a) whether finng was resorted to
by the Pakistan Police on Indian citi.
zens at Dawk), Khasi and Jayantia
Hills, Assam on the 24th November,
1857; and

(b) if so, the loss of Lfe, if any?

The Parliamentary Becretary to the
Minjster of External Affairs (Bhrl
Sadath All Khan): (a) Yes, Sir, Pak-
istan Border Police fired on Indian
natronals at Dawki on the 23r¢ Nov-
ember, 1057,

{b) No loss of life has been re-
ported.
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Cottage Industries in Punjab

*1262. Shrl D. C. Sharma: W) the
Mimster of Commerce and Industry
be pleased to state: .

(a) whether Government contem-
plate to start Cottage Industries in
Punjab for weavers belonging to Hari-
jan Community; and

(b) if 8o, when this scheme is to be
umplemented?

The Minister of Commerce (Shn
Kmaungo): (a) and (b). Yes, Sir
The Government of the Punjab sug.
gested a scheme for training weavers
belonging scheduled caste ang other
backward classes in tatloring, hosiery
and kmtting The scheme hag been
included in the Second Five Year Plan
and 1s being implemented since 1956-
57

Internatignal Trade Fair

©1203. Shrl Heda: Will the Minis.
ter of Commerce and Industry be
pleased to state

(a) whether India participated in
the Washington State International
Trade Fair in Seattle (U.8BA.);

(b) the details of the exhibits, and

(c) the steps taken for the export
of the articles appreciated 1n the
USA

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{(a) Yes, Sir.

(b) A statement 13 laid on the Table
of the Lok Sabha. [See Appendix
IV, annexure No 78].

(c) Addresses of Indian exporters
of such products ag evoked trade en=
quiries were supplied to American
businessmen and assistance was given
to bring buyers and sellers together.

Indian Silk and Rayon Textiles
*126¢4. Shri 8, C. Samanta: Will the

(a) whether it is a fact that attempts
are being made to organise purely
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Indian silk and rayon textile exhibi-
tiong in some of the exporting coun=
tries of the world;

(b) if so, by whom;

(c) what further steps are going to
be taken to diversify the export trade
pattern in respect of both these items;

(d) the countries that are at pre-
sent competing with Indian silk and
rayon textiles; and

(e) the efforts that are being made
at present to increase production of
the raw materials required for the
mdustry from internal resources?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The Silk
and Rayon Textiles Export Promotion
Couneil 1s engaged in exploring possi-
bilities of orgamising such exhibitions
In 1mporting countries.

() In additton to pure sitkk and
rayon piecegoods, efforts are made to
export alsoc ready-made garments,
sarees, knutted fabrics etc.

(d) Japan, United Kingdom, France
and Italy.

(e) Various schemes have been un-
dertaken by State Governmentz to
make the country self-sufficient in the
production of raw silk by improved
methods of mulberry cultivation, silk
worm rearing and silk reeling. As re-
gards rayon, the target for production
of rayon yarn has been increased from
683 to 100 million lbs. of which 80
mllion lbs have been licensed.

Closure of Textile Mills

*1295 Shri Rameshwar Tantia; Will
the Mimister of Commerce and Indus.
try be pleased to state:

(a) whether large number of work-
ers have lost Jobs on account of total
or partial closure of many textile
mills;

(b) if so, the steps Government
propose to take to restore them to
work; and
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(c) whether the increased excise
duty on cloth is the reason of such
closure?

The Minister of Industry (Bhri
Manubhai S8hah): (a) The Honoursble
Member 15 presumably referring to
cotton textile mills. As on the 30th
November, 1957 21 cotton texile mills
remained totally closed and 18 partial-
ly closed affecting in all about 29,000
workers.

(b) Enquiry into the affairy of some
of the closed mulls is already in pro-
gress by the Commuttees appointed by
Government under Section 15 of the
Indusiries (Development and Reguls-
tion) Act 1951 1In addition, to the
extent 1o which the economic working
of the mills could be improved by
rehabilitation of the productive equip-
ment, Governmental assistance by way
of loans 1s made available from
the National Industrial Development
Corporation, subject to certain safe-
guards for the repayment of the loan.

(¢) No, Sur.
National S8ample Survey

*1296 Shri Sanganna: Will the
Prime Minister be pleased to state:

(a) whether 1t is a fact that g
Nationa] Sample Survey for the
collection of data on crop acreage and
yield estimation has been carried out
in the rural sector from September,
1957 with g view to fix mmimum wage
for tiller, and

(b) if so, the progresg made so far?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): (a) and (b). The National
Sample Survey are carrymng out a
survey from September 1957 for the
collection of data on crop acreages and
yields of principal late Kharif and
Rab: crops of the current agricultural
¥year in an experimental attempt to
bulld up estimates of production for
India as a whole.

Thig survey has no relation with the
fixation of minimum wage for tillers.

The fleld work of the above

il'mexpecmmbeeomplatodh,uvl

Agrarian Re-organisation

*1296-A. Sardar Igbal Bingh: Wil}

the Minister of Planning be pleased to
state:

(a) the decisiong taken at the high
level discussions held in Mysore on
21st and 22nd September, 1957 om
agrarian re-organisation; and

(b) the action taken thereon?

The Minister of Labour and Empjoy-
ment and Plamning (Shrl Nands): (a)

The proposals which emerged from tne
discussions were that—

(1) the Governments concerned
would proceed with their schemes
of land reform and

(1i) closest co-operation was de-
sirable between the Commumnty
Development movement and the
Gramdan movement.

(b) The State Governments are pro.
ceeding wilh the formulation of their
land reform proposals. Matters relat-
ing to co.operation between the Com-
munity Development movement and
the Gramdan movement are at present
being discussed with the leaders of the
Gramdan movement.

DDT

*1297 Bhri Narasimhan: Will the
Miruster of Commerce and Indusiry
be pleased to state:

(a) how far the wvarious projects
for the stepping up of production of
DD.T in the country have progressed;
and

(b) whether the scheme for the
doubling of the capacity of the D.D.T.
factory at Delhi has been completed
according to schedule?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The DD.T. Factory at Delhi has
now reached itg rated production capa~
city of two tons per day. The expan-
sion project designed to double this
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(a) the total quantity of tea pro-
duced n Kangra district of the Punjab
State,

(b) whether tea industry in this
distnict 18 showing a downward trend,

(c) if so, to what extent and the
reasons therefor, and

(d) the measures that are being
taken for its development?

The Minister of Commerce (Shri
Kanungo): (a) to (¢). Production of
tea 1n Kangra dunng recent years
was,

1853 1,757,480 lbs
1854 2,002,960 1bs
1855 2,035,810 lbs
1956 2,426,206 lbs

Tea production in this district 1 not
showing any downward trend

(d)supstoimpmthethtyof

Kangrs and to pro-
tea produced in

mote exports of green tea are
{he connderation of Government.
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(v) v feafer & sor aff
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Co-operative Socleties in Tripura

1803 Shri Bangshi Thakur: Will the
Miruster of Rehabilitation and Mino-
rity Affairs be pleased to state the
total number of cooperatives formed
among the displaced persong in Tri.
pura under the patronage of Refu-
gee Rehahilitation Department of
Trpura uptil now?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Fifty-eight.
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Matton Tallew

1830. Bhrli Assar: Will the Minister
gw::dhm be pleasad

(a) the total
Tallow in India;

{b) the number of Mutton Tallow
factorieg in India and their produc.
tion;

(c) whether it is g fact that Gov-
ernment have restricted the import of
Mutton Tallow;

(d) if so, whether Government have
encouraged t0 open mew mutton
tallow factories to fulfll our demand;
ahd

(e) if so, where and how many?

demand of Mutton

The Minister of Commerce and In-

dustry (Shri Morarji Demi): (a)
About 4,000 tons per annum.

(b) Precise information is not avail-
able, as Mutton Tallow is not pro.
duced in India on an organised basis.

(c) No, Sir.
(d) and (e). Do not arise,

o yaw 3§ fe il waf

ts3y. stecyate ;e g
T W AT ST 98 AT A $0
st fe -

(%) = rexy & qff st afewdt
affem ¥ wia ga  fead womdt
qfcar< 39 wea & Tqrd 1@ ;

(%) fird ¥ feefrr safierdt
®1 ueft & e feg o gy ;
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Workshop at Thiruvalls (Kerala)
m: Shri Vasudevan Nair: Will the

(a) the reasons why the scheme for
starting a workshop at Thiruvalla in
Kerala State hasg not yet been imple-
wmented;
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(b) whether Government are gware
that the foundation.stone was laid
by Shri Gulzari Lal Nanda nearly
three years ago; and

(c) whether it is a fact that the
C.PW.D. 1s entrusted with the cons-
truction of the workshop?

The Minister of Commerce and In-
dustry (Shri Morar]i Desal): (a) and
(¢). The elettric motors workshop
at Thiruvalla has not yet started func-
tioning as there has been delay in
construction of the building and secu-
ring the machmnery and equipment.
The CP.W.D. has now taken up the
work of construction on high priority
and 1t 1s expected that the building
will be completed before the end of
the financial year. The major part
of the machinery and equpment has
now been received and has been in-
stalled in the workshop attached to the
Regional Institute at Madras. The
services of a foreign expert with ex-
perience in the manufacture of elec-
tric motors have been obtained, and
he is now engaged in the preparation
of drawings, designs, proto-types etec.,
required for this workskop. Some of
the trainees intended for this work-
shop have completed their prelimupary
training and are now being given in-
plant training at the workshop in
Madras under the guidance of the
foreign expert As soon as the build-
ings are completed at Thiruvalla, the
machinery and equipment now instal-
led at the Institute’s Workshop at
Madras will be transferred there and
production work will commence ynder
the guidance of the foreign expert.

(b) No, Sir, The foundation-stone
was laid in September, 1956.

Central Civil Depariment

1833. Shri Onkar 1lal: Wil the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether there is any arrange-

menttorindepmdentverlmm of
stores purchued Central Civil

Departments; and
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(b) it not, the reasons therefor?

The Minister of Works, Housing spd
Supply (Shri K. C. Reddy): (a) and
{b). All stores purchased by the Cen-
tral Civil Departments through the
Directorate General of Supplies and
Disposals are inspected b+ an inde-
pendent branch of the Directorate
General, viz. the Inspectian Wwmng,
The Departments when they buy the
stores direct are encouraged to
utihise the services of the Central In-
spection Agency

Foreign Technical Experis

1854. Shri FPangarkar; Will the
Minister of Commerce and Industry
be pleased to state the number of
foreign techmical experts working in
different factories i1n India?

The Minister of Commerce and In.
dustry (Shri Morarii Desai): It is not
practicable to collect this :nformation
with respect to all ;ndustrial establish-
ments However, if the hon’ble Mem-
ber would indicate any particular
industry, I will endeavour to furnish
the details.

Migration of Hindos trom East
Pakistan

Shri D. C. Sharma:
Shri Rameshwar Tantia:
Shri Bibhuti Mishra:
Shri Raghunath Singh:
| Shri Bimal Ghose:
7\ Shrimatl Renu Chakravartty:

Wil the Minister of Rehabilitation
and Minority Affairs be pleased to
state the number of Hindus who have
mugrated from East Pakistan to India
during the months of August, Septem-
ber, October and November, 18577

The Minister of Eehabilitation and
Minority Affairs (8bri Mehr Chand
Khanna); 1,511 Hindus migrated from
East Pakistan to India during the
months of August, and
October, 1957. The figures for the
month of are not yet
available.

1823,
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Compensation Claims

1836. Skri D. C, Sharma: Will the
Minister of Rehabllitation and Mino-
rity Affairs be pleased to state:

(a) the number of persons who have-
been paid compensation out of the
clamants from West Pakistan who
applied for the same dunng the periog
from the 1st of August to the 30th of
November, 1957; and

{b) the number of applications that
are still pending?

The Minister of Rehabilitation and
Minority Aftairs (8hrl Mehr Chand
Khanna): (a) and (b). The last date
for receiving applications for the pay-
ment of compensation to displaced
persons from West Pakistan was 28th
September, 1855 Only those cases
were admitied after that date in which
the delay was condoned for special
reasons The number of applications
under consideraticn for condonation
of delay during August, September
and October, 1957 was 444 Delay was
condoned in 33 cases. 28 cases were
rejected and 385 cases are under exa.
mination. In none of the 33 cases, in
which delay was condoned could com-
pensation have been paid since they
were only recently registered and have
still to be processed

The figureg for the month of Nov-
ember, 1957 are not yet available

Cement Allotment to Punjab

1887 Shri D C Sharma:
"\ Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of cement supplied
to Punjab and erstwhile PEPSU State
during the First Five Yesr Pln
period; and

(b) the quantity supplied to Punjab
during 1957 so far?

The Minister of Commeree and In-
dustry (Shri Morarjt Deml): (0
525900 tons and 179,700 tohs were
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allotted to Punjab and erstwhile
Pepsu Btate respectively during the
First Five Year Plan period

(b) 109,680 tong have been allstted
‘:oal;unjah from January to December,

Bicyels Production

1838 Shri D, C. Sharma: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether the production of Bi.
«cycles in the country during 1957 has
marked any increase over the pre-

(b) if so, by what percentage?

The Minister of Commerce and In-
~dustry (Shri Morarjl Desal): (a) Yes,
Sir

(b) By about 25% in the large-
scale sector and 132% i1n the small-
scale sector.

Sericnltare Tralning Scheme in
Punjab

1839, Shri D C Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what amount has been sanction-
ed for starting a sericultural training
scheme under the Central aid in the
Pun)ab State;

(b) where the training centre will
be located in that State;

{c) the requisite qualifications pre-
scribed for the trainees;

(d) the duration of training; and

(e) whether any stipends are allow-
ed to the poorer classes who seek
admassion for training in gericulture?

‘The Minister of Commerce and In-
dustry (Shri Morarjli Desal): (2) A
total of Rs. 30,385 has been
o0 far for such a gcheme.
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(b) A demonstration-cwn-{raining
centre for reeling has been establishad
at Dinanagar in Gurdaspur distriet.

(e) A stipend of Rs. 40/- per month
is paid to each traines.

Design for Improved Charkha

fShri D, C. Sharma:

| Shrl Wodeyar:
1848.{ Shei Jhulan Sinha:

| Sardar Igbal Singh:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether any specimens of an
improved Charkha have been received
in response to the announcement made
by the All India Khadi and Village
Industries Board offering an award of
rupees one Lakh; and

(b) whether they have been exa-
mined and if so, with that result?

The Minister of Commerce and In-
dustiry (Shrl Morarjl Desal): (a) One
model and 110 designs have been
received by the Khadi and Village
Industres Commission which took
over the functions of the All-India
Village Industries Hoard with effect
from 1st April, 1957

(b) In response to public demand,
the closing date for the prize scheme
has been extended up to the 3lst
January, 1958. All drawings and
models will be opened in the presence
of the psnel of judges after the
expiry of the closing date.

Powerlooms

Shrli D, C, Sharma:;
1841. Sardar Ighal Singh:

Will the Minister of Commeroe and
Indusiry be pleased to state the de-
tails of the scheme sanctioned for the
tnstallation of powerlooms in Punjab?



6131 Written Answwors 18 DECEMBER 1957 Writien Answers

Sociecy @ Rs. 874. Rs. 10.938

Rs. 5,00,000

Rs. 60,000

Traning of six persons at
‘Texmaco. Rs. 4,000

Small Scale Production Centre

Shri D. C. Sharma:
Shrit Daljit Bingh:

Will the Minister of Commerce and
Industry be pleased to state:

(#) the location of the proposed
Si.all Scale Production Centre in
Punjab; and

(b) the particulars of the work pro-
posed to be undertaken?

1842,

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) It
has been tentatively decided to

wagons etc. A few articles that are
intended to be manufactured at this

S1az

(b) whether the reports of these in-
vestigations together with the action
taken by Government thereon would
be laid on the Table of the Sabha?t

(b) The reports are confidentisl. .

Ambar Charkha

1844. Shri D. C. Bharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the Central Govern-
ment are aware that the Uttar Pradesh
Government have introduced Ambar
Charkha in selected jails in order to
make the jails self-sufficient in cloth;

(b) whether the Central Govern-
ment have received any report from
the State Government about the
working of the acheme;

() if so, whether the report has
been examined; and

(d) whether Government contem-
plate suggesting to the other State
Governments to introduce the Ambar
Charkha in their jails?

The Minister of Commerce and In-
dustry (Shrl Morar)i Desal): (a)
Yes, Bir. The Government of Uttar
Pradesh have accorded sanction to the
introduction of the Ambar Charkhas
in four jails of the State, viz. the
Central Prisons at Varanasi, Fatsh-
garh and Naini, and the District Jail
at Meerut, at a cost not exceeding
Rs. 7,000/- (non-recurring) and
Rs. 11,000 (recurring) during the eur-
rent financial year.

(b) No. Sanction was accorded in
November, 1057 only.
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(c) Does not arise.

(d) Ambar charkhas have already
been introduced by the Khadi and
Village Industries Commission in two
other places with the help of the
State Governments concerned. These
are the Central Prison, Jaipur (Rajas-
than) and the Central Prison, Indore

(Madhya Pradesh)
Agreement with East Germany

(a) whether any agreement has
been reached between Democratic Ger-
man Republic and India; and

(b) if so, the nature of the agree-
ment?

The Minister of Commerce and In-
dustry (Bhri Morarji Desai): (a)
and (b) Yes, Sir. A Trade Agree-
ment was concluded on the 8th
October, 1956. A copy of the Press
Note issued on the subject is placed
on the Table of the Lok Sabha. (See
Appendix 1V, annexure No. 83].
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States visited by Flanning Ceasmis-
shon Members

1847. Shri Bibhuti Mishra: Will the
Minister of Planning be pleased to
state:

(a) the names of Btates visited by
ing Commission

Planning Members upto
31st October, 1857;
[____& - - P - S——

(b) the recommendations made by
them so far to prune the Plan in
those States; and

(c) the criteria followed for prun-
ing?

The Parliamentary Seeretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
Members and Advisers (Programme
Administration) visited the following

States during the months of Septem-
ber and October 1957:

Members Advisers (Prog. Admn).
Andhra Pradesh Madhya Pradesh
Bombay West Bengal
Kerala

Madras

Orissa

Rajasthan

Place during their visit related to: (i)
review of financial resources of States,
(ii) measures for the fulfilment of the
targets for agriculture production and
(iii) rephasing the Irrigation and
Power programmes of the States,
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{(n) Non-Plan expenditure should
be reduced to the minimum,

(ili) Greater effort should be made

(iv) Suitable measures should be
taken for the utilisstion of
wrigation facilities already
created; and

{v) Outlay on irrigation and power
projects should be restricted
to the minimum and absolute
requirements, with a view to
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Manunfacture of Liguor

1849. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indms-
try be pleased to state whether it is a
fact that an apphication iz pending
before Government for sanction, to
allow the establishment of an indus-
try for the manufacture of liguor 1n
Rajasthan for the sole purpose of ex-
port?

The Minister of Commerce and In-
dustry (8hri Morarji Desal): No apph-
cation for the establishment of an
industry for the manufacture of liquor
in Rajasthan for the sole purpose of
export is pending with the Govern-
ment of India It is, however, under-
stood that an wspplcation regarding
the establishment of an experimental
distillery at Ajmer to produce country
liquors for export 15 pending with
Government of Rajasthan

ey
tsdle oft go wWo wf . Wy
e ot g aend o gy w G i
(%) fadet & wrohw Tagy,
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Sovereignty of Skies

1852. Shri Raghunath Siagh: will
the Prime Minister be pleased to state
whether it is a fact that International
Congress of Astronomic meeting at
Barcelona has set up a committee to
discuas the legal aspects of sovereignty
of the skies?

WMWMMd
External Affairs (Shri Jawaharial
Nehrs): The Government of India has,
so far, no information on the subject.

ALR, Cutiack

Shri Sanganna:

“‘"{mn C. Mullick:

Will the Minuster of Information
and Broadcasting be pleased to refer
hthenplyﬁmwﬂnmmdm
mnNo.monthezathAuust,llﬂ
muspectottheaun.cmuckmd
state when the ligh power transmit-
ter will go wnto operation?

The Minister of Information and
MIM.M):TMNKW
Medium-Wave -transmitter at Cuttack
is likely to come into service before
.the middle of 1868,

Pakistanis in India

1854. Shri Vajpayee: Will the Frime
Mipister be pleasad to refer to the
npbﬁmhsutudmmﬁonﬂm
uﬂmmmw.tmm
state:

Rajasthan
W Bengal
(b) Bombay
Delhy
Himacha} Pradesh
Jammu and Kashmir.
Kerala
Madrag
Mysore .
Rajasthan
W Bengal

ugﬁxzs_.sﬁ

Z¥s281 | «f

Information from Assam and the
Andaman and Nicobar Islands has not
been received.

Evacuee Property

1855. Shri Jadhav: Will the Minister
of Rehabilitation and Minerity Afiairs
be pleased to state:

(a) whether it is a fact that village



Mehr
Ehanna): (r) The dues were only for
the period 1052-38 to 1054-85 and

1354, Shri Braj Ra) Singh: Wil the

the policy of India's political officer
in Sikkim with regard to the distribu-
tion of quotas of iron, petrol and
cement among the local traders; and

(b) if 30, whether Government have
teken any steps to redress their grie.
yances?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): (a) Yes, a few complaints
were received from the toaders of
Kalimpong regarding the policy fol-
lowed in the distribution of quotas of
petrol, cement and iron and steel for
export to Tibet.

(b) All the complaints were investi-

gated. Some of them were found to
be unfounded and some were anonyms-
ous. In view of this no action was
deemed necessary in the matter. No
complaints have been made by bona-
fide and established traders and those
who have furnished Income-tax
clearance certificates.

Prices of Sidal and Sutkl

1857, Bhri Dasaratha Deb: Will the
Minister of Commerce and Industry
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ralising the import policy of sidal and
sutki for Tripura; and

(d) if s0, the steps Government pro-
pose to take to meet the requirements
of TPripura and to reduce the price
of sidal and sutki?

The Mipister of Commerce and

Industry (Bhri Morarji Desal): (a)
Yes, Sir.

(b) Sidal—Rs. 2 to Rs. 8 per seer.
Sutki—Rs, 2/8/- to Rs. 3(8j-
per seer.

policy for dry fush, but the pelicy
could not be revised in view of the
difficult foreign exchange position of
the country. However, provision has
been made

(i) for grant of ad hoc lcences for
import from Pakistan and
(ii) ‘A’ class Viss holder is per-

mitted under the Border
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Papers and Periodicals
1858. Bhwi Vajpayee: Will the Minis-

(a) the names of papers or periodi-

cals issued by various orgams or
agencies of the Government of India
ar by Organisations like Social Wel-
fare Board, Bharst Sewak Samaj
etc. aided by Government;

(b) the print order and paid circu-
lation of these papers;

(c) the ratio of commercial and
governmental advertising in  these
Papers;

(d) the extent of Government con.
tribution to these papers; and

(e) in the case of non.official but
aided papers the ratio of aid, direct
or indirect, to their total budget?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (e).
Information iz being collected and a
statement will be laid on the Table
of the House in due course. It
should however be made clear that it
will not be possible to give facts and
figures regarding private organisations
unleas they are recelving Government
aid specifically for running periodicals.

Wage Board for Cement Industry

Sardar Igbal Singh:
" Shri Sanganpa:

Will the Minister of Labour and
‘Employment be pleased to state:

(a) whether the repori of the Cen-
tral Wages (Standardisation) Board
has since been received; and

(b) if so0, the time by which the
Wage Board for cement industry will
be set up?

The Doputy Minister of Labour (Shri
Abid Al): (a) No.

{(b) This is under consideration.
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1961, Shri Bangshl Thakur: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the amount of money that has
been sanctioned for implementation of
the various housing schemes in Tri-
pura from the years 1954 to 1987;

(b) how many applicants have been
paid so far and what is the total
amount paid during the period; and

(¢) how much amount has been
allowed to be lapsed in the years 1954,
1955, 1956 and 19577

. The Deputy Mimister of Works,
Housing and Supply (8hri Anli K.
Chanda): (a) to (c). No amounts were
sanctioned or disbursed during the
years 1954-35 and 1955-56 under any
Housing Scheme. The information
for the years 1936.57 and 1957.38 is
indicated in the statement placed on
the Table of the Lok Sabha. [Ses
Appendix IV, annexure No. 84].

Industries in Tripura

1862. Shri Bangshi Thakur: Will the
Minister of Gomc. and Industry

be pleased to state’

(a) the amount sanctioned by Gov-
ernment for the growth of industries
in Tripura 1n the years 1954, 1955,
1956 and 1957 respectively;

(b) how many entesprises have
becn given financial aid during the
years 1954, 1955, 1956 and 1957 res-
pectively;

{c) how many persons belonging to
Scheduled Castes and Scheduled Tribes
are among these enterprises; and

(d) the amount allowed to be laps-
ed during the same period?



1954-55 . 20
1855-58 B8
1088-57 ..

1957-58 (upto December, .. 56
1957).

Due to transport and other difficul-
ties this region is not yet suitable for
any large scale major industiries
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All India Radio Artistes

1865. Knmari M. Vedaknmari: Will
the Minister of Information apd Broad.
casting be pleased to state:

(a) whether Government propose to
mmplement the recommendations of
the Audition Committees and Screen-
ing Commutteeg that pay should be
given to artuistes according to thewr
standard; and

(b) if so, the steps taken so far?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) and
(b) Music Audition Boards and
Screening Committees have no autho-
nty nor do they make

tions as to the remuneration to be
given to artistes auditioned or screened
by them. The authority for fixation
of fees or pay is vested in the Dires-
tor General of All India Radic whe
takes into account their grading etc.
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Silicones

1808. Shri Brajeshwar Prasmad: Wil
the Minister of OCommercs sad Indus-
try be pleased to state:

(a) what is the total quantity of
silicones imported annually;

{b) the names of the countries from
where imported;

(c) whether silicones can be many.
factured in this country; and

(d) if so, the plans of Government
for undertaking the manufacture?

The Minister of Commerce and In.
dustry (Shri Morarjl Desal): (a) and

agerQt faqrear] wTewr, STCOEH

tege. Wty ol ¢ T i
war Ium AN arawdr ® agerd
frarent T & art F 1o wf
9eye ¥ Frdifen oW @ Lie ®
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fermar &7

wrfaw aae ity vt (ot svore-
Wt derf) : (F) v (w): T Feww
for war § % gieer Y oY fear
Ty Wi I Ry FOIT R W W
fgwnfrag g

Empleyment Exchangey
1068. Bhrl Jadhav: Will the Minlster
of Labour and Employment be pleas-
ed to state:

(a) the number of persons who are

changes in the country (State-wise)
at present: and

(b) the steps Government have in
view 10 remove the growing unem-~
ployment?

The Depuly Minister of Labowr
(Shri Abla Al): ()

—“_ "N, of spplicinis on m“'n
State Live Register as
___]3t103957.

(1) (@ _
Andhra 61,271
Assam 14,408
Bihar 61,478
Bombay 1,23,552
Delhl 46,658
Himachal Pradesh 1,923
Kerala 62,630
Madhya Pradesh 23,773
Madras 82,511
Manipur 943 Provisional
Mysare 35,920
Orissa 11,558
Pondicherry 1,763
Punjab 41,807
Rajusthan 20,837
Tripura 1,234
Uttsr Pradesh 1,35,742
West Bengd 148,724

ALL INDIA TOTAL 8,66,731

(b) The development Schemes under
the Second Five Year Plun will, it Is
hoped, help to remove unempioyment.

Displaced Persong in Koraput
(Orissa)

13th September, 1857 in respect of
rehabilitation of displaced persons In
Koraput (Orissa) and stute the pro.
gress of work in thig behalf?
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The Minister of Robabllitation and
Miwority Affairy (Bhri Mehr Chand

working out the further details.

Retrenched Workers of Ordnance
Factories

1570. Shri 8. M. Banerjee: Wil] the
Minister of Labour and Employment
be pleased to state:

(a) whether all the Ordnance Fge-
tory workers retrenched on the 15th
September, 1956 have been provided
with glternative jobs; and

(b) if not, how many people have
been left out?

The Deputy Minister of Labour

(Shri Abid Ali): (a) and (b). Outof
4,083, 192 alone are in need of Em-
ployment asustance.

.Custodiaa of Enemy Properties

be pleased to refer to the reply given
to Unstarred Question No. 269 on the
27th May, 1957 and state:

(a) the reasons for the delay in
the disposal of cash, secunties and
properties of German nationals now
lying vested with the Custodian of
Enemy Properties; and .

(b) the annual cost of administer-
ing these properties?

The Minister of Commerce and In-

dustry (Shrl Morarjl Desal): (a) The
German assets which lie vested in the

Custodian of Enemy Property form

(1946) and there are ocertain Jegal
difficulties in the release of these
assets, The fact that there are now
two Germanys has also made the
position complex.

Rice Importy

1872. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it 13 a fact that the
State Trading Corporation recently
entered into negotiations with China
for the supply of rice to India; and

{b) if so, the result thereof?

The Minister of Commerce and In-
dustry (Shri Morar}l Desal): (2) No,
Sir,

(b) Does not srise,

Niyogi Commiitee Report

1873. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that the
Niyogi Committee Report on the
Chnstian Missionaries’ activities cama
under severe criticiam in a draft re-
port circulated by the United Nations
Headquarters;

(b) if so, what were the circums.
tances under which United Nations
discussed the Niyogi Report and whe-
ther any Indian representative was
called to explain before the report
was issued by the TUnited Nations
Headguarters; and

(c) whether the Umted Nations
issued any report on the state of other
minorities in India and Pakistan?

Nehru): (a) The Niyogi Committes
Report has been criticised in a Draft
Report on the Study of Discrimination

Religious Rights and Prac-
tices, This draft was prepared by the
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UN. 8Special Rapporteur, Shri Arcot
Krishnaswami

(c) We are not aware of any such

Employces of Ex.Exteraal Afiairs
Departmeant

1874. Shri L Achaw Singh: Will
the Prime Minister be pleased to state:

(a) whether it 15 a fact that non-
under the

partition
were given the benefit of CSS (Rewi-
son of Pay) Rules, 1947;

(b) whether 1t 15 also a fact that

different acales were prescribed for
wdentical posts in Political Agencies
and North West Frontier Province
although unuform scales were intro.
duced 1n simlar offices regardless of
their station; and

(c) the reasons for departure from
the general principle followed in the
revised pay structure of 1947*

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Yez Former employees
in the Political Agencies and Baluchis-
tan Agencies, serving under the control
of the Late EA Department, who
were absorbed 1n the External Affairs
Ministry after Partition, were given
the benefit of CS.S (Revision of Pay)
Rules 1947.

(b) The employees of the Political
Agencies were Central Government
Bervants and as guch the pay scales
of their posts were revised under
CAS. (Revision of Pay) Ruleg 1947.
The employees of North West Frontier

Singh:
+ the Prime Minister be pleaseq to
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Province were Provineial Government
Servants and a3 such C.88. rules were
not applicable fo them. However, on
appointment under the Governmeant of
India after mgration they were
brought on to the scales laif down in
these rules

(c) The question doeg not arise in
view of the replies furnished against
(a) and (b) above

Employees of Ex-External Affaire
Department

1878, Shri L. Achaw Wili

state

(a) whether it s a fact that non-
Mushim , who were serving
under the former External Affairs
Department 1n the North West Fron-
Uer Tribal Areas and Agencies, and
Baluchistan  Agencies and were
absorbed 1n the Minwstry of External
Affairs after partition, are being over-
looked for Purposes of promotions
and confirmations, and

(b) if so, the reasons therefor?

The Prime Minisier and Minister of
External Affalrs (Shri  Jawaharial
Nebru): (a) All former employees of
the North Weat Frontier Tribal Areas
and Agepce; and Baluchistan
Agencies were not absorbed in the
Munstry of External Affeirs. They
were absorbed in proportion to the
vacancies available at the time and the
rest were nominated by the Transfer
Bureau of the Ministry of Home

absorption 1n the Central Secretanat
Bervices, they were given their due
positions and thewr promotions/con-
firmations governed by the rules of
the Service and they have not been
overlooked for purposes of promotions
and confirmations.

(b) Question does not arise in view
of answer at (a) above.
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Copra. and Ovosnnt Ol
.76 Skl Warler: Will the Minus-

eleg for distribution fo the news-
papers?

The Minister of Oommerce and In-
dastry (8hrl Morarji Dessl): (3) No,
Sir.

(b} Information 1s net avaulable.

Sewa Nagar, New Deihi

(a) whether Government have re-
cetved amy representations from the
Lok Hit Semuti (Kotla Mubarakpur,
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The Minister of Works, Nonsing amd
Supply (Shri K C. Reddy): (2) You;

(b) The demands are under cof.
sideration of the Government,

Aliotment of Accommodation In
North of Modical Enclave

1570, Shrimali Suchets Kripaiawd:
Will the Minister of Works, Romsing
and Supply be pleased 1o state:

(a) whether 1t 15 a fact that Do

(b) if 50, the reasons therefgr?

The Deputy Minister of Works,

Housing and Supply (Shei Apil K.
Chanda): {a) Yes, Sir.

an
ment It is proposed now to allot &
unit of two flats to each of them in
different parts of the colony.

vweam & feeardon  safer
{cgo, &t %o o WTEITH

wT e owT wReRe-erd T
qg T ¥ $a7 w4 i

(%) = 9z 7% & & o &
et sufrat & <ot & oo § TR
at ofa qr qfa &t g o T w
sf¥ar *Wﬁi_iﬁ T T
T &R $TRE,

(w) afcar, 1 i Jrn & e
wr g, W

() v TR S wfe-
firs 7 qfe-wt e AR ? -



6143 Written Ansvers

irie v SewRead W
(it Apewne wot) : (%) weT (W).
areay # (3% feemfie ofard & &
i At W wfewe IR TE
faar o wwr, wife g wdfe o
iy Wy et wfasre § 0 dfer
Q¥ il W wrd w0 & AR ww
TR AN FR W AT & aqr
21 3% Al ¥ S @ yaT
AX *7 wrHaT A faaraT 2

() waRE o IA RaAq
g1 waed st §feaw A
ﬁq.rq"ttl

Small Scale Industries

1881, Shri Elayaperumal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount allotted to the
Small Scale Industries in Madras
State from the National Small Scale
Industries Corporation for the year
1957-58; and

(b) the names of those Small Scale
Industries which received the aid?

. The Minister of Commerce and In-
dustry (Shri Morarjl Desal): (a) The
National Small Industries Corporation
does not render any assistance in the
form of cash loans to Small Scale In-
dustries. Presumably the Hon'ble

E
%
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Establishment of Arab Common
Markst -

(a) whether it ia a fact that the
Committee of Arab Chamber of Com.
merce which met on the 24th Novem-
ber, 1957 at Cairo decided about the
establishment of Arad Common
Market; and

(b) if so, how this scheme will
affect the Indian Commerce and In.
dustry?

The Minister of Commerce and In-

dustry (Shri Morarji Desal): (a) and
(b). Yes, Sir. Only a general recom-~
mendation has been made by the
Committee of the Arab Chambers of
Commerce, The details of the sug-
gested Common Market are not
known; it is therefore impossible to
assess the possible effect of the sug-
gestion or Indian Commerce and In-
dustry.

Export of Monkeys

1883. Shri Sanganna: Will the
Minister of Commerce and Indus-

try be pleased to state:

(a) whether it is a fact that g firm
in Madras has been given permis-
sion to capture monkeys in the Kora-
put District (Orissa) for export to
America;
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Shelayar Hydro Klecirie Scheme

1884. Shrl : Will the
wqmu pleased

(a) whether the Sholayar Hydro
Eectric Scheme sent by the Keraly

Employment
and Planning (Shri L. N. Mishrs): (a)
ND. &o

(b} The extent to which waters are

available for this scheme i3 under dia-
cussion between Kerala and Madray
States.

Documentaries
1885. Shri T, B. Viital Rao: Will the

(b) the details of the contract;

(¢) how many documentaries and/
or feature films have been ordered
and their footage ang cost;

(d) the total expenditure mcurred
by Government so far on this account,

(e) the actual footage shot and how
much of that has been used”

The Minister of Information and
Broadcasting (Dr. Keskar): (a) It
has -been arranged that Mr. Roberto
Rossellini, the Italian producer, pro-
duces 12 documentaries for the Cent-
ral Government in the course of his
production programme in India

(b) and (c). Mr. Rossellini will

18 DECEMBER 1057 Written Answers Siqb

(n) the number of textile and other
factories that have been closed in
Gujmtmﬂllondthekuhlym
during the year 1956-57;

(b)hm;nb-dmmm
been closed in various
by . factories duting
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(c) the number of persons rendered

wunemployed by the closure of these
mills and factories;

(d) the maonf-tor the closure of
the factories and the shifts; and

(e) the measures Government have
taken to secure the opening of the
mills and shifts and for the re-
remployment of workers?

The Depuly Minister of Labour
(Shri AMid All): (a) During the
period from November, 1988, to
November, 1957, 20 textile mills, 121
seasonal factores and 11 other factor-
ies were closed.

(b) This information 1s not readily
available.

(¢) About 4,188, 10,765 and 1,030
workers were rendered unemployed
by the closure of the textile mills,
seasonal and other factories; res-
pectively

(d) The closures are due to a num-
ber of reasoms, such as financial diffi-
culties, trade depression, sccumulation
of stock, shortage of raw materials
-ghe.

(e} The Bombay Government has
appointed a Court of Enquiry to  as-
certain the reasons for the closure of
-one of the textile mills and to examine
whether the closure is justified. The
Commissioner of Labour, Bombay, 15
affording assistance to the textile
workers who have been rendered un-
employed.

Kbhadi and Gramodyog Institutions

(a) the number of private Khad:
and Gramodyog institutions certified
by the Khadi Commission, in the new
Mysore State;

(b) the amount paid in the form of
grants and loans to these institutions
for the years 1054-55, 1955-B84 and
1956-57;

(c) whether the above institutions
have submitted thelr sudited asngal

réports for fhesd years %o Gﬂln-
ment; and
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kY

(d)ﬂnMnm#hn—
port will be laid on the Table?

The Minisie} of Commerce and Ia-
dustry (Shri Moerar) Desal): (a) 18

(b)

Year Grants Loans
Rs, R,
1954-5¢ 2,79:861 23,000
1955-56 <, 13,831 17,000
19%6-5 774613 94,500
{c) Not yet, Bir.

(d) Does not arise.
Black-S8mithy Training Centres in
Madras

1887-A. Shri Elayaperumal: Will
the Minister of Labour and Employ-
ment be pleased to state'

(a) how many black-smithy train-
ing centres were opened in Madrss
State during 1965-56 and 1057-58 so
far; and

(b) how many students have receiv-
ed or are receiving training in those
centres?

The Deputy Minisier of Labour
(Shri Abid All): (a) Only one train-
mmg cenire viz., the Industrial Train-
ing tute, T. Nagar, Madras, was

(b) Eleven students were trained
during 1055-566 and 32 were under
training at the end of October, 198T.

1888, Shri Elayaperumal: Will the
Minister of Works, Houzing and Bup-
ply be pleased to state whether the
Government of Madras have requested
the Central Government for incredse

of funds to asist e u-m
Greup Houstng Schigner! @ V!
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The Depuiy Minister of Works,
Fiousing and Supply (Shri Anll K.
Chanda): Yes. The Jadras Govern-
ment's request for an increase in
allocation for the year 1957-58, from
Rs. 2230 lakhs (recently revised) to
Rs. 59.09 lakhs ynder the Low Income

Group Fousiyiy Scheme, is under
scrutiny.
'mhmum

Scale Industries

1889. Shrimati DNa Palchoudhari:
Will the Minister 6f Commerce and
Industry be pleased to state the
amount of financial assistance given
by the Government of Infiia %o differ-
ent States and Union territories for
providing loans to smell scale indus-
tries during 1957-58 so fa¥?

The Minister of Commerce and In-
dustry (Shri Morar)i Desal): A siate-
ment is placed on the Table of the
Lok Sabha. [See Appendix IV,
annexure No. 88.]

Loans for Housing Schemes

1890. Bhrimati s Palchondhuri:
Will the Minister of Works, Housing
and Supply be pleased to state the
amount of housing loans granteq to
various States under various housing
schemes by the Government of India
during the current year so far”

The Deputy Minister of Works,
Housing and Suapply (Shri Anil K.
Chands): A statement showing the re-
quired information in respect of the
Housing Schemes administered by
the Ministry of Works, Housing and
Supply is placed on the Table of the
Iok Sabha. [See Appendix IV, an-
nexure No 87]

fa) the present demand for . anti-
bictics in the country; and

ib) the steps 3o far taken %0 meet
fhe demand locally?

low:—
() Penicillin.
The demand for penicilliin has
been the in-

(1) Streptomycin.

The demand hasbeen increasing
in this case also and it is now
ol the urder ol WIN/BIN
kilograms per year.

(ni) Tetracylin

(1v) Chloramphenicol,

The demand is of the order of
7,000 to 10,000 kgs. per year.

(b) To meet the demand from local
sources as soon as possible, licences
for the establishment of producticX 3P
the following antibiotics have been
Mlhudylivenmthe Industries

Pemcillin « « 46.6 million megu uaits
Streptomycin 2,000 kg
Tetracychn .. 12,000 kgs

Chloramphenicol  14,0c0 kgs

The future demand for these anti-
biotics has, however, been placed by
one of the expert teams as follows:—

Penicillia .. 100 mullion megs upits
Streptomycia - - 99,000 kgy.
Tesydin .. 40,000 kgs

Chloramphenico! 10,000 kgs.
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. . 53.4 million mega units

Penicilli
Streptomycin . 70,000 kgs.
Tetracyclin . 28,000 kgs.

' Council for the years 1056 and 1957;

(b) the number of applications re-
ceived and the amount involved in
response to the announcement of the
Council for the import of yarn; and

(c) how much extra the importers
have to pay if they fail to export the
silk made from the imported yarn?

The Minister of Commerce and
M_(WMM: (a)

except for rayon fabrics for the period
October, 1957—march, 1958 for which
the target is Rs. 2,00,00,000/-.

(b) 47, of which 38 involve an

of amnesty in the Naga Hills; and

(b) the quantity of arms surrender-
ed by them?

»
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The Prime Minister sad Minister of
External Affairs (Shri Jawaharial
Nehru): (a)ﬂnﬁothenmmeem
ber, 1057.

(bf* 16 arms of various types.
“"'".'.
1898, Shri Nanjappa: Wifl the Minis-

ter of Commeyop and Indusivy be
pleased to state;

() whether 3 survey has been’
made regarding manufacture of gyp-
sum from the salt swamps in Voda-
;wmmrmmnmm

te:

(b) if so, the nature oY the report;

(¢) the steps so far taken for its im-
plementation; and

(d) whether a copy of the report
will be laid on the Table?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
No regular survey has so far been
undertaken. From a preliminary in-
vestigation, however, it appears that
gypsum may be available at lower
depths of the Vedaranyam Salt
Swamps in Tanjore Distriet of
Madras State but the cost of recovery
of the gypsum may be uheconomic.

(b) to (d). Do not arise.

Motor Transport Workers

be pleased to refer to the reply given
to Starred Question No. 160 on the
14th November, 1957 and state:

(a) whether the report of the Com-
mittee considering the question of
legislation to regulate the working
condition of Motor Transport Workers
has since been received; and

(b) ¥ not, the reasons for the de-
lay?

The Doputy Minister of Labeur
(Shrl ADM AN): (a) No.

(b) The draft report s |being
fimalised.
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Becyter M13 st Rajupalle in

1807, 8Shri T. B. Vittsf Rao: Will the
Minister of Labour and
be pleased to refer to reply given to
Starred Question No. 388 on 22nd
November 1857 wnd state:

(a) when the Baryter Mine at
Rajupalle Village (Cuddappah Dis-
trict of Andhra Pradesh) was last in-
spected before September, 1957;

(b) if so, who inspacted the mine;
and

(e) what were his findings?

The Deputy Minister of Labour
(Shri Abid AM): (a) The mining
operations at the Baryter mine com-
menced only on the 23rd September,
1857. There was therefore no occa-
sion for the Mines Inspectorate to in-
spect 1t before September 1957,

(b) and (c). Do not arise.

Sindri Fertilixers and Chemicals
Factory

1898. Shri P. L. Barupal: Will the
Minister of Commerce ang Indusiry be
pleased to state the number of gra-
duate and non-matric  apprentices
being trained at Sindri Fertilizers and
Chemicals Factory?

The Minister of Commeree and

Industry (Shrl Morarfi Desal):
Graduate Apprentices: 140
Trade Apprentices (Non-

matrie): 96

" .
The Minisier of Commeree aad
Industry (Shei Moraril Demi): (a)
and (b). No statistics regarding in-

Five Year Plan of the Bombay State
which includes the Mamathwada re-
gion provides for an amount of
Rs. 8307 lakhs for the development
of large and medium sefle industries
and Rs. 81603 lakhs for the develop-
ment of Village and Small Bcale in-
dustries. The location of public sector
projects is decided on several factors.
While sanctioning new  industrial
schemes under the Industries (De-
velopment and Regulation) Act, 1951,
along with several other factors such
as the utility and technical soundness
of the schemes, regional considera-
tions are borne in mind and an en-
deavour is made to disperse industries
to different regions on the basis of (i)
availability of raw materisls, (i)
supply of water and electric power,
(iii) transport facilities, and (iv)
proximity to consuming markets.

Labour Officers

1800. Shri Iguace Beck: Will the
Minister of Labour and Employment
be pleased to stgte:

(a) whether there were any vacan-
cies in the posts of Labour Officers
during the year 1058-57;

(b) if so, the number of posts ad-
vertised and the number of vacancies
reserved for Scheduled Tribes;

(c) whether any Scheduled Tribes
candidates were interviewed;

(d) if so, their number and the
place they belonged to; and

(e) the result of the interview?

The Deputy Minisier of Labour
(Shri Abid Al): (a) Yes.

(b) 14 poats of Labour Officers were
advertised by the Union Public Ser-
vice Commission in October 1038
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(c) Yes.

(d) 8ix. Three came from Ranchi
and one each from Palamau, Arrak
and Hyderabad.

(e) Two Scheduled Tribes candi-
dates have been sslected

T 47 |IT™
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Displaced persoms in BEast Bengal

1002, Shrl Halder: Will the Minister
of Rebabilifation and Minority Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernmhent have sequired several thou-
sand acres of land from poor pessants

to rehébilitate efugves of Tast Busigal
in some States; and

The Minisier of Rebabilitation and
Minority Affalvs (Shrl Mehr Chand
Ehanna): (a) and (b). No. If any
particular case is brought to our
notice necessary enguiries will be

Loan to Coftage and Small Scale”
Industries

Shri Daljit Singh:
”"“{mm Padam Dev:

Will the Minister of Commerep and
Indusiry be pleased to state:

(a) the number of applicatigns re-
ceived by the Himachal Pradesh Gov-
ernment for grant of loan to cottage
and small scale industries under the
State aid; and

{(b) how many of these have been
accepted?

The Minister of Commerce and

Industry (Shri Morarjl Desal): (a)
40 applications have been received
during the current financial year.

(b) The applications are being
scrutinised by the local administra-

s

§
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Adjournment

A statement showing (i) prices of
Sunn Hemp at Benaras (U.P.) and
Guntur (Andhra Pradesh) during
1956 and 1957, and (ii) exports of
Hemp raw from 1954-56 and January-
July 1957 is placed on the Table of
the Lok Sabha. [See Appendix IV,
annexure No. 89.]

12 hrs.
POINT OF INFORMATION

Shri Hem Barua (Gauhati): I want
to point out....

Mr. Speaker: The hon.
must resume his seat.

Member

Shri Hem Barua: I am not refer-
ring to the Question.

Mr. Speaker: The point is this. I
have said once twice or thrice that
unless a matter comes in the Order
Paper, I am not going to allow any
sort of representation to be made in
the House and thus the time of the
House being taken away from the
regular transaction of work. If any
hon. Member wants any particular
matter to be raised here, he should
write to me or talk to me. If I admit
it and put it in the Order Paper, he
can raise it. If I refuse to do so, he
should not stand up here. If he still
disobeys, I will have to take very
serious disciplinary action in the
matter. If anything suddenly crops
up like a stranger getting into the
chamber, then, even without notice, he
can raise it. That is all he could do.

MOTION FOR ADJOURNMENT

HAPPENINGS AT THE INAUGURATION OF
THE ELECTRIC TRAIN SERVICES AT
HowRraH

Now we will take up the question
of the adjournment motion.

Shri Sadhan Gupta (Calcutta-East):
I was also present at the inaugura-
tion.

Mr. Speaker: I am now calling

upon the Railway Minister.

R ——————————
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The Minister of Railways (Shri
Jagjivan Ram): I rvise to make a
statement on the happenings at the
inauguration of the Electric train
services at Howrah on the 14th of
this month, when two persons were
unfortunately killed and several were
injured.

The police arrangements for the
occasion had been settled at various
meetings (between the Railway ad-
ministration and the West Bengal
Police representatives) and necessary
personnel were drafted for the pur-
pose by the police authorities.

The General Manager had issued
invitations to 3,500 guests, out of
which about 2,500 arrived and were
seated in a portion of the main con-
course which had been cordoned off
for the purpose. 500 of these were
invited to accompany the train and
were seated in a special enclosure
arranged in the concourse from which
they alone could have direct access to
the platform, where the special train
had been berthed. The train consist-
ed of 11 bogies and 2 electric engines,
one leading and another in rear.

To ensure protection of the special
inaugural train which was to leave
from platform No. 8, this and plat-
forms Nos. 6, 7 and 9 were closed for
the reception and departure of trains
for the afternoon and barricades were
provided between platforms 9 and 10,
5 and 6 and 1 and 2, to prevent un-
authorised persons infiltrating on to
platform No. 8.

The Prime Minister was due to
arrive at Howrah station at 3-30 p.m.
Some time before this a erowd started
collecting round the protected area.
A portion climbed the barricades or
circumvented them through the yard,
thus gaining access to the platforms
which had been closed. The Police
and Railway staff on duty tried to
clear them, but the crowd soon came
back. By the time the Prime Minister
left the concourse for the special
train the crowd on all the platforms
had increased considerably and had
even gathered in large numbers on
the tracks.
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[Shri Jagjivan Ram}
the Prime Minister proceeded  '2° train down, and

a platform No, 8, towards the loco-
motive of the train, some of the crowd
elimbed over a gate and entered plat-
form No. 8. Their example apparent~
Iy led others to break the police
cordons, climb over the barriers, and
rush for the ial train. Many of

keeping out
the invitees, a majority of whom
could not even reach the plaform and
were left behind along with a number
of senior Railway officials. ] was abla.

locomotive but had

"
The train started 4 minutes late.
As it pulled out slowly, people from
both sides jumped on to the foot-
boards. Persistent efforts were made
by the Railway staff and Police on
the platforms as well as on the train
i thoa: travellers,
but as they left, ers took their
places and the numbers kept on

increasing.

The Eastern Railway administra-

grains, but it is’ unfortunate What this
warning was not heeded.

The train continued to proceed very
slowly because of the crowd all along

After the truin had left Lilloosh it
ported to the Howrah Control
falleny off
Two

was re
Office that 22 persons had
che train and recelved injuries,
fatal casualties were later reported
from other stations between —
snd shmaﬁgum. Of the l.n]umd. []
ere cases, of whom 8 are in
the Howrah General Hospital and on
m Serampore Hospital. The remain-
ing" 13 received minor injuries and
were discharged from hospital after
receiving medical attention.

was
received injuries,

It has been alleged in the press that
the doors of the train were locked,
preventing people on the footboards
from getting into the compartments.
This is incorrect. The doors were not
locked. The unauthorised persons
who had crowded -into the compart-
ments appear, however, to have bar-
red the entry of others, who were on
the foothoards,

e igrident is indeed most regret-
r‘!— 1" o

Shrimati Renu Chakravarity (Ba-
sirhat): I would like to ask one ques-
tion. Is it a fact that the West Bengal
Government had stated that it was
impossible to control the crowds and
so this ceremony should take place
in an open maidan?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): As I am concerned with this
matter, may I give my personal im-
pression? [First of all, whatever
arrangements were made at Howrah
to control the crowds, nothing
happened in Howrah station. These

|
:
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£
E



g @ ﬁ m ,M:m i, m.hm %m :”3 &xm.
m“m I it bl mw whmmw mw“ mmm;
by m mm mMg MWEM It wmmwmmmw ;Aw
m mmm mm m m M ' w : : N mmmﬂ i mmwmmmmmmmmﬁmnmm
M mmmmm w”m Mm.ﬁm HE wm“mmﬂmzmmm
m MM wmz mmmmm mwmmmmmmmm Nkt m,m Mmmmw&mm
G i e e
: mmmw“mmmw mmw MM _mwwwhwﬁ.wmmmwm mmw m w& 2 mm i
| mmmmmmﬂmmmwmw i mﬁmmmmmmmmw mmmmm wm fai wm
= mam ! .m.,. nmwmm = x.mmMm .mum ..m uma :
mm HHRH mmmwmwmmwmﬂmmmmmw“mmm shit



circumstances, I feel that there
nothing wrong either on

the railway authorities or others
the management. Therefore, I am
giving my consent to this adjourn-
ment motion.

Shrimati Renu ChakraVArity: One
point, Sir. You say that all arrange.
ments were made in spite of what the
bon. Prime Minister sajd, which is
not right.

ment was good or bad is not rels.
vant to the aceident That is what
1 am pointing out. Becaute, the
accident took place miles away from
Howrah. The train siaried, it is nald,

stepped again. After moving for
another five minutes, it stopped
aguin. Really it was half an hour
late before we left the neighbourhood

5
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occurrences and  this accident
happened.
Shri H. . N. Muokerjee: May I

suggest, in view of what has happen-
ed, that the Railway Ministry and
other Ministries may consider the

times produce deleterious results?

Shri FJawaharial Nehra: 1 heartily
agree with the hon. Member,
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Papers lald on the

et Fable

(4) BRO. No. 801, dated the
10th March, 1936,

(5) SRO  No. 3122, dated the
2rd » 1957.

[Placed  in  Library.  See
No. LT-448/87)

Shri Abid All: I beg to lay on the
Table & copy of the Summary of
Proceedings of the 16th Session of the
Btanding Labour Committee.

[Placed wm  Library.  Ses
No LT-4850/57]
AMENDMENT TO SaLy (Reszve
Stocks) Orpex

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
I beg to lay on the Table, under sub-
section (6) of Section 3 of the
Essential Commodities Act, 1953, a
copy of Notification No. S.R.0. (2003)
Ess, Com/Salt(3), dated the 8th Sep-
tember, 1056, making certain further
amendmants to the Salt (Reserve

Siocks) Order, 1985,
{Placed in  Lidrary.  Ses
No. LT-481/87)
Basonr or Conradmes AcT AMEND-
MENT

18 DECEMBER 1957 Committee on Private $166

Membery’ Bills and
Resolutions
Mprores or SirTings OF
Cosnarrees ox Pravars Muwpaes’
Bruis axp Resonurions

Sardar Hukam Singh (Bhatinda):
[ beg to lay on the Table the Minutes
of the Ninth, Tenth, Eleventh,
Twelfth and Thirteenth sittings of the
Committee on Private Members Bills
and Resolutions held during the Third

Session.
{Placed in Library. See
No LT-453/57]
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COMMITTEE ON PETITIONS
Bzconp Reronr

Shri Barman (Cooch  Behar-
Reserved-Sch. Tribes): I beg to
present the Second Report of the
Committee on Petitions.

ESTIMATES COMMITTEE
Frear RurORT

Shri B. G. Mehta (Gohilwad): I
beg to present the First Report of the
Estimates Committee (Second Lok
Sabha) on the action taken by Gov-
ernment on the recommendations
contajined in the Thirteenth Report of
the Estimates Committee (First Lok
Sabha).

PUBLIC ACCOUNTS COMMITTEE
Skconp Rerorr
Shri T. N. Singh (Chandauli): I

beg to present the Second Report of
the Public Accounts Committee re-

priations disclosed in the Appropria-
tion Accounts (Civil) 1054.55.

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPOR-
TANCE) BILL

basis of consumption, the basiz of
population,—consumption alone they
are not satisfied with. It is not
possible for them to say that it is on
consumption only, or on populsation
or on collection of excise. They have
not definitely formulated one, two or
three principles. Many principles
are there, They have been applied
to various points. It is said in the
amendment tabled by the Minister
that the distribution has been made
in accordance with the principles
mentioned in the Finance Commis.
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of thus House, I Jeave 1t 10 the House

é
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Mz, Speaker: There is no good
merely referring to all that. I must
come to a conclusion. Does article
117 say that no amendment shall be
made except where an amendment
raises a duty?

Shri Mahanty: It says:

“A Bill or amendment making
provision for any of the matters
specified in sub-clsuses (a) to (f)
of clause (1) of article 110 shall
not be introduced or moved
except on the recommendation of
the President”.

You will kindly see that my objection
comes under sub-clause (g) of clause
(1) of article 110, which reads: “any
matter incidental to any of the mat-
ters specified :In sub-clauses (a) to
-

‘The change in the long title s
incidental to thuis Bill I therefore
venture to think the Premdent's sanc-
tion to thus amendment to the long
title should have been obtained before
the House can discuss it.

Mr. Speaker: Hon Member read

sub-clause (g), but he has also read
article 117 where (g) 15 excepted
Hon. Member will see that (g) 1s a

residuary sub-clause in article 110,
clause (1), Sanction 1s necessary only
for items (a) to (f) of clause (1) of
article 110 under article 117, and not
for (g) This comes only under (g).
No recommendation is necessary.

Shri Mahanty: But under rule 81 of
the Rules of Procedure, I think the
President's assent has to be cbtained

Mr. Spesker: Only where under the
substantive provisions of the Consti-
tution the President’s sanction s
necessary the rule says that it ought
not to be admutted. The hon Mem-
ber, by his own statement, has put
himself out of court.

Article 110 sets out in clause (1)
sub-clauses (8) 1o (¢), but () is &
residuary subclause. Referring

to
article 117 which makes provision for
the recommendation of the Presidemt,

recommendation is necessary only in
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[Mr. Speaker]
cases covered by sub-clauses (a) to
(2) of article 110(1); (g) 15 not in-
cluded there.

Shri Mahanty: But it comes under
rule 81

called for this, he raised merely a
peint of order? Yes Shri Khadilkar,

Shri V. P. Nayar (Quilon): Do we
take it that the time taken for the
dizcussion pf the point of ordar will
oe taken into account?

Ms. Spmber: Yeos, certainly.

18 DECEMBER 1957 of Ezcise (Goods of 172

Special Importance)

fame
for my consideration concerned,
Idldnotlpenl!itmﬁleﬂm;lm
it elsewhere Therefore, how can
that be taken into account?

Shri V. P, Nayar: For 1§ hours
We discussed the point of order, which
means that the point of order was of
such great importance

Mr. Bpeaker: All right We are
pressed for time,

8hri Navshir Bharucha: It may be
extended.

Mr. Speaker: Hon Members will ba
brief, as a number of hon Members
want to speak.

Shri Khadilkar (Ahmednagar): The
measure brought forward here, in fact,
18 based on one of the recommenda-
tions of the Finance Comrmussion, and
in my opimicn, in some respecta it is
& welcome measure,—because the col-
lection of sales tax on such commodi-
ties like tobacco or mull-made cloth or

down by the sales tax schedule. There-
fore, from that angle, though I wel-
come this measure, 1 have cartain
criticisms to offer.



6173 Additionsl Duties 18 DECEMBRR 1047

derably,
were evading tax would be brought in

{
;
E

of administration has been compara-
tively high, and which is the only
State—I am talking of the State with
the former boundary—where one of
the Directive Principles of BState
Policy, namely prohibition has been
accepted in toto, should receive special
consideration. If these recommenda-
tions of the Finance Commission are
to be accepted as they are, and the
Directive Principles of State Policy
like prohibition are to be implemented
burdens are put on the people of
States more. As a result other social
services are bound to suffer. This
burdens must be therefore transferred
to the Centre, and the Centre should
find out ways and means to come to
the aid of State. The Centre should
make good the loss of revenue on
account of prohibition.

of Excise (Goads of 5174
Special l’nguMcc)

the same standard of sonial services.
I would submit that the revenue of
the Bombay State, if attached due to
the recommendations of the Finance
Commission should be made good by
providing more aid from the Centre.

Therefore, I would suggest, that
along with this measure, some machi-
nery should be made available at the
Btate level augmenting its revenue.
When a State gives assistance to a

courage local initiative in
pursue certain social objectives which

we are pursuing according to the
Plan.

Therefore, 1 would like to suggest
that the principle of giving grant-in-
aid or a share in revenue should not
be of a ded uniform character. It must
take into consideration the standard of
adminsstration. For instance, we do
recognise that in Bombay, or for that

matter, in Madras or to some extent °
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{Shri Khadilkar]

tion. Now, they will hardly get 10
per cent. So, their resources will be
thus depleted. At the same tme,
the sources of revenue at their dis-
posal are not easily flexible to enable
them to raise more money. Se, there
will be a tendency on their part to:
depend on the Centre, without making
any effort themselves to raise their
revenue and bring the level of taxa-
tion to a particular norm.

So, while welcomuing this measure,
1 would suggest that some provision
must be made whereby the Centre
would give aid to a State only when
the State has brought its taxation up
to a certain level. As regards loan
services local credit of the State

of the policy that is being pursued,
the independent credit of the States,
i1s for all practical purposes non-exis-
tent 1n the market, and it would be
completely shattered 1n future. So,
a provision on the lines that 1 have
suggested should be made.

So far as the division of collections
by the Centre 15 concerned, I would
suggest that consumption as well as
collection must also receive better
considerations along with population.
1 do not say that we should altogether
ignore population.

With these few suggestions, 1 sup-

18 DECEMBER 1957 of Exzcise (Goods of 8176

Special Importance)
Bl

While speaking on this Bill and wel-
coming it, I want to draw the atten-
tion of the Minister and the House
to one fact, and that is that coffee has
not been included in it. At the time
when the announcement was made
that Government had taken a deci-
sion to refer mill-made textiles and
sugar and tobacco to the Finance Com-
mission, the coffee manufacturers in
the south had also sent a memoran-
dum to Government requesting that
coffee should be included in this re-
ference, and that matter might also be
looked into. Tluuplyof Govern-
ment, as usual, was that the matter
Was receiving consideration. But
when finally the reference was made
to the Finance i coffee was
not included. Until now, no reply has
been received

As far as I am aware, there 13 gene-
ral unanimity amongst the coffes

be a uniform excise duty on coffee,
because the production and the distri-
bution of coffee is under the Coffee
Board, and Government are already
collecting an excise duty, but because

of the disparity in the mode of taxa-
tion that is administered by the
various States, the dealer has to pay

sales tax at three different points,
and when he pays these varicus taxes,

ter to consider this matter dispas-
means of including coffee also in this
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involved and deal with them sym-
pathetically., he would be 1n a posi-
tion to do it. I am told also that as
far as the cashew industry is concern-
ed, such suggestions are being made
and the matter 13 under consideration
by the various sections concerned;

to shift over to that State where the
tax is less and the market is chang-
ing, and there is definitely difficulty
for those people who are in the areas
where actually the production takes
place

Apart from this, 1 would hke to
take thus opportumity also to appeal
to the Finance Minister to consider
once again the question of the very
high rate of excise duty being levied
on tobacco In the beginning, this tax
was levied at the rate of one anna
per lb. and today the excise duty 1s so
high that it is the primary producer
who suffers in the end. To have
such a high rate of taxation 1s, In my
opinion, really short-sighted because
what 1s happening, for instance, in
my State i1s that those who have been
going in for tobacco cultivation are
shifting over to other crops So what-
ever calculation or assessment there

Now, mainly the crop that is grown
1n my State 18 chewing and cigar toba-
cco Those who have been cultivating

18 DECEMBER 1057 of Excise (Goods of 6178
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It was very strange indeed that after
making the various promises from
electien platforms, the ruling party
comes back with its majority and
mstead of fulfilling the promises and
giving relief to those who have been
facing great difficulties, it has en-
hanced this tax, and tobacco culti-
vators and agriculturists sare really
suffering.

I would also like here to refer the
hon Finance Minister to what was
said on a much earlier date when the
Excise Duty Bill was being discussed
on the floor of the Central Assembly
in 1943. Referring to this excise duty
and to the fact that the high rate of
duty on tobacco would definitely
militate against the consumer and
those who were working in the bidi
industry and would, therefore, tend to
lead to 1ncreased unemployment, this
13 what was said at that time by an
hon Member who was addressing the
House*

“In fact, those people who
smoke bidis are pecople whose in-
come 18 below the marginal level
of subsistence. Naturally, when
the prices of bidis they smoke are
increased, consumption goes down
and there 1s a lesser production
of this bidis. There is a certan
amount of justfication in the
plea of bidi manufacturers when
they say that if they increase the
price of bidis and pay the workers
more, consumption drops In a
way it has been a matter of
Hobson's choice. The workers
have to be paid. Manufacturers
would not pay them more. ¥
we drive the matter to a strike,
these workers will have to go out
into the street. That is the posi-
tion in which these workers are
situated. Still, the hon. Finance
Minister assures us that the offi-
cers who investigated the position
has given him an assurance that
everything will be all right when
the proposed tax is imposed”,
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[Shrimati Parvathi Krishnan}

Now, you may be wondering who this
hon. Member who opposed the exces-
give excise duty at that time was. It
was an hon. Member whose name is
Shri T. T. Krishnamacharl.

Now, I would like to remind him
of his own words and remind him that
today also it is very necessary that
he should bear the interests of the
consumer and the agriculturist in
mind.

My, Speaker: But times have chang-
ed. A Member can become Minister.

Shrimati Parvathl Erishnan: I am
als¢ speaking in changed times, of
cowse, to a changed person—because
of the changed orientation of the mind
of tihe Minister,

I would tell him that today it is
even more important that he, as a
meniber of a Government that has
been popularly elected on the basis of
varipus programmes and promises
made to the common people, should
bear those interests much more in
mind. At that time, he was using it
as a debating point. At that time, in
between his various business trips, he
was coming here to the floor of the
House to defend certain interests. Wil-
ly-nilly, it served his purpose. Today,
8 will serve his purpose more if he
would consider this matter of the ex-
cessive tobacco duty, if he would go
into it and decrease it. It will serve
his purpose because then the agricul-
turist would not be driven away from

excise duty, the agriculturist is being
driven away to other crops.

This would guarantee that not only
Government gets its revenue but it
would also guarantee, at the same
time, that the indigenous tobacco in-
dustry in our country, the cigar and
the bidi industry, is safeguarded. I
make this request and when discussing
this Bill T take this opportunity of

g

Importance)

definitely going to help, and it will
certainly help both the States and the
Centre. The only thing is that a cer-
tain amount of flexibility will be
necessary in finally deciding the
various quanta; the various require-
ments and necessities of the States
will have to be taken into considera-
tion so that one State is not made to
suffer because another is being given
more than it is really entitled to.

Shri Somanl (Dausa): I would like
to confine my observations on this Bill
to the effects on the textile dealers
and the industry by the additional
excise duty that is going to replace
the prevalent sales tax in the various
States.

Shri N, R. Munisamy (Vellore):
Think of the consumers also,

Shri Somanl: I am in genera! agree-
ment with the principle of the Bill.
As a matter of fact, a large number of
honest dealers throughout the States
has been undergoing great harassment
and dificulty upto this time due to the
administration of the sales tax in the
various Btates. I have no doubt that
the replacement of sales tax by the
excise duty will certainly enable a
large number of honest dealers to
function more smoothly without being
called upon to undergo the wvariows
complicated formalities of complying
with sales tax rules. To that extent,
therefore, this Bill will reliave the
dealers from this avoidable harzsament
and difficulties and will enable the
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The hon. Finance Minister said the
other day that he is estimating to rea-
lise Rs. 21:9 crores from these addi-
tional excise duties on cotton textiles,
on art silk fabrics and on woollen tex-
tiles. But, according to my calcula-
tion, these additional excise duties on
cotton textiles alone will fetch a re-
venue of something about Rs. 245
crores, leave alone the realisation from
the art silk fabrics and the woollen
textile.

It appears, therefore, that somebody
in the Finance Ministry has made a
great mistake in making the necessary
caleulations of revenue fom the addi-
tional rates of excise that have been
imposed on the various categories of
cloth, I think it is not the intention of
the hon. Finance Minister, while re-
placing the sales tax by these excise
duties on cotton textiles, to place any
additional burden; and, therefore, it is
appropriate thet the hon. Finance Min-
ister should get the various rates that
he has calculated for the various cate-
gories of textiles to be re-examined.
And, if he is satisfied that there has

be any justification for imposing an

Another thing in this connection that
1 would like to draw the aitention of
the Finance Minister is about the
very heavy incidence which these ad-
ditional excise duties will impose on

cloth the incidence will go up to as
much as 70 to 75 per cent of the
value of the cloth and an inference
can easily be drawn thdt under the
present conditions the consumer assis-
tance the production of fine and
superfine cloth will suffer,

As a matter of fact, ever since these
excise duties on textiles have been in-
troduced, never has an attempt been
made to have a scientific and proper
formula to have a uniform incidence
on the various categories of cloth.
Sometimes the fine and superfine have
had to Dbear a disproportionately
heavy incidence; sometimes the
medium and sometimes the coarse.
And, this has affected the production.
shifting from one category to another
and thereby causing avoidable incon-
venience to the functioning of the in-
dustry. I wish, therefore, that the
Finance Minister should have taken
the present opportunity for basing the
excise duty on a proper, scientific and
sound calculation of the differences
between the various categories so that
the incidence should have been pro-
perly distributed.

So far as relief in medium cloth is
concerned, the relief has tbheen an-
nounced to be operative only up to
31st March. That means, on the an-
nual basis the relief of half an anna

of cloth, it is clear that no relief has
been given.
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I am just giving him a picture as to
how the functioning of the industry
has been affected recently, When this
heavy Increase in excise duty took
place in September 1956, the entire
incidence of that increased excise duty

been a fall of about 14 per cent in the
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more and more mills to curtail their
production

I only appeal to him that Govern-
ment should decide that, if the pre-
sent burden is to remain, then, there
must be some voluntary basis of a
planned curtailment of production
which, I think, will enable the indus-
try to set its house in order Other-
wise, steps will have to be taken to
ensure that the industry is in a posi-
tion to work economically under con~
ditions which will at least leave some
adequate margin for the functioning
of the industry.

Over and above that, I would also
Lke to draw the attention of the Fin-
ance Minister to the move made by
the Bombay Government ever since
the sales tax has been withdrawn to

withdrawn by the Bombay State, they
have tried to impose an additional
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Lastly, I would hke to draw the
attention of the Minister to the pro-
posed levy about which he referred
the other day on the existing stocks.
Thus has created a lot of confusion.
As the hon Minister 13 aware these
stocks which are lying with the deal-
ers have paid increased excise duty on
medium cloth that was prevalent up
to a few days back. Therefore it
would have been only fair that the
existing stocks lying with the dealers
should have been left to be sold free
As 1t iz the various State Governments
have now asked for declarations of
the existing stocks and as a matter
of fact busmmess of the dealers
has sumply come to a standstill
Due to the suspense deliveries
were meagre, ever since the an-
nouncement of the Bill and the
action of the various State Govern-
ments, trade has come to a standstill
and the dealers are in a fix as to what
15 to be done with the existing stocks
Before this confusion 1s cleared no
fresh orders from the dealers would
be forthcoming I think 1t was quite
worth-while to have left these stocks
with the middlemen alone because 70
to 75 per cent of these stocks are
of medium variety and since the Gov-
ernment wanted to give some relief
and since these stocks have already
paid the increased excise duty on
medium cloth which was prevalent
up to & few days ago, I think even the
Minister could advise the State Gov-
ernments concerned to clear this con-
fusion and to allow the stocks with
the dealers to be passed on to the
consumers without any additional
realisation of sales tax

These are the few points I would
like to make. I would particularly
like these calculations to be rechecked,
and if it is the intention of the hon.
Minister to replace the present sales-
tax by the existing duties, then there
18 no reason why in making these
calculations there should be any occa~
sion for an additional Rs. 4} crores to
be added to the revenues of the State.
I think there has been some mistake

momm)

and these calcuht!m should be
revised.

The Minister of Finance (Shri T. T.
Erishnamacharl): May I ask a ques-
tion? The hon. Member has been
waxing eloquent on the figures bemng
w Has the hon. Member's advi-
sers into account the fact that
18 per cent. of our production goes in
the shape of exports Assuming it is
Rs. 24 crores, he will have to deduct
18 per cent

Shri Somani: I have got calcula-
tions with me and I am prepared to
place full facts, according to the ave-
rage width mm each varlety, fine,
medium and coarse, at his disposal;
according to those calculations and the
present production m each category,
the present additional duty on cloth
only for internal consumption will
bring & revenue of Rs. 24'5 crores
These figures can be easily checked
It 1s a question of fact; 1t is not a
question of argument. And if the hon.
Finance Mimster 15 satisfied that
according to present production of
various varieties of cloth for internal
consumption, the estimated yield |is
Rs 245 crores, then naturally the
necessary adjustments should be made.

After all it 1s a question of pure
facts and calculations; 1t is not a ques-
tion of argument The hon Minister
has got figures of production of vari-
ous categories last year and accord-
ing to the average width and accord-
ing to the rates per square yard,
which he can convert into average
Linear yard basis, the average yleld
would be Rs. 24 5 crores from the
textile industry If there is a shift-
ing of production from superfine to
coarse or fine, to some extent this
estimate may vary But according to
the present calculations, leaving aside
the exports, the estimate of yield is
Rs. 24'5 crores. At the present
moment when the industry is suffering
terribly, 1 would eamnestly request
him to examune carefully, and it he
is satisfled that the reahisstion from
the duties will be d this order,
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Shri Barman (Cooch Behar—Re-
served—Sch. Castes): Mr, Speaker,
8ir, on the last occasion when the
Central Excise Tax Act was being
amended, I placed my submission
before this House and the hon. Minis-
ter regarding the difficulties of grow-
ers, especially of hookah and chewing
tobacco. At that time, s0 far as 1
remember, the hon. Finance Minister
said that maybe 10 per cent. of the
growers may be affected. He said
that it after enquiry he found that
there was some difficulty, he would
do justice by them under his rule-
making powers.

At that time I placed the cause of
tobacco growers of Northern India,
because as a Member of the Commit-
tee of Petitions I got representations
from several people of North Inda.
So, I thought that the tobacco grow-
ers of other parts of India had no seri-
ous objection. Otherwise the hon. the
Finance Minister would not have
given a reply in that manner.

Later on petitions have been placed
before this House through three hon.
Members: Sarvashri Venkatasubbiah,
MP, R. N. Reddy and Kumari N.
Veda Kumari, on behalf of the West
Godavari district. It s stated in the
petition that the poorer sections of
people had to cut down consumption
of their only luxury. Moreover, the
excise duty has been fixed on quantum
basis rcgardless of the price fetched
by tobacco. That is a new criterion
on which the tobacco duty has been
based  Formerly tobacco duty was
based on the criterion of use. Now
that has been completely changed.
Consequently 75 per cent. of the
tobacco stocks are lying undisposed
of and since stocks deteriorate in
quality by being stored over a long
period, the growers have been obliged
to dispose of the stocks at whatever
price they could get.

In this connection I would like to
mention the difficulties that are being
experienced by tobacco merchants of
District Kaira, because stocks of
tobacco crop of 1852-53 are still with
them. The duty being high they can-
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not dispose them of without incurring
serious loss. These facts will clearly
prove that the duty that has been
enhanced by the last amending Act
is causing some serious difficulties to
the tobacco-growers, because the
dealers while purchasing the tobacco
will calculate all sorts of loases they
will have to incur during the transac-
tions.

This 18 not a Bill on which I can
ask the hon, the Finance Minister to
reduce the tax that has been passed
by this House. But I have some other
point to place before him which I
think directly relates to this Bill.
Another point that I placed at that
time is perfectly relevant to this Bill
also. That relates to churan tobacco
or dust tobacco that necessarily accu-
mulates while tobacco s bound into
bundles and made fit for trade pur-
poses. Section (5) at page 4 of the
Bill defines granule tobacco. Item 6,
under the heading ‘tobacct’ refers
to other than flue cured and not other-
wise specified. That 1s to say, if the
churan or dust tobacco that automati-
cally accumulates while processing if
it does not increase m size beyond
1/16 1n size and below 1/4 inch.
that will be taxed as three naye paise
But, if other than flue cured and not
otherwise specified and 1f the =size
15 above 1/4th of an inch and below
1/16th of an inch, it will be taxed at
20 naye paice. According to Raghu-
ramaiah Committee tobacco is being
taxed on the size and not on the crite-
rion of use it is put to. It has been
contended that tobacco which is above
1/16th of an inch and below 1/4 of
an inch is used in biri. Therefore,
hookah tobacco, if it is of the same
size, will be taxed at that rate. This
principle has been causing hardship
unjustly to the hookash tobacco
growers. According to these grow-
ers, this tobacco cannot be used in
biri preparation and I am told that
even if the Tobacco Directorate be
asked, they shall conflrm this. He
may also ascertain from the Eastern
and Northern part of India where
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is correct or not. If hookah tobacco
cannot be used in any size or form
in the preparation of biri there is no
justification that because the size is
such, it should be taxed at this
higher rate.

Again, supposing that this size can
be used in the preparation of bins, is
it not possible for a man to buy
whole leaf tobacco, instead of this
churan, and then pound it and use it
in biri? What is the logic in taxing
the whole leaf tobacco at half the
rate and the other at double the rate?
The bir maker will certainly pur-
chase the whole leaf tobacco at half
the rate and pound it. Why should
he purchase this dust. There is no
advantage 1n taxing the whole leaf
at half the rate and the dust that
comes out of it at double the rate. I
hope the hon, Minmister will enguire
whether there 1s any justification in
taxing 1t at double the rate,

Shri Sonavane (Sholapur-Reserved
Sch, Castes): What 1s the use of this
dust?

Shri Barman: It can be used as
hookah tobacco mixing with molasses
It is definitely sold at 8 much lower
price than whole leaf tobacco. Whe-
ther the duty is reduced or not, I
submit this is a kind of illogical taxa-
tion between the same kind of
tobacco

If the hon Minister's argument is
that he can just make it dust by
pounding and that they will attract
a lower rate, I may tell him that
in spite of this fact that these bits are
taxed at lower rate, there will be the
additional cost of pounding it and
bringing it to a size which will not
exceed 1/4th of an inch and will not
fall below 1/16th of an inch. No
justice can be done on these line.

Apart from that my main conten-
tion ig this. If it is the opinion of
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the Administration that these bits of
tobacco can be used in biri, what is
the reply to this question? Cannot
the whole leaf be pounded and used
in biri? Where is the logic in taxing
one part at half the rate and the
other at double the rate I hope the
Minister will enquire mmto the matter.

I have made another representa-
tion to the Member, Board of Reve-
nue, Mr. Banerjee and he has wnitten
back that he will enquire nto the
matter. I hope he will give his best
consideration to this matter. The
tobacco growers are already hard hit
by increasing the taxes Let them
not be further unjustly and illogi-
cally taxed.

Mr. Speaker: Before I call upon
any hon. Member, I would like to
know this. The time that has been
allotted to the various stages of this
Bill, ag I read out, is 3 hours. Inclu-
ding the point of order, we have
spent one hour and ninetecn minutes
before we started today. An hour
and forty-one minutes remamn. About
an hour was spent on the point of
order. We started at 12:20 today,
and we should conclude by 2 O°clock,
that is, if we stick to three hours.
Ordinarily, the time spent on the
point of order is within the time
allotted but having regard to the
peculiar nature of the issue and also
because a number of hon. Members
want to participate, I am willing to
extend the time by half an hour.

Some Hon. Members: One hour.

Mr. Speaker: There are no amend-
ments to this except only one.

Shri Nanjappa (Nilgiris): I shall
moave it

Mr. Speaker: How long shall we
devote to the clause-by-clause consi-
deration?

Shri Naushir Bharucha: For this
and the final stage, half an hour
would be enough.

Mr. Speaker: How long would the
Minister take?
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Shei T. T. Krishnamachari: Ten
munutes.

Mr. Speaker: At 3 O'clock we will
conclude the whole of this debate.
This Bill must be finished by that
time, At 2:30 the -consideration
motion will be concluded. I would
call upon the hon. Minister at 215
The clause-by-clause consideration
will be taken up at 2-30 and by 3
O'clock the whole thing will be con-
cluded. Each hon. Member will take
not more than ten minutes.

Shri Basappa (Tiptur): What
about my amendment?

Mz, Speaker: It has just now been
given. When we come to that let us
see.

1319 hrs.

Dr. Krishnaswami (Chingleput):
This bill seeks to levy additional
duties of excise on goods of special
importance. It is claimed for this
piece of legislation that it is more
convenient to have excise duties on
commodities instead of sales tax im-
posed by the various States. The
reason for effecting this reform is
that sales tax rates have varied from
State to State, and have been a
source of inconvenience to traders.
Besides, there has been evasion, and
the decision in our wvarious courts
of law on this subject bear eloquent
testimony to the devices employed to
avoid payments of taxes levied by
different jurisdictions. On grounds
of uniformity and convenience the
Union has taken upon itself the res-
ponsibility of levying excise taxes,
which have the advantage of being
levied at the source.

So far so good. But, what are the
principles which should guide us in
the distribution of these duties? I do
not propose to traverse the ground
covered by many of my hon. friends
when they raised the point of order.
But one must confess that the lucu-
brations of the Finance Commission
have left us no wiser in spite of a
long-winded report on divisible
excises. One has only to persue the

of Excise (Goods of 194
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report to realise that there haz not
been any clear enunciation of princi-
ple. They start with professing an
attachment to principle, but end up
by abandoning all prineiples.

On page 44—and it is apposite that
we should devote some attention to
the discussion of this matter—they
point out that the previous Finance
Commission suggested, and 1 guote
the choice expression from the Com-
mission’s report. “The last Finance
Commission suggested that consump~
tion of the taxed commodities could
provide a suitable basis for distribu-
tion but, in the absence of any reli-
able data of consumption, they
recommended population as indicat-
ing the nearest measure of consump-
tion. They also suggested that
arrangements should be made for the
collection of statistics of consumption
of the more important commodities
subject to excise. Such statistics are
still not available so that in this
matter we are in no better position
than our predecessors.” And, then
they conclude: “While 1t 1s possible
to hold that consumption, 1f accurate
data were available, may provide a
suitable basis of distribution, 1t must
be borne m mind that distribution on
the basis of consumption may operate
in favour of the more urbanised
States which are also 1n a position to
raise substantial revenue from sales
taxes on such consumption.”

Now, Sir, at the outset I ask- How
is it that after the first Finance
Commission said that we should have
definite data on consumption we have
not progressed in the least?

13-23 hrs.
[Mr Deputry-SPEAKER in the Chasr.]

The Second Finance Commission
claim that they have examined
adoption of consumption data as the
base, but that they find themselves
powerless to do so. Five years ago
one Commission recommended con-
sumption as a base and now anocther
Commission comes to the conclusion
that they are unable to do so. Then



T have to elaborate
and show how this is linked up with
that found on pages 61 and 62 to
which I shall advert shortly. This
ipg linked up with that because this
25 per cent. has to be taken into
account when we actually distribute
the other divisible taxes which we
are to levy in lieu of sales taxes.

The Finance Commussion laid down
a principle on page 61, as my friend
reminded me, and I am quoting para-
graph 170 on page 60. There they
have laid down the principle that
additional excise duties are to replace
sales tax, which are taxes on con-
sumption and that the proper basis
for distribution should be consump-
tion. Indeed, the Finance Commis-
glon have gone a step (further,
and I am very much indebted to
them for having given me this valu-
able information. They have stated
that the National Development Coun-
cil also recommended the same basis.
But in the absence of accurate data
the Finance Commission have used
a combination of such data as were
availuble for arriving at the percen-

have chosen fo be receipts
from sales tax, and for the
consumption or popula-

in fairness my hon. friend, thal
the one which he has safeguar-
ded against is th‘l.tdnri.n‘

can produce a blue print for
every activity of human beings.
But are these blue prints going
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tic. At a time when the concern of
everyone should be to increase the
elasticity of revenue of States this
system of distribution is likely tc be
arbitrary and only tends to inercase
the dependence of States on the Cen-
1re. We are not solving the probiem
by having an arbitrary method of
distributing these excise duties. Waat
1 do suggest is that we ought to have
taken thought early when the first
Finance Commission jtself repcrtzd
of how to collect data on consunp-
son, and if this had been doue, dis-
tribution would have been fairer and
more proper

After all, let us remember that
these excise duties are levied in leu
of sales taxes which are taxes on
consumption. Notwithstanding ali the
arguments that have been put by the
Finance Commussion—and [ agree
that they are learned in a way—I am
not in the least convinced by w.hat
they have said. Indeed it has to be
confessed that even they feel that
they have come to the conclusion
that is somewhat arbitrary. No
wonder my friend, when cie Gueviicn
of principle was raised, wa. very
shaky and found it difficult 'o indi-
cate the principles on which distribu-
tion is based. But we surely have
an obligation to fulfil us Member: of
Parliament, and if I invite the atten-
tion of my friend to this azpect of
the mutter i1t 1z because I fe 1 that
at least in the near fiturr s.me
thought will he given 12 uJus pro-
Slem, some thought as to how we are
going to have a more rational system
of dividing thise divis ble exciesc as
between the various States In para-
gaph 170 the Finance Commission
point out:

“The Natwnal De elnpmert
Council is also reporied to have
contemplated consumpticn as the
basis. Thersfore, we made an
attempt to estimate the state-
wise consumption of thesc tnr-e
commodities. The data aviilable
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pathi Directorate and the suatis-
tics of consumption of tobacco
contained in the Report of the

surveys and enguiries under-
taken in 1950-51."

Having considered these estimates
they have come to the conclusion
that 1t is impossible to accept them
as they are not very accurate and,
therefore, they have provided a sort
of arbitrary way in which the thing
snould be distributed. But, as I have
pointed out, from the point of view
of economic development this matter
has to be considered sooner rather
than later, because when once con-
sumption patterns change some of the
States which develop faster would
be put in a more disadvantageous
position and would certainly have to
depend much more on the Centre

A sumple point was rased by one
of my hon. friend as to why the pre-
sent figures are a bit higher than the
recelpts derived from sales-tax My
hon. friend, in his opening speech,
pointed out that it was because there
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irrelevant and not quite correct. If
receipts are totalled up and, then,
averaged the incidence would be the
same. But what we apparently have
done is—I do not know, I can only
guess from the figures that lhave
been supplied {o us—to take the
Btate where the sales-tax rate is the
highest and then multiplied for the
states.

But this increazes the total inci-
dence. It may not be very serious,
but there is one thing which I would
hke to bring to the notice of this
House. It may be that in most cases
the incidence might be less. There
is, however, one particular case in
which the incidence might be greater
than previgusly. Even if the excises
ratsed are the same as the sales-tax,
there would be a tendency. and it is
only in a limited case, if an excise
duty replaces a single point sales-
tax levied at the final stage, for the
price of the commodity to be higher,
because of the pyramiding that weuld
take place 1n our country.

As one knows in our economy
prices are calculated by traders on
the basis of cost plus. This probably
is one of the reasons for price rising
much higher than the excise duty
levied.

Shri Dasappa (Bangalore): I had an
idea that the acope of this Bill was
limited, but it looks as though the dis-
cussions have traversed a very wide
ground and not necessarily confined to
the provisions of this Bill. I would
like briefly to refer to ome or two
points which have arisen during the
course of the debate and also refer
to certain points which, I believe,
merit consideration, apart from what
has already been placed before the
House,

The hon. lady Member from Coim-
batore said that it would be well if a
similar provision is made for the col-
lection of excises on coffee and obviate
the different sales-taxes prevalling
in the different States in India. On
this question, I believe there is room
for difference of opinion. It may be
that there is some technical objection
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to the provisions being amended by
an amendment of this nature because
of the sanction that is required from
the President and so on, but, quite
apart from the technica] points that
may be raised against such things, I
would say coffee 1s a commodity which
is consumed by certain sections of the
people 1n the country more than the
other sections. When the coffee excise
was levied and was distributed, I be-
lieve the principle that was followed
was not on per capsta or the popula-
tion basis but the consumption basis
to which my hon. friend Dr. Krishna-
swami just now referred. On the
contrary, in regard to most other
excisable articles the division used to
take place on a per capita basis.
With regard to coffee, it was more or
less on consumption basis, and I be-
lieve there were sufficient data for
them to find out what exactly was the
consumption in each State. So, 1
feel that there 1s some difficulty in
trying to introduce coffee as one of
the excisable articles under this Bill.

The basis of dividing the pool
should, I am afraid, be altogether
different so far as coffee is concerned
1 think the people hailing from South
Indis are notoricus coffee addicts
and I believe we would have a justi-
fication to say that a much larger
share of coffee excise should go to the
South than what would be permissible
under one or other of the provisions
of the Bill. I think that is a sugges-
tion which merits a much deeper con-
sideration. I would suggest that it
may be postponed for a later occa-
sion.

Then, with regard to textiles, I have
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they do in case of composite mills,
That is on the loom system and on
the shift system. I this is all that is
provided by the hon. Minister, I would
like to know whether there is any
idea of applying this also to the
power loom sector or exempting the
power loom sector from the opera-
tion of this Bill when it becomes an
Act. If the hon. Minister assures me
that this does not apply to power
loom fabrics at all, and that there is
no idea of collecting excise on cotton
fextiles produced by power looms,
then, I not have much to com-
plain. But, if there is the idea of
extending the provisions of the Bill
to cotton textiles produced by power
looms, them, I would like to know
the method that can be adopted, be-
cause, at present it is done on the
loom basis. I think some power

should be taken by the Finance
Minister to spply the existing system
to the power looms or, in the alterna-
tive, the only course would be to
exempt the power loom cloth.

I would make a plea in favour of
the power Jooms for not taxing them
under this Bill. As things obtain at
present, I know for a fact that many
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nothing except to transfer the yarn,
at the cost of production in the spin-
dle sector, to the looms. But in the
case of these power looms, there may
be some consideration. I would beg
of the Finance Minister to consider
this aspect of the case.

Reference was made to cashew. 1
do not want to argue on that matter.
Whatever I said with regard to coffee
applies equally to cashew.

With regard to tobacco, I do not
generally agree with any section of
the House which says that tobacoo
cannot stand greater excise duty. In
this case, lét me assure those who
are complaining about toblicco that it
is going to be levied at the same stage
as the usual excise. My feeling is,
with the provisions as they are, I ath
pretty sure that all those connecfed
with the trade will welcome this con-
solidated excise dufy in preference
to the thousand and one pin-pricks
that they suffer frorh sales-tax.

. I am very sorry there is no time
r me to elaborate that point. I
ink the whole tobacco industry de-

serves a comprehensive consideration.
In Turkey, the manufacture of ciga-
rettes is a monopoly. A very substan-
tinl portion of the revenues of Turkey
cofnes from the manufacture of ciga-
réttes. In view of the shortage of
finances in the country and the huge
commitments that we have got, if the
hon. Finance Minister, whose courapge
nobody can dispute, could think of
tiking the whole of the cigarette in-
dustry into his hands, I am sure it
will be a very fruitful source of re-
venue.
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Bhri Nawshir Bhsrticha: Mr. Deputy-
Spesker; I think the principle on
which this Bill has been based is
quite welcome, because it does make
for considerable convenience both 1o
the trade &and the consumer. The
evasion of sales-tax has been rampant
and this will, though not completely
stop it, very largely reduce such eva-
sions. On those grounds, which 1
need not repeat, the Bill 1s welcome,
though I wish the principle of this
Bill were extended to other commo-
dities.

A case has been made in respect
of coffee. If the hon. Finance Minis-
ter has another conference of Finance
Ministers of States and finds out what
are the other categories of goods
which may be declared as goods of
special importance, in that case I
{hink ihe provisions of this Act should
be extended to other commodities.

However, the main purpose of my
speaking just now is totally different.
In the course of his speech, the hon.
Finance Minister said that he would
impose a sort of sales-tax on floating
stocks or have some other method by
which he will compound the amount,
My submission is that 1n law this will
not be a sales-tax. Betwecn the time
that this Act comes into force and the
additional excise duties are collected
and realised, what happens to the
goods which have already gone out
and which are with the traders? My
submission is that legally and consti-
futionally, it would be impossible for
the hon. Finance Minister to collect
sales-tax on what we call “floating
stocks”.

takes place, no salm-tax can be
levied.

W e vy, even by
mﬂaad:.tﬁuirﬂlu N
tion? Thepodthﬂwmbelhd?‘g”-
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der item 86 of the Seventh Schedule,
we would be levying tax on the capi-
tal value of assets and not sales-tax.
Under item 88, a deflnite tax has been
mentioned, namely, taxes on the
capital value of the assets, exclusive
of agricultural land, of individuals
and companieS. So, stocks would be
assets of individuals or companies.
“Tndividual” includes “Arms" nlso.
If you imposé any kind of sales-tax
or try to collect sales-tax, the shop-
keeper will say, “How are you entic-
led to collect 1t? I have not sold the
goods”. Under your definition of
sales-tax, only when the sale is effec-
ted, you can collect it. That is an
important point. Under the defini-
tion of “sale”, the Bombay High
Court held the entire sales-tax Act
ultra vires.

Therefore, 1 do not know under
what authority, the hon. Finance
Minister even proposes to compound
this sales-tax. The man has got a
right to say, “No; I am not bound
to pay this tax”. What 1s the Finance
Minister gomng to do then? If it 1s
sales-tax, the sale must take place.
The shop-keeper might say “The
goods are in my shop; I have not
sold them. You have no right to col-
lect sales-tax”. 1 may tell the House
that precisely the same point arose
in the Bombay Legislative Assembly
when we were discussing the Bombay
Sales-tax Act. There one of the clau-
des in the Bill was that sales-tax
should be paid when the business is
¢old by ohe person to another on the
entire stock in trade. I raised a
pont of order there that if you levy
sales-thx ori tHe entire stock in trade,
# cannot be saled-tax; it can only be
a tax under item 88, which the State
Leégislature had nb right to impose.
We have, of course, got the right to
impose it. If a separate Bill is
brought, it is a different point. But
it 1t is infposed at the stage when the
business is transferred, thén the
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draw that clause The same pomnt
arises here when we talk of com-
pounding the sales-tax on floating
stocks. You cannot do that under the
sales-tax Act. Under this Bill, of
course, you cannot do it

Shri T. T, Krishnamachari: Is he
reflecting on any part of the Bi'l or
on my speech?

Shri Naushir Bharacha: I am only
referring to your speech. I am say-
ing what will be the difficulty in 1m-
plementing this Bill

Shri T. T. Krishnamacharl: I am
not legislating in that way

Mr. Deputy-Speaker: That 1s not
contained here 1n this Bill

Shri Naushir Bharucha: I appre-
ciate that I am peinting out what
will be the difficulty in 1mplementing
the provisions of the Bill A large
part of the revenue will escape That
is the point I am making If 1t were
in this Bill, I would have rased it as
a point of order I am not now rais-
ing it as a point of order [ am simply
pointing out the difficulty in imple-
menting the provisions of the Bill,
that a large chunk of the revenue to
the extent of Rs 7 crores to Rs 8
crores will escape taxation.

Therefore, I want the hon Finance
Minister to tell me how he is going to
plug that loophole. The hon Member
Mr Somam:, pleaded that these stocks
must be allowed to go scot-free 1
think constitutionally they have got a
right to go scot-free. So, nearly Rs
7 crores to Rs 8 crores will escape.
What does he propose to do? That is
what I wanted tc point out.

Sbri Damani (Jalore): 8r. Deputy-
Speaker, I thank the hon, Finance
Minister for bringing out the present
Bill :n the current session. By in-
troducing this Bill, the suspense and
agitation prevailing in the trade have
been removed The replacement of
sales-tax by excise duty om three items
will bring more revenue to the Gov-
ernment and 1t will enlarge the scope
of inter-State business and trade.

1 wall touch on the position of addi-
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tional excise duty on mfll-made cloth
only The textile industry expected
better treatment and they were dis-
appointed to find that the excise duty
was much higher than what they ex-
pected, even higher than the previous
sales tax. I want to give some ex-
amples as t0 how 1t will affect the
prices of coarse count, medium count,
fine and superflne counts.

In the case of medium count cloths
hke sarees, mulls and long cloth the
average price will be ten annas per
yard with 44" width. The excise duty
will be Rs 0-2-9 and sales tax Ras.
0-0-5 So the total wall be Rs 0-13-2.
According to the new rate, the duty
for a cloth of 44" width will be Rs.
0-2-2, after reducing 6 pies of the
excise duty The additional excise
duty will be 10 pies So, the price
of the cloth will be 13 annas The
difference is only two pies, whereas
the reduction given 1s 6 Dpies,
Actually, the benefit given wal' be
only to the extent of 2 pies

In the case of fine dhoties, sarees,
mull and long cloth of a width of
44°, the price 15 Rs 0-12-0 The excise
duty is 4 annas and sales tax one
anna The total comes to Rs. 1-1-0.
The new additional tax wnll increase

the textile industry because there is

{
%
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class peopl
ed And by their unemployment the
entire economy of those twons has
been affected.

This 15 a difficult situation through
which the textile industry and the

given to the difficulties of the textile
mndustry I hope our Finance Minis-
ter and the Minister of Commerce and
Industry will lock into thewr diffi-
culties, that 15, why the mills are
closing and what are thejr difficulties.
If you look into their balance sheets
for last year and this year, you will
know thewr position I request that
sympathetic consideration should be
given to them because the textile in-
dustry 1s one of the major industres
of this country It employs about 9
lakhs labourers and a big amount 1s
invested in it as capital. It gives
revenue to the Central Government
and to the State Governments to the
extent of more than Rs 125 crores.
Therefore, 1t should not be neglected
and full consideration should be given
to this industry

Shri N. & Before 1
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mers are concerned, to the extent that
they are not asked to pay over and
above what is scheduled, they are

adopted by them for submitting their
accounts to the sales tax officer. If
they are not asked to give any
accounts at all, to that extent they
will be happy They need not pre-
pare any account.

So far as the industry is concerned,
instead of having to pay twice gver,
they will have to pay at the time of
production the additional excise duty,
barring the excise duty which they
had to pay prior to the passing of
this Act. Here in clause 3 it 1s said:

“There shall be levied and col-
lected in respect of the following
goods, namely, sugar, tobacco, cot-
ton fabrics, rayon or artificial silk
fabrics and woollen fabrics pro-
duced or manufactured in India
and on all such goods lying in
stock within the precincts of any
factory, warehouse or other pre-
mises where the said goods were
manufactured, stored or produced,
or in any premises appurtenant
thereto, duties of excise at the
rate or rates specified in the First

Schedule to this Act”
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tax only on goods which are in the Onemﬂlummdthmx'ﬂﬂl
not finish, I find,

am
cation. concerned. The mill owmers

soite difficulty. t i what he hm
stated. Now, so far as section T n m‘h.w,ﬂn' tt:::d mmﬂynthl:e;::
concerned, it is very clear. It reaas There has been much agitation on this
It is hereby declared that the and there has been agitation in the
following goods namely, sugar, National Development Council also
tobacco, cotton fabrics, rayon or Therefore, I would request that so far
artificial silk fabrics and woollern as this aspect and the stocks with the
fabrics are of special importance dealers are concerned, they may con-
in inter-State trade or commerce sider st to how best this could be
and every sales tax law of a State achieved.
mumwﬁmx . Shrl Sadhan Gupta (Calcutta-East):
on the sale or purchase of the dec- Mr. De?uty-Spuker. I welcome this
the 1st d.’ of Api‘ﬂ, m to the sublﬁtution of an additional Central
restrictions and conditions _speci- excise duty in lieu of sales-tax because
fled in section 15 of the Central the sales-tax position between the

and was harmful both to the consumer
But, here, hefore the Schedules, it is and the trader. But, I have a certain

apprehension, I should shy, a certain

“K is hereby declared that it is disagreement with the principle or lack
éxpedient in the public interest of principle of distribution that is -
e e o iy~ YWvedin th BOL
effect under fhe Provisional Cdl- It seems that the Finance Commis-
léction of Taxes Act, 1031" sion’s report op which this Bill is based

. is in love with as the crj-
14 his, @mmmw;m e
It would mean, 50 far as the stocks are orrect in the B Beca

use
in the possession of the textile indust- mm*‘wm‘ﬁﬁ
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in a position to consume more and
where industries are also not distri-
buted evenly, the insistence merely on
consumption or for the matter of that
merely on one particular principle
such as collection or population is go-
ing to be hard on other States. That
is why I am not in love with any in-
flexible rigid principle. We have to
evolve a kind of weightage in which
every relevant thing has to be taken
into account 1 wish the Finance
Commission had gone into what 1s the
proper weightage to the different
crcumstances lhike consumption, col-
lection and population.

Apart from these three principles,
1 am extremely sorry to find that pro-
per weightage has not been ass:gned
to the peculiar problems facing the
different States We are in the mdst
of a developing economy in which the
more lucrative sources of revenue are
in the hands of the Centre. The yield
from excise revenue is bound to be
considerable and bound to increase
more and more. On the other hand,
the sources of revenue which were
open to the States and which are open
to the States today are gradually be-
coming less and less lucrative. For
instance, due to the policy of prohibi-
tion, there is going to be a consider-
able loss in excise revenue if that
policy is implemented Also because
agriculture 1s being hard hit and agri-
culturists are not in a position to pay,
there is going to be considerable loss
in revenue from agricultural sources.
Due to the abolition of landlordism,
perhaps, gradually, revenue from in-
come on agriculture or on agricultural
wealth will also decrease although it
may be considerable now. In these
circumstances, the revenue that would
be derived from the distribution of
Central excises becomes very import-
ant. Therefore, the peculiar problems
of certain States must be taken into
account. Population basis or any
sther basis would give no indication of
ihese problems.

1 come from a State which has to
lace the tremendous problem of reha-
oilitation. One-fitth of its population
consists of displaced persons who have

to be rehabilitated. They are a huge
burden on the State, impeding the
progress of the State. They create a
problem which three or four crores of
settled populat'on would not create
for a State. Unfortunately, the Fin-
ance Commission has not taken these
peculiar circumstances into account.
A State like West Bengal needs a
greater share of the excise revenue
than is warranted either by popula-
tion, collection or consumption, for
the simple reason that it has to face
the very gigantic task of rehabilita-
ting millions of refugees whose res-
ponsibility they cannot deny. There-
fore, this problem of rehabilitation
must be taken into account and
weightage must be given to the neces-
sities arising out of this problem in
every State. There are refugees to be
rehabilitated in different States, West
Bengal as well as in other States. The
magnitude of the prolem in each State
should have been taken into account
and proper weight assigned to it. As
to what weight should have been
assigned, would be a fit subject for
the Finance ion to go into.
Weight should have been given and
that contingency should have been
provided for.

Regarding the State of Kerala, they
have their peculiar problem. They
have, like the State of West Bengal,
a huge unemployment problem coupl-
ed with the fact that it has a huge
population and an undeveloped econo-
my, without any industries. This pro-
blem also should have been taken into
account. These problems of provid-
ing emplovment to a large unemploy-
ed population, of having to rehabili-
tate a large body of displaced persons
and also the probelms arising from
high prices in a particular State,
should have been taken into account
in determining the distribution of ex-
cise revenue Without taking into ac-
count these factors, the whole scheme
becomes unreal and the whole scheme
has no relation to the needs of the
different parts of India. I am not go-
ing to plead for one State as agaihst
others. We must look at it from the
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point of view of the country as a
whole. The problem of rehabilita-
tion, the extra problem of unemploy-
ment in a particular State, the pro-
blem of high prices in a particular
State, affect the country as a whole
and proper weightage should bave
been given, and as a result, States
like West Bengal and Kerala should
have been given more consideration.
On the other hand, I understand that
they have lost, at least West Bengal
has lost due to the new system of dis-
tribution. 'That would be a very odd
result of the formulation of new prin-
ciples.

Shri Kamalngyan Bajaj (Wardha):
Mr. Deputy-Speaker 8ir, I welcome
this Bill without any reservation be-
cause it has a feature which is bene-
ficial not only to the Government, the
trade and the consumer, but which
will also eradicate evasion completely,
to my mind, because when we collect
the excise duty, there is no corruption
there, and the entire amount is easily
collected. But the sales tax is wvery
complex and very difficult to realise,
and evasion becomes comparatively
very easy. To stop the corruption and
evasion and also the harassment, this
is a very good feature, for which I
compliment the Finance Minister for
his foresight and understanding.

I would only request him to find out
the possibility if similar facilities could
be extended to other products, especi-
ally where the excise duties are levied
in different places on different goods.
For instance, engineering goods like
lamps and fans and many other things
can profitably be removed from the
sales tax family and excise duties can
be increased at the source, because
when you collect excise duty at source,
the administrative expenses are less
and it is also very easy to collect, but
the sales tax is like collecting from
every leaf of the tree. It is very difi-
cult fo reach every leaf of the tree,
and the administrative expenses are
also very much increased.
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There are other goods also, like
ready cotton. All the cotton is now
being baled in ginning presses, and
instead of levying sales tax on
excise duty is collected at the
at the ginning presses, it will be
easy for the trade, and most of
harassment and corruption will be re-
moved.

There were many States where
there were no kind of taxes, either
municipal or octrol taxes, wealth tax
or income-tax, but after we have
become independent, in the last flve
or six years, the whole family of taxes
has been imposed on them, and the
ordinary trader whose income is from
Rs, 1,500 to Rs. 5,000 very often does
not understand how to keep accounts
when a single, double or multi-point
tax is there, and on different commo-
dities the percentage is also of a diffe-
rent nature. When he goes to ask for
advice he is not able to get suitable
legal advice, and very often the law-
vers tell him: do it this way: and when
he does it even appropriately, at the
end of the whole thing when the tax
officers find that the books or other
things are not kept properly, he has
to go back to the lawyer, and the law-
ver <ays: “I did not tell you like this;
it was like this”. Sometimes he might
have misunderstood the legal advice
but it has also been noticed that the
legal advice was also not properly
tendered. This complicates the trade.
Traders who have been there for cen-
turies, who have not known any kind
of tax In certain States, have been
confronted all of a sudden with the
complexity of taxes, If at least the
sales tax is removed, much of the
harassment of the honest trader will
g0 away.

1 know the difficulties of the States.
Some of the States do not like that this
power should go into the hands of the
Centre, that sales tax should be re-
moved and that the Centre should
collect it by way of excise duty, be-
cause their source of income, by di-
rectly taxing their own people, Is
removed. But I would argue this way.
If the Centre shows large-hearted-

i

"
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ness in its approach and gives an
equitable share to some of the States
Bombay, the States

pecause of this new arrangement, I
believe there should not be any diffi-
culty for bringing other goods also
under this arrangement, and we may
completely do dway with the sales
tax family.

The sales tax may be all nght for a
nation which 1s industrially very much
advanced, where the traders and other
people dealing with 1t are properly
and systematically organised, but to-
day in our country for many indust-
rial goods many of the manutfacturers
are finding 1t very difficult to have a
sales orgamisation of an all-India na-
ture; and if they have to have sales
organisation, they give 1t to somebody
as an all-India agent, and that agency
—] have tried to work it out rather
approximately-—has to spend only on
the sales tax side, for keeping their
accounts, taking legal opmmon ete,
something hike five to ten per cent of
the net profits which they get Some-
fimes 1t may account for 1/4 or 1'2 per
cent of the total or gross returns of
that organisation And very often,
thr difficulty for an all-India organi-
sation 1s this, that in a particular State
there 1s a two-point or multi-point
sales tax on particular goods, while in
the neighbouring area, only 10 or 20
miles away, 1t may be single pomt,
and the sales organisation of an all-
India nature finds 1t very difficult to
nrganise it properly

If this kind of harassment has to
be removed, the Centre must make
very great efforts to convinece the
States of an equitable distribution of
the excise revenue that is collected
mstead of sales tax. Then there should
not be any difficulty why the States
cannot be persuaded to agree to the
complete removal of sales tax mn this
country

Shri T. T. Krishnamacharl: 1 am
grateful to hon. Members for the sup-
port that they have given to the Bill
generally, and I do not think there was
any hon. Member who felt there was
any reason to oppose this Bill. But

Special Importance)
Bill

one point that hon. Members, [ think,
should wunderstand 1s that in this
particular measure three items were
brought 1n because they were suggest-
ed by and large by the majority of
the States It may be that other com-
modities can be added, as an hon.
Member opposite mentioned about
coffee, and there are other items
which could be added, but the sug-
gestion has necessarily to meet with
the approval of the majority of the
Siates.

The House would also hke to know
that we have been able merely by
using our good offices to get the States
to agree to uniform rates of taxation
on a number of commodities, about 18
of them I think We prepared a fairly
big hst, but ultimately we could get
agreement only on about 16 commodi-
tics where they have agreed to levy
uniform sales tax, so that no person
will find an advantage to go from one
State to another to buy his goods
There might be pockets even now, but
generally when that comes into opera-
tion, the evasion would be a hittle less

Therefore, hon Members should
understand that while undoubtedly
the Centre has taken the initiative in
this matter, the Bill is largely the ex-
pression of the wishes of the majority
of the States, rather than anything
that has been imposed upon them

Shrl Kamalnayan Bajaj: But if the
hon. Finance Minister makes a further
effort, we will be satisfied

Shri T. T. Krishnamacharl: I am
quite prepared After all, I am a
servant of this House Whatever the
House directs, I must try to do to the
best of my ability If it i1s the wish
of the hon Members here that we
should move in a particular direction
in order to get the States to consider
the matter, I should certainly have to
undertake to do whatever the House
wishes. But there are also other
points to be noted in this connection.

The hon Member opposite, Shri
Khadilkar, raised certain very im-
portant issues. In fact, the import-
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ance of the issues might perhaps get
blurred because of a number of other
issues which are equally important.
While he welcomed the measure, he
felt that this was making the States
dependent on the Centre to a consi-
derable extent. I would put it the
other way. It detracts the responsi-
bility of the States to their own peo-
ple to some extent, because they can
always say that the Centre has done
it. I tomorrow something goes wrong,
say, in regard to any particular provi-
sion in this particular Bill, it is easy
for people to say, well, it is the Centre
that has done it, and we are not res-
ponsible Even in the Taxation En-
quiry Commission, when it was sitting,
I had an opportunity to discuss it in-
formally I did mention this fact that
the centralisation of the sales tax al-
together would not be a correct thing
because if the power of taxation is
shifted to the Centre, there 1s no res-
ponsibility left so far as the States are
concerned. So, we have also to keep
the number of commodities that will
come within the purview of Central
taxation, however beneficent it might
be, to be restricted rather than enlarg-
ed, though, I do not, for one moment,
say that there 15 no room for enlarg-
ing the present list

The next item of importance is that
hon Members, by reason of the fact
that they felt that the incidence of
tax on particular commodities here
was heavy when it was totalled up
along with the excise duties now pre-
valent, tried to make wuse of this
opportunity for suggesting to Govern-
ment certain home-truths. As for my
hon friend opposite I would mnot
detract the wvalue of anything that
she has said because of the fact that
I have known her as a girl . . .

Shrimati Parvathi Krishnan: All
this personal reference is quite
UNnNecessary.

Shri T, T. Krishnamachari: 1 mere-
1y said that I would not detract the
value of whatever she says.

Shri T. T. Krishnamachar]; She was
quite correct in quoting one of my
speeches. Another hon. Member
opposite did the same thing. I can
only take a philosophical view of this
particular aspect of the matter. I am
a Hindu, and I suppose I have natur-
ally to believe in births and rebirths
and expiation for sins. I have no
doubt in my mind at all that I hold
the present position in order to
expiate my sins of the past. But it
seems that the law of karma works
in an even more peculiar way, namely
that the sins that I have committed
even during this birth come back to
me and are being pointed out to me
as some mistakes that I have done
It is true. I have been in this House
before.

Shrimati Parvathi Krishnan: Why
should other people be made to suffer
while he has to suffer expiation?

Shri T. T. Krishnamachari: I have
been in this House not only in one
of those brief sojourns in between my
business, but also as a person who
was wholly a politiman, which may
not be a very good thing I have been
unfortunately a professional politician
for more than seventeen years, which
is certajnly not a very creditable fact
It 13 true that I have spoken very
often on this side of the House, and
probably on the other side of the
House also0 If hon. Members would
perhaps take the occasions when |
had to be indiscreet, in 1943, 1944 and
1945, they might find something even
more pungent. But I recognise it; 1
have not forgotten 1t That 15 the
advantage of having a Minister whe
has a background of having been
critic of Government One cannol
altogether forget it, though probably
when one lands on this side of the
atmosphere, on this side of the House
one learns something about the atmos-
phere here. Maybe, I would be lest
critical of the bureaucracy than !
have been before, because I find k
many cases the bureaucracy refuss
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to take the responsibility, perhaps for
justifiable reasons. But I shall come
to the  point, now that I have men-
tioned this matter.

Many hon. Members have spoken
about tobacco. They are Interested
in tobacco. They come from an area
where tobacco is grown, and, there-
fore, it is perfectly right that they
should raise this matter. But in this
particular measure, all that we have
attempted is to estimate the income
that we get from tobacco by way of
sales-tax and to transfer it on to a
Central excise duty, I do not, for
one moment, deny the fact that
tobacco excise duty now operating in
totality might be heavy.

I would like to tell my hon. friend
Shri Barman, who is not here at the
moment, that the matter is still under
examination, though I have been told
after some visits by my officers to
Bengal that the position in Bengal is
not such as requires a revision May-
be, the position in U.P, Is slightly
worse. In fact, my hon. friend Shn
Nanjappa, who will speak a little
later when he moves his amendment,
would say, “‘What have you done about
my area?’, the area from which the
hon. Member opposite also comes.
The Chairman of the Central Board
of Revenue who also happens to be
the Secretary of the Revenue Depart-
ment went to Coimbatore, and he tried
to gather a few people who were in-
terested, the associations concerned,
and they said that they had no grie-
vance.

But I would like to say that so far
as this particular provision is concern»
ed, regarding tobacco, it has a benefit
as compared to the existing sales tax
that is being levied. The hon. Mem-
ber from Coimbatore will find that
in the areas adjoining, where sales
tax is being levied on tobacco grown
in Coimbatore, the relief that they
will get, when the sales tax is with-
drawn, will be considerable, and the
three naye paise that we have now
imposed would be a question of a
flea-bite.

Special Importance) |
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Therefore, while 1 do welcome any
criticism that hon. Members have
made in regard to the operation of
the excise duty, I would suggest to
them that that is a matter that I can
consider from the point of view of the
excise duties themselves. In this par-
ticular instance, there ig an arith-
metic that has been evolved, namely
that we are giwving the States what
they have been getting plus a little
more for which we have subdivided
the revenue from each particular sec-
tor. I would ask hon. Members to
bear with me that I shall certainly
have the points, that they have men-
tioned, examined and if it is neces-
sary, and if there is a powerful case,
we can certainly reduce the duties
which go to the Central pool, not the
particular duties mentioned in this
particular chapter, if we have made
a mistake.

Now, I come to the question of the
utmost importance. My hon. friend
Shri Somani is an expert in textiles.
He has been president of the Bombay
Mill-owners' Association. I have
learnt a lot from him during the days
that he occupied that high office. But
it now happens that Shri Somani no
longer does this work himself, He is
now in a different position. The
Bombay Mill-owners' Association are
equating themselves to Government
today, and they have engaged a very
high-placed officer, who was formerly
in the I.C.S. as their deputy chair-
man. I quite recognise that the capa-
city for arithmetic that this officer
possesses must be a little more
superior to the capacity that we have
in the Central Board of Revenue,
because the highest level that any
officer of the Central Board of Reve-
nue can reach is being a member of
the Indian Audit and Accounts Ser-
vice. We have no I1.C.S. person in the
Central Board of Revenue. Maybe,
the I.C.S. man might have made some
mistake, because accounts need not
necessarily be the strong point.

I would like to tell my hon. friend
that it is not a blind man's buff.
What we did in order to find cut the
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amount of money that would be need-
ed for the purpose of compensating
the States both in regard to the
income which they were getting
hitherto and in regard to the addi-
tional amount which had been sugges-
ted by them, was to go on the basis
of clearances for 1856-57.

The clearances for 1958-57, in terms
of square yards, were 4,217 million
The production, of course, has been
very high, namely 3,813 million Then,
you will have to take away the
exports; and you will have to take away
the stocks 1n hand It 1s a real matter
of anthmetic. 1 went back to the
days when I was at school, and I did
it here, 1 multiplied it by the naye
paise for each category, and I have
found that the amount that we will
get would be somewhere about
Rs 20,70,94.000 Maybe my arith-
metic is wrong or the clearances are
wrong The clearances are things on
which we have to get the revenue
before We must, apparently, have
let go some of the clearances in order
to provide the figures to make Shri
Somani’s charge a substantial one
I think there 1s room for charging the
Government for having allowed reve-
nue to shp through their fingers I
hope that that i1s not the case. Can
1 make a claim from the hon Mem-
ber for a sum of Rs 3,30,00,000 on the
basis of clearances for 1856-57" If
that claim would be met, there is a
case for examination. But so far as
this 18 concerned, these are the figures
I have Also the hon Member knows
very well that in terms of square
wvards, a lhnear yard of superfine on
an average works to 1 33, of fine 113,
medium I'l1l and coarse 104 So
roughly, if we add to the linear yard
12 per cent, we get the number of
square yards.

Therefore, 1 do not know where 1
am wrong. If Shri Somani thinks
that I am wrong and I should reduce
the duty, he should give me some
more convincing proofs than the
results of working of the Bombay
Mill-owners' Association’s executive.

Special Importance)

Bik
But I can tell the hon. Member and
the House that if I had
take—I cannot reduce the duties nor-
mally—but if 1 had made a mistake
in calculation, 1 can bring it down.
But I do not think I have made a mis-
take

Then my hon. friend, Shri Dasappa,
who 1s not here .

Shri Dasappa: 1 am very much
here

Shri T. T. Krishnamachari: He
changes his place. He raised the
question of powerlooms and asked
whether they were exempt Any-
thing mentioned 1n regard to textiles
includes mechanical powerlooms also,
generally The only thing exempt
happens to be handlooms. Are you
going to levy an additional charge on
powerlooms® Yes, in so far as power-
loom cloth has been paying sales tax
To that extent, a compensatory factor
has to be introduced. If my hon
friend tells me that powerloom cloth
has not been paying sales tax, I am
quite prepared to look into i1t There
has to be a compensatory addition to
the compounded levy on powerlooms
to the extent that that levy will be
justifiable But 1if I am told that
there 15 no sales tax on powerloom
cloth and nothing has been levied,
the matter can be remedied.

I can say this so far as this parti-
cular measure is concerned, that we
might even be fellowing a philosophy.
that if 1t is not there, we will not put
it on

Shri Dasappa: The incidence also
may kindly be considered.

Shri T. T. Krishnamachari: That is
a question of approximation of it in
terms of proportions But that is a
matter which 1s always capable of
re-adjustment

Then I come to the speech of l'.l.l-y
hon friend Shri Naushir Bharucha.
Really this question of levying sales
tax or not levying sales tax during
the interim period does not arise
because we have indicated that the
operative provisions of this particular
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measure in respect of those States
which do not co-operate with us will
not take effect until the 31st March
1858. That is all that we have said.
That means, that if they levy sales
during the interim period—hiatus, as
he mentioned—they would be entitled
to still get the benefit We had various
discussions how to get over this hiatus
and various States made various sug-
gestions Whether they could com-
pound and whether that would be
legal 13 not a matter for me I have
enough of worries with me not to con-
sider 1it. I do not see why we should
take the worries of BState Govern-
ments. It 15 for the State Finance
Ministries to deal with the problem,
if there is an escape in regard to taxa-
tion While we have thought of doing
something 1n order to prevent this
wholesale escape, sales tax has hither-
to been collectcd by the States and I
cannot enter into the shop of every
decaler who sells. I have to leave it
to the States But I can tell the hon
Member one particular fact, that in
regard to the inventories held by
wholesalers and retailers of cloth,
which happens to be the b ggest item,
the inventories are extircmely low.

We had, in order to convince our-
selves whether there has been a very
great or steep fall in consumption of
cloth, to satisfy ourselves about the
stock position with the wholesalers
and retailers. The information we
have indicate; that the stock position
iIn regard to cloth 15 extremely low.
The clcarances in regard to sugar also
seem to indicate that the sugar stocks
cannot be very high. I cannot say
anything with definiteness in regard
to tobacco. So it may not be consi-
derable even in States where they do
not compound, and levy the sales tax,
whether legal or illegal I can say
nothing more

Dr. Krishnaswami went, °more or
less, into the question of the Report
of the Finance Commission and a
fortiori the basis of d'stribution of the
proceeds covered by this particular
BilL. He may be right.

Dr. Krishnaswami: He may be
wrong.
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Shri T. T. Erishnamachari: He may
be I do not join issue with him on
that matter. Consumption statistics
are not available, and once one Fin-
ance Commission has said that these
arc not available, another Finance
Commission 1erely reiterates that
particular defect. It 15 a defect in
structure of the administration, in
the structure of the economic statis-
tics that we have. We are getting
nearer to it, getting some kind of
sample survey and estimate of con-
sumption statistics. As the reports of
the National Sample Survey and
National Income Unit indicate, we
have a fair measure of idea now of
what these things are. But we are a
long way off from perfection or even
near-perfection. ] am told we have
to wart until that day when these
awxihiary organisations dealing with
statistics and national income can be-
come morc cfficient than what they
are today and can cover wider ground
than what they could at the present
moment, before we can blame the
Finance Commission or the Govern-
ment for not doing the best they
could to apportion the taxes I
guite agrece with that That 15 also
the point raised by Shri Dasappa. He
questioned the legatimacy of dividing
the excise duty on coffee on the basis
of population, where consumption
undoubtedly must be so different But
he could also be answered by another
fact that has been indicated by the
National Sample Survey and the
National Income Unit figures, namely,
the consumption of sugar in the north
is very much higher than in the south,
and oftentimes it, therefore, happens
that the people who drink coffee con-
sume less sugar Probably the only
temc they consumce sugar 1s when they
use 1t 11 coffee because they do not
have any swects to eat, There may
be some loss 1n one and probably some
gain in the other. So the law of
averages s certainly a great bulwark
against bureaucratic ineptitude. There-
fore, I think Dr. Krishnaswami has to
be satisfled with the present deficien-
cies in the system of calculating the
basis on which we can determine the
apportionment,.



0

6213 Additional Duties of 18 DECEMBER 1957 Excise (Importance of 6224

[Shri T. T. Krishnamachari].

1 think I have covered the major
portion of the remarks. If I have not
been in a position to deal with any
particular aspect of any remark of any
hon. Member, I ask for forgiveness.
Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the
levy and collection of additional
duties of excise on certain goods
and for the distmbution of a part
of the net proceeds thereof among
the States and to declare those
goods to be of special importance
in inter-State trade or commerce
be taken into consideration”.

The, motion was adopted.
Mr. Deputy-Speaker: There are no
amendments to clauses 2 to 7.
The question is:

“That clauses 2 to 7 stand part
of the Bill".

The motion was adopted.

Clauses 2 to 7 were added to
the Bill.
The First Schedule.
Shri Nanjappa: I welcome the Bill..

Mr. Deputy-Speaker: We are on the
Schedule now. He may move his
amendment.

Shri Nanjappa: Sir, I beg to move:

Page 4, line 8,— :

omit "“Three naya paise"”.

Sir, my amendment is only regard-
ing a very small part of the Bill; it is
regarding chewing tobacco. From the

I heard from the hon. Minister,
I feel that he is not in a mood to
accept my amendment. He believes
and believed also that no excise duty
should be levied on chewing tobacco,
Ever since I became a Member of this
House I have been often going to
him and making representations re-

garding this chewing tobacco. He has
been promising me that he will con-

Special Goods) Bill

If he is not accepting my amend-
ment in toto, I will suggest an alter-
native, In the same Bill there is an
item ‘stalks’ on which one nays paisa
is levied. Under the name of ‘stems’
thn’myepli’ﬁmmﬂd.lm
that even oft Stem one naya paisa may
be levied. On other varieties, instead
of three naye paise he can have two.

I think my alternative suggestion is
very simple. I think the hon. Finance
Minister will be consistént with his
own view, former and the present
also. He also believes that this excise
duty on tobacco is excessive. The
growers and the merchants are not
able to bear this. The moment there
was some slump in the medium cloth
consumption, relief was given, But,
these growers are scattered and they
are all very small growers and so
ihey are not well orgamised.  Thehr
condition is very bad for the past
8 years, The Finance Minister knows
that very well. Even if he does not
fully support my amendment I
request him to agree with the alter-
native at least, that 13 one naya paisa

on stems and two naye paise on
others.

Mr. Deputy-Speaker: Amendment
moved:

page 4, line 8—
omit *“Three naye paise”

Shri Sinbasan Singh: There is one
amendment in my name. The amend-
ment relates to the rate of duty,...

Mr. Deputy-Speaker: I have not got
it.

Shri Sinbasan Singh: I sent it this
morning. That is about coarse cloth,
rayon and srtificial silk.
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artificial silk and rayon be
5 naye paise so that it may
sate the loss. Rayon and silk cloth
used by middle and richer classes
people while coarse cloth is used b
the poorer clesses. Let the richer
clasgses pay more and the poorer
classes be taxed less,

58
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“

Dr. Sushila Nayar (Jhansi): I want-
ed to take just half a minute to say
this. The hon. Member here pleaded
for a reduction of excise duty on
chewing tobacco in the name of the
middle class grower, and in the name
of the common people who chew this
tobacco. T plead in the name of all
in India that if anything this duty
should be increased because tobacco
chewing is so injurious to health and
the habit 1s so dirty and 1t is so bad
for the country in general. Anything
that the Finance Mmnister can do to
discharge the habit of tobacco chew-
ing and make it less accessible to the
people will be very desirable.

I recognise that. But it is not a ques-
tion of only 3 naye paise; it is a
question 1 not

ple. But, I do not think he wants
that. We shall have the matier exa-
mined and see what can be done.

Shri Binhasan Singh (Gorakhpur):
What about coarse cloth?

Mr. Deputy-Speaker: The hon.
Member has sent in an amendment
which at least the office has not receiv-
ed, That is one thing. But even if
the amendment had been received, it
would have been inadmissible because
the permission of the President would
have been necessary because he wants
to enhance the duty.

Shri Nanjappa: In view of the assu-
rance given by the hon. Minister I
beg leave of the House to withdraw
my amendment.

Mr. Deputy-SBpeaker: Has the hon.

Member the leave of the House to
withdraw his amendment?

The amendment was, by leave, with-
draun.

hur. Deputy-Speaker: The question

That Schedule I and Schedule II....

Shri Jhunjhunwals (Bhagalpui):
Sir, 1 want to speak on one item.

Mr. Deputy-Speaker: Certainly, when
I took up the amendment, the Sche-
dule was also open to discussion.

Shri Jhunjhunwala: Sir, I stood
up twice.

Mr. Deputy-Speaker: I might have
missed him deliberately.

Shri Jhunjhunwala: No, Sir.

Mr. Deputy-Speaker: I did it de-
liberately. 1 am telling that.
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Shri Jhunfhunwala: Probably you
missed me. I thought that the amend-
ments are being discussed.

Mr. Deputy-Speaker: But, when the
hon. Minister gets up to answer he
would certainly answer certain dis-
cussions that have taken place. He
should have the opportunity to speak
on the discussion as a whole. So,
gshould I call the hon. Minister as
well?

Shrli Jhunjhunwala: I would not
like to speak very much in view of
the remarks that you have made.

There is one item which has not
been represented and that 1s the sweet
item. I want to request the hon.
Minister not to make it sour, the item
of sugar. He has imposed an excise
duty of Rs 3 and 31 n.P.

Mr. Deputy-Speaker:
quidates that sweetness

Tobacco 1i-

Shri Jhunfhunwala: The excise
duty which he has put 1s just double
the smles tax. The sales tax on 80
per cent. of the sugar produced 1n
Indig 1s not more than 6 pies while ..

Shri T. T. Krishnamacharl: It is 3
naye paise. This 6 pies comes to 3
naye paise per lb.

Shri Jhunjhunwala: You have tax-
ed Rs. 3/31 excise duty, per cwt.
That is € pies.

Shri T. T. Krishnamaeharl: Single
pie?

Shrl Jhusjhunwala: That is half
an anna.

Some Hon. Members: That is three
naye paise.

Shri Jhunjhunwala: Now it comes
to one anna according to this.

Mr. Deputy-Speaker: Perhaps some
calculation is required. That may be
done. Meanwhile, we will have a
discussion and take It up in the third

Goods) Biil
reading. The question is:

“That Schedule I stand part of
the Bill”

The motion wat adopted.
Sokedule I was added to the Bill,

Schedule II, Clause I and the En.
acting Formulg were added to the
Bill

18 DECEMBER 1957 Bucise (Importance of 6228
Specisl

Leng Title

Shri T. T. Krishnamacharl: Sir, 1
beg to meve:

Page 1—
for the long title, substitute:

“A Bill to provide for the levy
and collection of additional duties
of excise on certain goods and for
the distribution of a part of the
net proceeds thereof among the
States in pursuance of the princi-
ples of distribution formulated
and the recommendations made by
the Finance Commuission 1n its
report dated the 30th day of
September, 1957, and to  declare
those goods to be of Special im-
portance in inter-State trade or
comimerce

Shrl Sinhasan Singh: May 1 shorten
this long title formula by adding one
word and taking out several words®

Mr Deputy-Speaker: If it is accept-
able to the Government he may do so.

Shri Sinhgsan Singh: The addition
of the words ‘formulated hereunder’
after the word ‘distribution’ would
make all the other words redundant.
The words ‘and the recommend-
ations made by the Finance Com-
mission.. . trade or commerce’ can
be taken away.

Shri T. T. Krishnamachari: The
hon. Member apparently was not
here the other day when the whole
discussion took place. It is in pur-
suance of the views expressed by =a
large number of Members that this
amendment has been made.

Mr. Deputy-Speaker: I shall now
put amendment No. 2 to the votc of
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the House. The qQuestion is:

Page 1—
for the long title, substitute’

“A Bill to provide for the levy
and collection of additional duties
of excise on certain goods and for
the distribution of a part of the
net proceeds thereof among the
States 1n pursuance of the princi-
ples of distribution formulated
and the recommendations made by
the Finance Commussion 1n 1its
report dated the 30th day of
September, 1957, and to declare
those goods to be of special 1m-
portance m inter-State trade or
commerce

The motion was adopted
Mr Deputy-Speaker: The question
is:
“That the Long Title, as amend-
ed, stand part of the Bill "

The motion was adopted

The Long Title, as amended, was
amended was added to the Bill

Shri T T Krishnamachari: Sir, 1
beg to move:

“That the Bill, as amended, be
passed

Mr.  Deputy-Speaker:
moved:

“That the Bill, as amended, be
passed.”

Shri Jhunjhunwala: Sir, [ would
request the hon Mimster to consider
this question. I have not got the
figures as to how much s realised by
way of sales tax but I know mm UP,
and Bihar half an anna 1s charged as
sales tax on sugar. According to the
rate here, it comes to an anna So, I
would ask hum to kindly consider this
question whether really the excise
duty has been doubled. If so, 1
would request him to the former level
of sales tax.

Shri L. Achaw Bingh (Inner Mani-
pur): Sir, 1 will be brief during the
third reading of this Bill. The Bill
seeks to integrate the sales tax
by the Union and the States in
proposed additional duly. This

Motion

L5t
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surely ensure free flow of goods from
one Btate to another and from the
production  centres to consuming
centres. The Government has de-
clared the three commodities of sugar,
tobacco and textile goods as of special
importance for inter-State trade and
commerce. ‘There will also be Tittle
scope for evasion and there will be
betterment of revenue raised from
these duties. Lastly, I would hke to
say that the additional levy was made
to replace sales-tax but 1t was never
intended to be an additional source
of revenue. The rates are very high
m the case of the additional levy but
in the case of sales-tax 1t was not
so hugh So the consumers are sure
to be affected. They will find 1t very
difficult to bear the burden. It will
have a very restrictive effect upon
consumption The additional duty
may affect production. Tobacco is a
very good exchange carner but Gov-
ernment has not done much to step
up production It will be better if
the Government encourages pro-
duction so that we may export and
thus earn more revenue. I am afraid
the producer 15 very much perturbed
in recent years; a number of taxes
had been hurled at him and they have
a bad effect Otherwise, I support the
Bill

Shri Radha Raman (Chandni-
Chowk): I just want to have clar-
fication on two points from the hon.
Finance Minister There 1s no eclarity
in the Bill with regard to the goods
manufactured at one place and ve-
manufactured at another place. 1
will just give an example, Textile
goods are imported from Bombay to
Delh:  Then, they are cut into pieces
or made into cloths or sometimes
made into some other commodity and
sold to the various adjoinmg States.
1 want to know {from the Finance
Minister as to what will be the basis
of such goods so far as this new addi-
tional excise duty 15 concerned,

There is another point. Two days
ago there was a notification from the
Central Government with regard to
sales tax in the Union Territory of
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Delhi according to which local sales
tax will continue to be charged from
the consumer. In view of this Bill, I
think such a provision will

just or fmr. I want to know what
is the position of the Union Territories

Shri Basappa: I am very sorry for
my absence; I thank you for this
opportunity. I want to say that in
addition to these three articles, some
more articles could have been added
to it. But my amendment could not
hold good because President’s sanction
1s necessary Some more items can
also be brought in future if the State
Governments agree.

15 hrs.

Mr Deputy-Speaker: On account of
his gbsence he did not listen to  the
reply that the hon. Minster gave,
otherwise he would not have rased
this point.

Shri Basappa: Anyhow, Sir, it has
come as a welcome measure, both to
the sales tax payer as well as to the
governments which collect these sales
taxes. We know what kind of things
are going on in the matter of col-
lection of sales tax

Therefore, 1t would be a welcome
feature.

[Mr. Sezaxzr in the Chair)

One objection has been raised, that
the States are crippled in their re-
venue and, therefore, the elasticity of
their revenue is cut down. But in
this case I understand that the State
Governments have been consulted in
the matter and most of those Govern-
ments have given thair conzent.

because these are goods
of special importance connected with

the Government here can easily col-
lect the tax without much expendi-
ture caused in the matter of collection
of these taxes.

Hence 1 say that this a
measure All goods of special im-
portance should be handled from the
Centre and the revenue that 1s assur-
ed to the Government is already
there In addition to that the Minis-
ter has promised that another share
will also be gaven proportionately.
Therefore, I welcome this measure.

Shri T T Krishnamacharl: Bir, in
regard to the point raised by Shn
Jhunjhunwala, the taxation varies
from State to State and we have to
get at a weighted average. In West
Bengal the tax is just exactly what
we are now 1mposing, that is 3 per
cent. With regard to Uttar Pradesh
my hon. friend is not right, because
the taxation has been raised and it is
now 12 pies per rupee at the point of
sales by the importer if the com-
modity is imported from outside, the
manufacturer if the commodity is
manufactured locally. With regard
to Rajasthan and Punjab they levy
six pies in the rupee. Orissa levies O
pies in the rupee. Mysore levies #
pies in the rupee.

Shri Damppa: May I point out, Sir,
that if #t is multi-point it will be
much more?



1s a multi-point tax of two Naye
paise in the rupee
two peoint levy (sales tax or purchase
tax and general sales tax) of 6 pies in
the rupee In Bihar it is 8 pies in the
rupee, Assam 6 pies in the rupee and
Andhra levies one anna three pies for
every rupee in the turn over, and it
has now been made into 8 Nave-Paise
in the rupee at the point of first sale
mn the State

S0, there are variations and when
we bring everything together we have
to give a weighted average, and we
have come to this particular figure.

The hon Member from Delh: raised
a pomnt about ready-made clothing.
That is processed clothing and that
would be subject to some kind of sales
tax Even a tallor who stitches clothes
will be charged sales tax, but on cloth,
of course, there will be no sales tax

So far as floating stocks are con-
cerned, I appreciate his dufficulty. I
am told the matter 1s having examina-
tion and some kind of relhief 1s under
contemplation

Shri L. Achaw Singh: I want to
know one thing from the hon Mins-
ter regarding sales tax now being
levied 1n the Union territories;
whether the sales tax in the Union
Territories will be removed or it will
be continued

Shri T. T. Krishnamachari: There is

no chance of levymng anything in the
near future Where is the staff even
if we want to levy?

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

18 DECEMBER 1087 6:34

RE: LAYING OF REPORT OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES
ON RIOTS IN RAMANATHAPURAM

Mr, Speaker: The House will now
take up the next item.

Shri B. C. Kamble (Kopargaon):
Sir, what about your ruling with
regard to gaving information about
Ramanathapurarm.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
may I point out the position? Yester-
day a suggestion was made by Mem-
bers oppoaite that the reports submat-
ted by the Commussioner for Sche-
duled Castes and Scheduled Tribes
should be placed on the Table of the
House. May I point out here certamn
difficulties which would arise if all the
reports that we receive from our offi-
cers are going to be placed on the
Table of the House? They are natu-
rally reports of a confidential charac-
ter, and unless an officer knows that
these reports have to be treated confi-
dentially we might not get an inde-
pendent assessment from our officers.

In thus particular case the matter is
further complicated by the fact that
so far as thus Ramnad affair 1s con-
cerned 1t 1s & matter withun the State
jurisdiction. All that happened there,
right or wrong, concerns the State
Government, and we come into the
picture only 1n a very remote or indi-
rect manner. What we do 15 ths,
Even in respect of Scheduled Castes,
Scheduled Tribes and other communi-
ties the responsibility 1s the responsi-
bility of the State Governments. We
only make certain grants for purposes
of certain welfare and other schemes;
beyond that the Centre does not come
into the picture at all.

Therefore, may I make it clear to
you that even though the question
relates to Scheduled Castes or to ex-
criminal tribes or other communities
n respect of whom grants are made
by the Centre, the question does not
necessatily come within the orbit of
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[Shri Datar}
the Central Government or of the
Parliament merely because such
grants are made. On these grounds,
Sir,—you are aware and I need not
quote the rules under which 1t is open
to us to claim privilege so far as thess
reports are concerned—I submit that
this report, being a matter between
an officer of the Government and the
Government itself, should not be ask-
ed to be placed on the Table of the

House.

Shri B. 8. Murthy (Kakinada—Re-
served-Sch. Castes): Sir, 1 raised the
point of order yesterday I want to
know whether the officer had gone on
a special mission to report something
confidentially or he had gone there as
a Commassioner of Scheduled Castes
and Scheduled Tribes. whose duty it
15 to go wherever he wants to go and
find the welfare of the Scheduled
Castes, give a report to the President,
which report comes to the Parliament
for discussion annually

Even if 1t is a question touching law
and order, I think the Scheduled
Castes Commissioner has a right to
report to the President as well as to
this House, because as far as it touches
the welfare of the Scheduled Castes
1t is not a private thing meant to be
confined to the archives of the Minis-
ters and the higher officials.

Another point 1s, there is some con-
nection with election as far as the
riots are concerned though it is more
or less only a social and economic
affair. Therefore, election being a sub-
ject 1t has to be dealt with both by
the Centre as well as by the State. I
do not think there 1s anything which
will be confidential in this that should
not be given to the Members of this
august House. Therefore, I contend
still that the report 1s a property of
the public and as such 1t should be
placed on the Table of the House,

Several Hon. Members rose—

Mr. Speaker: Order, order. One
stier the other will rise in hus seat,
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jor Scheduled Castes

and Scheduled Tribes

on Riots in Ramanatha-
puram

and I shall call the hon. Members one
after the other to enable them to
make their wviewponts. The hon,
Minister may note down their points
and once for all give a reply. There-
after, I shall say what I have got to
say.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I find that the
1ssues are being confused. As far as
the Canstitution 1s concerned, there is
no question whatever, whether some-
thing 1s within the realm of the State
or of the Centre or of both. Under
the Constitution, the Special Officer
can report even beyond the jurisdic-
tion of the Union. That 15 very clear.
It 1s not merely a question of the
scheduled areas For example, once
you accept the question of safeguards
of the minorities, they can be outside
the scheduled areas Once we accept
the question of the economic or other
interests of certain sections of the
Indian community that are privileged
under the Constitution, there is no
way of excluding from the purview of
the Special Officer any of the rights of
the States.

The Special Officer, 1n other words,
o long as he confines himself to the
four corners of his duties which say
that he should report to the Presi-
dent, hus report must, under the
Constitution, be submitted to Parlia-
ment. In the Constitution there 1s no
question of any private report, any
secret enquiries or an official report.
It is a report. The President directs
him: in this particular case the Presi-
dent has directed him, and he has
submitted his report. So, there has
not to be, and there must not be, a
subtle distinction of a report being
made only for the Treasury Benches
and not for thus House. Let us be
very clear on that Let us not con-
fuse the issue,

The Special Officer is, I think,
only one officer in this country
under the Constitution, can
against everybody, even against
Governors if they are not doing

felts
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suties, against the States if they are
aot fulfilling the directive principles
of the Constitution, and so on It is
ad wfinitum, 1if 1 may say so. Let us
not get confused over that question.

I am not thinking of the Ramanatha-
puram report or anything like that, I
am only suggesting, if I may humbly
suggest to you anl to the Treasury
Benches, that they must not draw this

. subtle distinction between what 1s for
them only and what 1s for the rest of
the world. Here 15 a repori, a report
submitted under the direction of the
Piesident, under the authority of the
Constitution In the Constitution 1t is
very clear that it must be laxd on the
Table of the House Now, I can agree
with my hon. friends there when they
say, “as the President may direct”. It
need not necessarily be laid on the
Table of the House today

Mr. Speaker: What 1s the point?
Elaborate arguments are not neces-
sary. The hon. Member says that
under article 338 of the Constitution,
the President 15 competent to ask the
Special Officer to make the report and
the report ought to be placed on the
Table of the House This 15 apart
from any confidential communication
belween the Government on the one
side and 1ts own officers on the other.
The Special Officer 1s a statutory
authority and under the statutory pro-
visions makes a report Any new
point?

Shri Jaipal Singh: The other thing
1s this The main excuse, namely, of
something being a State subject, does
not hold ground

Shri B. C. Kamble: I would like to
submit three or four pomnts, on the
point of order that I am raising The
first point 1s, at whose instance. . .

Shri B, S. Murthy: Is it another
point of order on my point of order,
or is it a different one?

Mr. Speaker: Let him say what he
wants to say. Every minute that we
are spending on these matters takes
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sion on this subject.

Shri B. C. Kamble: The first point
15, at whose instance this Special Ofi-
cer, namely, the Commussioner for the
Scheduled Castes and Scheduled
Tribes, had gone there, to those places,
to collect the information, whether he
went there at his own instance or at
the mstance of the Home Ministry or
at the instance of the President Now,
if he had gone at his own instance,
then, under what prov.sions of law
he 1» exactly intended to report? If
his office has been constituted under
article 338, the point 1s whether he is
intended to act under the provisions
of article 338.

Mr. Speaker: Assuming that he goes
there to witness a cricket match
belween Members of Parliament on
the one side and the President’s XI
on the other, and makes & report, is
he called upon to do so”

Shri B. C. Kamble: Let him say so

Shri Jaipal Singh: The Special
Officer can do so—anything—includ-
ing the watching of a cricket match.

Mr. Speaker: If he goes on his
own,—it may be right or wrong—how
does 1t affect us?

Shri Jaipal Singh: He can have no
private right.

Shri B. C. Kamble: My submission
18 this  If the Commissioner goes at
his own instance, then, this report
cannot be a secret report as separate
from the relevant provisions of article
338.

My second point 1s that any report
that is to be made by the Commis-
sioner has got % be submitted to the
President and not to the Home Minis-
try, and it is for the President to
decide whether that report is secret
or not secret.

Shri Dasappa (Bangalore) rose—
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Mr. Speaker: I shall give him a
chance. Why should he be in &
hurry?

Shri Dasappa: On a point of order.

Mr. Speaker: No. When there 15 &
point of order, there cannot be a pont
of order on the same point of order.
What is thus impatience about?

Shrl Dasappa: [ am not impatient.

Mr. Speaker: The hon. Members
have unfortunately developed a ten-
dency to make this not a Parliament.
1 am really sorry. Even to start with,
1 said that I shall call every Member
one afler the other to make his points.
If the hon. Member has got something
to contribute, 1 shall certainly call
upon him.

Shri Thimmaiah (Kolar—Reserved-
Sch. Castes): May I submut. ...

Mr. Speaker: No. He may not.
{Laughter). It 1s improper. The hon
Members laugh. I would ask the hon.
Members not to make this a laughing
house. The hon. Members must be
serious. There are occasions when we
can indulge in humour. But it 1s not
as if we are going on talking and any-
body who comes here goes away with
an impression that this i1s not a Parlia-
ment at all. Shri B. C. Kamble will
continue.

Shri B. C. Eamble: The pont is that
the Commussioner has to submt a
report to the President, and 1t will not
be proper for the Home Ministry to
say that the report is confidential.
That is another point.

The third point is this. Under the
Constitution, Part XVI has been
designated as “Special Provisions
relsting to certain classes”. Now,
these are speclal provisions, that is to
say, special treatment has been given
under these provisions. My submis-
sion is this, All the matters that have
been referred to now, as coming under
the jurisdiction of this section or the
other, will not be tenable in view of
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the treatment that is given in the
Constitution, under the provisions I
referred to now.

Fourthly, I would like to say that
the Constituent Assembly had given
a solemn pledge that so far as the
protection of minority rights is con-
cerned, that will be the duty of the

]

Union. Therefore, with all
points in view, I would like to su
mit this. Whatever portion of
report can be placed on the Table
the House, at least that portion can be
placed on the Table.

Shri Easwara Iyer (Trivandrum): I
beg to submit one point in this con-
nection. Article 338 of the Constitu-
tion envisages the appointment of a
Special Officer for investigating into
all matters relating to the safeguards
provided for the Scheduled Castes and
Scheduled Tribes. So, I would sub-
mit that the provisions are wide
enough to include all investigations
into the safeguards, so that if there
is anything affecting the Scheduled
Castes and Scheduled Tribes relating
to theiwr position in any State in the
Indian Union, 1 would say that it is a
matter coming within the ambit of an
enquiry by the Special Officer. It
shall be the duty of the Special Ofi-
cer to report on the matter and the
report cannot be claimed to be confl-
dential. The House is entitled to
know it under the provisions of the
Constitution,

Shri Dasappa: 1 rose on a point of
order with regard to this simple ques-
tion that the motion before the House
now 1s to discuss the reports for the
years 1955-56 and 1856-57.

Shri Surendranath Dwivedy (Ken-
drapara): There is no motion before
the House.

Mr. Speaker: Probably the hon.
Member was not here yesterday.

Shri Dasappa: I was here,

Mr, Speaker: Yesterday the gques-
tion was put regarding the regort sub-
mitted by the Special Officer relating

af¥
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to Ramanathapuram riots, In answer
to the question, the hon. Deputy Min-
ister said that the report has been sent
te the President. The question raised
thereafter was whether it ought to be
placed on the Table of the House.
They wanted it to be placed on the
Table. Some points were urged on
both sides and I said, I will consider
that matter.

Further, last time when hon. Mem-
bers wanted a special day or special
allocation of time separately for dis-
cussing the Ramanathapuram inci-
dent, I said that they might be able
to discuss it along with the discussion
on the reports of the Scheduled Castes
and Scheduled Tribes Commissioner.
They want that this report on the
Ramanathapuram riots wunder the
rules ought to be made available to
the Members of Parliament. They
would hke to know first-hand what
exactly the Special Officer has said
relating to that matter, =0 that it will
enable them to have a good and pro-
per discussion. It does not arise out
of this. It arises out of the fact that
in answer to a question on this matter
yesterday, I said I would look into the
matter and I reserved my judgment.
Sccondly, it is relevant in so far as
those incidents affect the conditions of
the Scheduled Castes and Scheduled
Tribes, having regard to their peculiar
position and the particular safeguards
that are necessary to avoid any such
difficulties in future. These are the
points. Therefore, I do not think
there is any point of order.

Shrl Dasappa: Since you have ruled
that Ramanathapuram incident can be
discussed here in this connection, I
have nothing more to say.

Shri Braj Raj Singh (Firozabad): I
have only one thing to point out. The
hon. Home Minister said that the offi-
cer who had given the report was just
subordinate to the Home Ministry.
'That is not the correct position. Arti-
cle 338 says that a Special Officer shall
be appointed by the President, It isa
statutory office, which is created by
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the President himself. So, the Spe-
cial Officer—in this case, the Com-
missioner for Scheduled Castes and
Scheduled Tribes—is not subordinate
to the Home Minister. It is not for
him to submit his report to the Home
Ministry, but through the Home Minis-
try to the President. Whatever re-
ports are submitted by hum with re-
gard to the matters affecting the Sche-
duled Castes and Scheduled Tribes
are to be placed on the Table of the
House and discussed by the Parlia-
ment.

Shri Naushir Bharucha: There is a
special procedure laid down There
which must be followed strictly. The
Home Ministry does not come in at
all. It is wrong on the part of the
Special Officer even to send the report
to the President through the Home
Ministry, because a special procedure
has been provided that the report has
to be made to the President. It must
go directly to the President.

Mr. Speaker: Therefore, does the
hon. Member contend that since the
report has gone to the President
through the Home Ministry, it is no
report at all?

Shrl Naushir Bharucha (East Khan-
desh): That is not the point. A
wrong procedure is being followed by
the Home Ministry. It has no busi-
ness to intervene itself between the
report and the President. The Home
Ministry cannot take the report while
it is in transit and sit tight on it and
say that they will not release it. There

What business has the Home Ministry
to come into the picture?

Shri C. K, Nair (Outer Delhi): What
the Minister submitted’ was that this
is an entirely State subject and has
nothing to do with the Union Gov-
ernment. I beg to differ from him for

office created by the Constitution it-
self and as such huthe!mldum
to report on any tter that is hap-
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{Shri C K. Nair].

pening in any part of the country and
as such 1t must be placed on the Table
of the House We must have access
to that, because he 15 enjoying a
unigue position in the Constitution
and as such he is supposed to be the
custodian of the welfare of the Sche-
duled Castes and Scheduled Tribes
federation, I am sorry, of the Sche-
duled Castes and Scheduled Tribes I
think he is enjoying the privilege
which was enjoyed by the tribunal
under the Roman Constitution regard-
ing the welfare of the Plebans In
the same way, he is enjoying a unique
position and therefore, this report
must be open to examination by the
public and therefore, by Parliament

Shri Datar: In reply to Shn
Dasappa’s question, you have made
one position quite clear The report
that is now under consideration 1s not
a report referred to in article 338 of
the Constitution, because a report
under article 338 has to be submitted
once a year and that has to be placed
on the Table of the House

Secondly, under article 338, sub-
clause (2), 1t has been very clearly
stated:

“It shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provided for the Scheduled Castes
and Scheduled Tribes ,. . and
report to the President upon the
working of the safeguards.”

Here 1n this case, under the circums-
tances, it 1s clear that so far as this
particular report 1s concerned, 1t is
not an annual report. We have got
here for consideration and debate two
reports, one for 1955-56 and the other
for 1956-57, up to 1st April, 1957 As
you rightly pointed out, the question
of the Ramanathapuram affair can
crop up and you had suggested rightly
that it might be taken up during the
course of the discussion on the two
reports of the Scheduled Castes and
Scheduled Tribes Commissioner. Only
thus, and not under article 338, this
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question of the report submitted by
the Special Officer in respect of the
Ramanathapuram riots comes into the
picture.

Under the circumstances, I would
point out that this s an ordinary mat-
ter, apart from anything covered by
article 338. So, it 1s perfectly open
to Government to rely upon a rule
of this House, rule 368, where it is
stated that this rule shall not apply to
any documents which are stated by
the Minister to be of such a nature
that their production would be incon-
sistent with public interest. So, the
matter entirely rests with us, so far
as this particular question 1s concern-
ed

In answer 10 Mr Murthy, he raised
the question whether the officer went
there in the couitse of routine touis
or under a special duection. I want
to point out that he went there on a
special direction and not in the course
of.

Shri Naushir Bharucha:
ditection”?

Shri Datar: At the inslance of the
Home Ministry Let my hon friends
understand 1t clearly that the Presi-
dent acts only through the warious
Ministries It 1s not that the Presi-
dent acts himself The President is a
constitutional President and he acts
through all the Ministries. triog

Shri K. U. Parmar (Ahmedabad
Reserved—Sch Castes): May I know
whether the Commussioner 1s under
the Home Ministry or under the Presi-
dent”

Shri Datar: Administratively under
the Home Ministry, under the Gov-
ernment of India Let it be under-
stood very clearly.

Shri Surendranath Dwivedy: Is he
an officer of the Home Ministry?

Shri Datar: I would point out very
clearly that the Home Ministry has
everything to do with this particular

Whose
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officer. He s an officer of the Home
Ministry...... (Interruptions).

Mr, Speaker: Hon. Members have
had their say. Let him have his say
and 1 am here to decide. Do you
mean to say that 1f all the Members
here lose temper, I am going to decide
in their favour?

Shri Datar: So I was submitting
that in view of the very clear direc-
tions that you were pleased to give
in answer to Mr. Dasappa’'s question,
the question boils down only to this
Here in this case we have a report
of an officer of the Government of
India with us, It is not a report which
comes under article 338. Under these
circumstances, 1t 1s perfectly open to
us to point out that, so far as this
report iIs concerned, we claim privi-
lege and 1t has not in any way affect-
ed the nghts that the hon Members
have in this respect I would submit
that this 15 a privileged document and
we are entitled to claim privilege. The
wording 1s rather absolute Under
the circumstances, I might be allowed
to claam privilege under the proviso
to rule 368,

8hri Jaipal Singh: May I seek a
clarification?

8hri B. K. Gaikwad (Nasik): On a
point of information

Mr. Speaker: I am fully satisfled. I
have heard both sides Whatever has
to be said in this House to impress
upon me has been said. So far as this
matter 15 concerned, shall I leave it
to the hon. Members t{o decde it?
Ultimately, there must be some end to
it. I am satisfled with the arguments
that I have heard. Hon. Members
must remember that they have only
one right. I have allowed them to
exercise that right. Then they cannot
go on interrupting the speeches of
others. When some argument s being
brought forward by an hon. Member,
hon. Members cannot get up and go
on interrupting him.
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I have heard both sides of the case.
“Uais matter relates to placing some
document on the Table of the House.
The Commussioner's report to the
President relating to the Ramanatha-
puram incidents was the subject-mat-
ter of a question day before yester-
day and the hon. Deputy Minister,
who was answering that question, said
that that report had been sent to the
President by the special officer. Now
the House wants that that report
ought to be placed on the Table of
the House so that hon. Members may
look into it for the purpose of enabl-
ing them to take part sufficrently in
the debate rélating to the Ramanatha-
puram ncidents, for which also time
has been allotted. It 1s also being
discussed along with the Report of
the Scheduled Castes Commissioner.

In this case they rely upon article
338 which states that the report of the
special officer ought to be submitted to
the President “and the President shall
cause all such reports to be laid
before cach House of Parliament”. It
is a statutory obligation on the part
of the President to lay it on the Table
of the House The President does
not come here himself. He acts only
through the Minister. So, to this
House the Minister 1s a representa-
tive of the President. The President
does not act independently. He acts
only through the Minister, so far as
this House is concerned.

* The question of the Minister is

whether he can claum privilege with
respect to this matter. My attention
has been drawn to rule 368, which
relates only to reports or some State
papers which the Ministers bring to
this House and quote. If, during the
course of that, any hon. Member
wants 1t to be laid on the Table of
the House, the hon. Minister can
claim privilege. The Tule reads:

“If a Minister quotes in the
House a despatch or other State
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[Mr. Speaker]

paper which has not been present-
ed to the House, he shall lay the
relevant paper on the Table:

Provided that this rule shall
not apply to any documents which
are stated by the Minister to be
of such a nature that their pro-
duction would bBe inconsistent
with public interest;”

Thas is not a case where he, of his own
accord, referred to 1t in this House,
or wanted to rely upon it It is open
to the Minister in that case to lay it
on the Table or not lay it and, if he
so thinks, he can claim privilege He
need not quote or he can give some
substance

But this document, whether he
refers to 1t or not, 1s a document under
article 338, which the hon Members
on the opposite side say that they are
entitled to ask to be placed on the
Table of the House. Rule 388 does
not, therefore, in terms apply here
The only pomnt 1s whether this report
is a report contemplated under article
338 of the Constitution If the special
officer in this particular case has gone
there at the instance of the Home
Minuster to privately report to him,
that 1s, the Home Mimister, he can
say’ ‘T will take time to consider the
matter whether 1t comes under article
338 or not’

It 1s common ground that this report
has been presented to the President
and the person who has presented the
report is an officer who 1s appointed
under article 338. Then the only
point is whether it is an annual report
There is nothing in article 338 which
says that it must be an annual report
The words used in article 338 are
“and report to the President upon the
working of those safeguards at such
intervals as the President may direct”.
It does not say one year, It can be
as often as the President directs.
‘Whenever the President directs, he
has to go.
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on the Table of the House, through
his Home Minister.

Shri Datar: It 1s the President that
directs, The direction is not given by
Parliament. The words are “as the
President may direct" and not “as the
Parliament may direct”. The Presi-
dent may not direct in a particular
case.

Mr, Speaker: That stage of the
President directing the special officer
to go and submit a report is over. Now
the report has been sent by the special
officer to the President The further
portion of the article reads *“and the
President shall cause all such reports
to be laid before each House of Par-
liament”—through Mr. Datar, who 1s
his agent (Laughter ) So, he 1s bound
to place this report on the Table of
the House

But one point has arisen in this mat-
ter The special officer went to that
place at a time when there was so
much bad blood there. And I also
understand that there are a number of
cases pending against some persons,
including one Mcmber of Parliament
I do not want to involve other Mem-
bers of Parhament.

I have looked into that report. It
contains some extraneous portions
which may affect cases which are
pending and so, which ought not to be

heduled Tribes are con-
cerned, should be laid on the Table
of the House.

When a man goes there, he sees
many things and reports, not only on
which are necessary under

:
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article 338 of the Constitution, but on
some other matters also. I am glad
that Mr. Kamble, who is, I think, an
advocate, saw through this and said
that at least that portion of it which
relates to the Scheduled Castes and
Scheduled Tribes, which comes under

fore, the hon. Minister will make this
report available to the Members of
Parliament, as carly as possible. In
the meanwhile the discussion may go
on. The report may be despatched to
the hon. Members today evening so
that they may go through it before
the discussion starts tomorrow,

Shri Jaipal Singh: 1 want clarifica-
tion on a particular point. My hon.
friend has brought a new picture into
this argument. As far as the report-
ing 1s concerned, 1t has to be at such
intervals as the Prewident may direct.
There 1~ no dr-pute about that Be-
cause of the techimical language of the
Constitution, some screening may be
necessary. But I want to know whe-
ther the convention 1» going to be
given a go by When the report has
been submitted to Parliament, 15 he
running away from that practice?

Mr. Speaker: No.

Shri Jaipal Singh: The hon. Minis-
ter said that it is not necessary to
present it every year. It is there in
the Hansard. Because of the Rama-
nathapuram incident, which is really

1 1887 Commissioner
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“at such intervals” may be even every
five yoars or every ten yeara

Mr. Speaker: The hon. Member will
kindly resume his seat. He is un-
necessarily complicating the issue.
Fon. Members ought not to invite the
decision of the Chair on matters
which do not arise immediately, what-
ever may be the observations of the
hon. Minister. Now, he has placed the_
annual reports in this House. Both
the annual reports are before the
House. Whatever his remarks might
be, if he refuses to place the annual
report next time, we will address our-
selves to it. It 1s not as if he can put
1t off merely because it 1s said at such
intervals and present them not
annually but every two years or three
years. That matter does not arise. We
need not unnecessarily complicate.

Shri Datar: We are following the
practice of presenting The report every
year. Let the hon. Member have no
fear,

Mr, Speaker: In addition to the
Ramanathapuram report.

REPORTS OF COMMISSIONER FOR
SCHEDULED CASTES AN SCHE-
DULED TRIBES

The Deputy Minister of Home
Affairs (Shrimati Alva): Sir, I move:

“That the Report of the Commis-
sioner tor Scheduled Castes and
Scheduled Tribes for the year 1955
and 1956-57, be taken into consi-~
deration,”

The two Reports are befc~ this
House. In a way, 1t is a good thing
to have both the reports discussed to-
gether. Might be, some hon. friends
here do not agree with me. But, a
close study of the two reports gives
you more information and it servea
our purpose, as to what we have been
able to do and what we have been
able to achieve,

This subject of Scheduled Castes
and Scheduled Tribes is basically a
gocio-economic subject and it becomes



fast as we want it to improve, there
would no longer be Scheduled Castes
ot Scheduled Tribes. It is because
of this, shall we say, slow process
that it becomes magnified than ever

herited it in this Imd. Centuries have
passed and it has remained with us.
And, as all hon. Members
here are aware, superstition
orthodoxy and fanaticism die hard. I
am one with those who will say on
this subject that it is very true. That
is why it becomes not only socio-
economic, but it becomes a problem
that has to be tackled with purity of
heart. You have to employ both your
head and your heart and I think it is
more of the heart and the purity of
approach that can solve this problem.

1 shall, during my speech now,
show how much the Government is
spending, allotting and utilising money
for this one particular object of re-
moval of untouchability and the ame-
lioration of the tribal pecple. Still, I
am one with the others on the other
side who are impatient, I do not want
to say that they are wrong. They are
right and we are right. We are doing
everything possible. But, it is a sub-
ject in which you need the co-opera-
tion of the public. You cannot sit in
this august House and say that we
have not done well or that we are
not prepared to do well. We are do-
ing our bestt What we want is co-
operation from the public. What we
want and what we are trying to do in
the Second Five Year Plan iz greater
co-ordination with the States.

You must remember that this is not
an unitary government in this coun-
try. This subject of Scheduled Castes
and Scheduled Tribes is primarily the
concern of the States. We step in, wo
provide funds, we appoint officers, we

little slack, because the country and
the Governments were concerned with
more important things that were hap-
pening and taking place in the coun-
try. Now with the States reorganisa-
tion we have new States another pro-
blem arises and that is of the merged
territories in most of the States that
come out, with the result that we
have to put our heads together and
it becomes the duty even of every
Member here to see that thr schemes
laid down are carried out. It is for
us, who sit here in the capital of the
country, when you go back to your
constituencies, to bring pressure and
see that the tempo increases and
something is achieved every year.

At the head of this Ministry, the
hon. Home Minister is ever watchtul
and vigilant. I do not think any one
will disagree with me when I say that

co-ordinating the different schemes, to
bring us nearer to the goal that we
have iaid down. What is this goal?
This goal, this dream was laid down
by the Father of the Nation. It
he who brought up this problem
fore the nation, before the people
it was he who strived to remove
touchability in a very practical
ner, perhaps with much less

In a sense it is that dream tha
want to see fulfilled, we want
realised. Because of that,

laid down these guarantees
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that we make and there is some-
thing bad. There is something
good and bad in every man and wo-
man. So, we strive through the
Boards, through our officers to fulfil
this Plan

I am happy this afternoon to stand
here becanse, I am aware that all sec-
tions of this House agiee and sympa-
thise with thz task that we have laid
befors ourselves. The magnitude of
the task demands magnanimity from
every one in the country. No amount
of crores uf rupees are going to solve
this problem. We arc going to spend
under the Second Five Year Plan
Rs. 01 crores. Under the First
Plan we had only Rr 39 crores, Ac-
cording tc our Constitution, article 17,
untouchab.lity stands abolished. We
make laws, but how are they observ-
ed?” We are the lawmakers, but we
must also strive our utmost to put
into practice what we here make from
day to day

Members will criticise, Members
will support, this motion. I do know
that there is an amount of impatience
in this House, especially on the part
of some Members who feel that the
tempo is not gathering. But how is
it to gather? I have said that practi=
cal difficulties stand in the way. It
you and I could step out and do what
we could, I think we could hasten and
reach the goal much earlier than what
we do by just speaking here. We
have to practice in daily life and see
that there shall be no untouchability,
AMere inter-dining does not remove
untouchability, but actual practice of

the pure heart, a belief deep down In
your soul. You have tobelieve that this
is smudging the fair name of India,
independent India, that the country
cannot rise to its full stature i¥f we
still proclaim untouchability publicly
or secretly. Where does the country
go? We are not honest to the coun-
try if we do not by thought, word
and act believe in the removal of un-
touchability.

Just before I moved thiz motion,
we discussed & very sad incident that
happened in the country. It is dep-
lorable, there 1s no secret about it.
It is distressing and we hang our
heads down, but what does it bring
to us?” It brings to us one fact, that
we have to approach these problems
of the untouchables and the tribals
and the wvimukth jati people from a
different angle. Let us not carry our
narrow, parochialism into their midst.
Nothing that smacks of political
colour will improve their lot, and here
and now we must resolve that such
incidents, deplorable and distressing,
should not happen, and that can stop
when all of us decide, and all of us
wholeheartedly believe that this is a
thing of the past.

How are you going to wash away
the sins of centuries in the sunshine
of tomorrow, and how far is the mor-
row to you? We have been speak-
ing for the last 40 years on the re-
moval of untouchability, but we have
not washed away those sins from our
hands. The sunshine does not beat
either on our face or on those hum-
bler folks who live near us and yet
far away.

The whole problem looks like a
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(Shrimati Alva]

far away, remote from society, or in
the slums in our cities do not carry a

stigma on them.

Over the hills and down the dales
the tribals live. They harken you
with their music and sing. You go
to the cities, you go to the slums, you
feel that poverty is a crime, and that
is indeed truly a picture that stands
before us.

We want to fight this, and we shall
fight it with a singleness of purpose
and with a depth of beheve that was
laid down by the Father of the
Nation. At least on this side of the
House we should be very pure, we
should believe what we say, and we
should work for it as guickly as pos-
sible, and bring 1n a measure of relief
so that we can meet even those who
are not with us but who believe
with us. Members that side do be-
heve with us as to what we are plan-
ning They may not be with us in
the sense that they may not give us
very practiral suggestions, for when
it comes to the debate in this House,
we shall value your suggestions; we
shall value your practical suggestions,
we shall examine them thoughtfully,
honestly, With the barring of the
practical difficuluies that stand in our
way, we welcome suggestion: from
all quarters in the country on this
measure. Even when a small peti-
tion or an application comes to us, or
when any one draws our attention to
something cong wrong, believe me
it is examined very thoroughly, it 1s
gone into very carefully.

There may be difficulties in  our
way, as [ have said. There remain
difficulties, and they are solved at a
human level. Those difficulties can
be solved at a human level. We all
work within a  Constitution, and
within the framework of a demo-
cracy built on law. That iz why the
human approach has to be magnified
more and more along with the other

-

facts that you will be laying before
us. We are doing our utmost, for, as
I have said, in the Second Plan, Ras.
91 crores are gong to go out....

An Hon, Member: QOut of?

Shrimati Alva: ... out of the Govern-
ment's ireasury—Rs. 59 crores the
States will be responsible for; Rs. 32
crores will be for the Centrally-spon-
sored schemes: Hs. 47 crores will be
for the Scheduled Tribes; Rs. 275
crores for the Scheduled Castes and
the rest for the other backward clas-
ses. Undcr the Centrally-sponsored
programme, we have special features
in the Second Plan. The hon Mem-
bers who will partake in this debate
must have 1ead the repmts, and I do
not think that I should dilate by giv-
ing the details about the Centrally
sponsoled schemes.

The Centre. however, has under-
taken 4 new biarden of meeting the e
programmes fifty-fiftv with the States.
We arc gomng to do it fifty-fifty with
the $tates, but for that also, it is not
the fifty-fifty that counts, it 1s the
cent per cent human approach that
helps the fifty-fifty, Whether it is
fifty-fifty or cent per cent. in rupees,
annas and pies, if your approach is
wrong, you will not make " headway,
and that has been the trouble in our

land.

We have started 43 pﬁts Br:‘ul;f;
urpose projects, for ‘whi

?nkhs wi?l be spent in the Second
Plan, Each project will cost Rs. 27
lakhs, Ras. 15 lakhs for each project
will be met from the
and Rs. 13 lskhs will



moneys have to be surrendered or
moneys lapse or because the budget
has not ssnctioned anything. Certain
committed projects have to be carried
on, and I think they will go a long
way to help us.

16 hrs.

Now, we come to the question as
to who will work at these projects.
‘There is an uneca iness, and rightly so,
about the workers, the right type of
workers. We felt that dificulty in the
First Five Year Plan. We are trying
1o get over the difficulty by putting
up training centres and by giving
grants to the Tata School of Social
Sciences Every year—I speak subject
to correction—about sixty students go
there either for refresher courses or
for the full length courses. I have
seen that school myself.

Mr. Speaker: Are there any course

specially devoted to informing them
of the conditions among the tribes?

g0 back. Even the free movament
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the State sector. This again is on a
50:50 basis between the Centre and
the States. Of course, when a house

Shri B. 8. Murthy (Kakmada—
Reserved—Sch., Castes): Till then,
patience.

Shrimatl Alva: There is also the

Centrally sponsored housing alloca-
tion which runs to Rs. 408 lakhs,

Now, what will these people do,
and how they be employed? We
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-But:however much one may do on

non-governmental agencies, for they
are doing good work in this direction.
As for the non-official orgamsations,
Government gives 80 per cent, and

parts of the country, how voluntary

educate an individual.’. Therefore, we

hostels where little girls are studying
today. They are bright little girls.
What opporturuty will they have?

Some hon. Members who harp day
in and day out that Government must
give employment, must consider
whether it is fair for the Government



admitted to schools and colleges, We
have found a way out by these ad hoc
payments so that the children need
not suffer, whether they are at the
college level or at any other level.

Castes
and Scheduled
Trides
Now, 1 come to the most important
point, legal assistance, since all kinds
of demands will be made in this

House. We have on our Statute-book

The unduly long time taken for pro-
gress reports to come to us from the
States is one reason why we are not
able to go full measure with our plans.
But we hope that in future with bet-
ter methods and ways planned out,
these reports will come in time and
grants will go in time and work shall
not suffer.

Now we come to the services. I
think most of the hon. Members know

i
;

come when the efficient and 'well-
trained men from these people should
get a fair chance and sheuld be able’
to stand firm and say, * I come on my
marit’. 1 know they will need reser-
vation for many a day. I do admit
that they will need reservation for,
may be, even a generation more. But
lot not such cases be hidden undes
this protection.



vey is made in a few States to find
out what is backwardness and who is

think three-fourths of India will be
backward (Interruptions). So we have
to bear in mind what is backwardness.
I may be backward, my neighbour
may be backward, for so many factors
come in. What kind of backwardness
does one suffer from? To clear this
up, we shall have an ad hoc survey. I
hope we shall satisfy hon. Members
here and the public at large that the

years 1955 and 1956-57, be taken
into consideration.”

There are a number of amendments
that have been tabled. I will call one
after the other the hon. Members who
are here, and ascertain whether they
want to move the amendments, .

Shri Sanganna (Koraput—Reserved
—Sch. Castes): I beg to move:

(i) That for the original motion,
the following be substituted, name-
ly:—

“This House having considered
the Reports of the Commissioners
for Scheduled Castes and Schedul-
ed Tribes for the years 1955 and
1856-57, is of the opinion that
more emphasis should be placed
on the minor irrigation projects
in the tribal and the scheduled
areas of the country.”

(il) That for the original motion,
the following be substituted, name-

ly:—



Caster
end Scheduled
Tribes
(iif) That for the original motion, the Socialist Society at sn eaxly
Bhri K. C. Jena (Balasore—Reserved
“This House having considered —Sch. Tribes): I beg to move:
the Reports of the Commissioner
for Scheduled Castes and Schedul- (1) That for the original motion,
«d Tribes for the years 1058 and following be subatituted, namely: —
1988-57, is of the opinion that the
landless agricultural Adivasi and “This House having considered
reclaimed and gramdan lands"” for Scheduled Castes and Sche-
duled Tribes for the years 1058
iv) That for the original motion and 1956-57, recommends to the
the( t::llwing“be :uhsﬁtmed, name- Government that sufficient funds
ty:— be provided for helping the Sche-
duled Castes and Adivasiz to build
‘ their houses particularly those
“This H having considered
the neportsm:f th: C‘ommi.mmr who live mamly on daily wages.”
for Scheduled Castes and Schedul-
ed Tribes for the years 1955 and (u) That for the onginal motion,
1956-57, 15 of the opinion that per- the following be substituted, name-
manent schemes should be made ly:—
for the proper marketing of the
agricultural produce of the “This House having considered
Adivasis.” the Reports of the Commissioner

(V) That for the original motion, duled Tribes for the years 1955

and 1856-57, is of the opinion that
;yhie following be substituted, name- economic holdings of land be

allotted to the landless Scheduled

“This House having considered Castes and Adivasis of India.”
the Reports of the Commissioner
for Scheduled Castes and Schedul- Shri Siddiah (Mysore—Reserved
«d Tribes for the years 1955 and —Sch. Castes): I beg to move:
1956-57, 158 of the opruon that
adequate medical facilities should That for the original motion, the
be provided m the Tnibal and the following be substituted, namely:—

ﬁm’ coun L
Reteduicd o€ the by “This House having considered
Murthy: move: the Reports of the Commissioner
Shri B. 8. *1beg %o : for Scheduled Castes and Schedul-
That for the original moti the ed Tribes for the years 1955 and
follownig Be: subebintad, ety 1956-57, is of the opinion that—

i (i) a Commission be appointed to
ﬂ\em Hmu:th:;rehg considered assess the progress 3 o
for Scheduled Castes and Schedul- far and to suggest effective
‘;‘,,"_"““" for Mt;“ti: 1955 and mmwb\mty“h ﬁe:uliuﬂn;’
1 57, apprecia progress and uch country
made 5o far and recommends that
elforts be accelerated to help (i1) more educational facilities be
Bbackward sectitsis of the people to provided to the BScheduled

become full and equal members of Castes and Scheduled Tribes.”
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following be substituted, namely: —

(ii) That for the original motion,
the following be substituted, name-

ly:—

“This House having considered

in different States in the country

(a) to check the employment of

the Scheduled Castes and
Scheduled Tribes children
below the age of fourteen;

16 DECEMENER 3087  Commissisner for  Gafl-
Scheduled Castes
. end Scheduled
) Trides
() to protect Schadided

(¢) to eradicate untouchability in
India ™

Shri BR. C. Majhl (Mayurbhanj—
Reserved—Sch. Tribes): 1 beg to
move:

(i) That for the original motion,
the following be substituted, name-

(1i) That for the original motion,
the following be substituted, name-

ly:—
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(iv) That for the original motion,
the following be substituted, name-

ed Tribes for the years 1855 and
1956-57, is of the opiniop that the
officers posted to the scheduled
areas of the country should be
trained properly to serve the
Adivasizs to their best interests.”

(v) That for the original motion, the
following be substituted, namely: —

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for the years 1855
and 1958-57, is of the opinion that
medical facilities should be made
available to the Adivasis by creat-
ing mobile dispensaries in large
numbers.”

to take part in the debate. Will each
hon. Member be satisfled with 10
minutes?

An Hon. Member: Fifteen munutes.

Mr. Speaker: Yes. I shall give

ty first to the States—to all
the 14 Stiates; there are 3 other small
oues also. Then I will call parties. I
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18 DECENAER 198¢  Commissiener for &aw
Schoduled Castes

and Scheduled
Tyibes
Shri Dasaratha Deb (Tripura): Mr.
Spesker, BSir, after a long intervak
today we are discussing the Reports of
the Commissmoner for Scheduled
Castes and Scheduled Tribes for
1955-56 and 1958-57. Bir, the earlier

of approach; it is a question of how
the Government have tried to deal
with the matter. That must be under-

Let us examine how our Govern-
ment have fulfilled that task and
whether they are treating the matter
in right earmnest. The hon. Minister
has said that 20 per cent of the seats
have been reserved for the Scheduled
Castes and the Schedulsd Tribes.
There may be some seats ressrved;

it
i
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I



bring them up to the level of others,
rTeservation of seats alone will not
solve the problem.

tions are not available If that 13 a
fact, am I to believe that all these
people are gquite unfit and all these
people cannot come to the level of
others even in spite of the opportuni-
ties that have been provided to them?
The main thing is that though much
has beem said in the Constitution, we
should not forget that real opportuni-
ties were not given to them.

Take, for instance, the land problem
v.hich essentially concerns the Sche-
duled Castes and Tribes and the back-
ward classes and communities. Nobody

i
i
y

people of this community who have
been exploited for generations? In
his article in Harijan, June 1047, he
says:

“Jawaharlal cannot be replaced
today whilst the charge is being
taken from the Englishmen. He,
a Harrow boy, a Cambridge gra-
duate and a barrister, is wanted to
carry, on negotiations with Eng-
lishmen But the time is fast
commng when India will have to
elect its first President of the
Republic that is coming. 1 would
rejoice to thunk that we had a
mehtar girl of stout heart, incor-
ruptible and of crystal-like punty
to become the first President. It
is no vain dream and there are
such Harnan girls, if we would but
set our hearts on having rustic
Presidents ... Our President of
the future would not be required
to know Englhish. They would
have as their counsellors wise
patriots, knowing the necessary
foreign languages and the art of
true statesmanship.”

That was the approach of Mahatma

Gandhi. But even after ten years of
Independence we say that people of
the requsite qQualification are not
available and so on. That is not cor-
rect. Sufficient care and opportunity
had not been provided. We should
touch that problem.

The entire nation has been suffer-
ing from the political yarest in _the



:
!

I
:
F
1
:

it
§
:
E
i
RE

i

self-respect and the right to
freedom often expressed in a rather
exclusive form, are very keen and any
sudden intervention in their traditional
ways of nfe, gencrally evokes strong
resistance. From the British rulers
down to our Congress rulers—they did
not realise the reality of the situation
and did not give proper and deep
thought to that problem They chose
to remain satisfied with saying that
they were unruly and crimmal peo-
ple, breakers of law and order, dis-
loyal scparatsis and so on and all
kinds of motives were attnibuted to
these people. They have chosen 1o
solve thi: problem using tommy guns,
buliets and so on by using the Pre-
venuive Detention Act. But you can-
not solve the real problem by crush-
g people who are discontent. The
prublem 1cquues proper understand-
mmg and special attempts must be
made.

There 1+ a strong feeling—rightly
too—about some unhappy inc dents in
Ramanathapuram District of Madras.
The entire nation should be ashamed
of that One should not forget that
this is the outcome of the long-drawn
and accumulated discontent of the
people of that particular community.
Social justice has been denicd to the
people there by those in the upper
strata. 1t should mot be looked as a
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and Scheduled
Tribes

request the Governmant to look into
this mastor,

Now, coming to the question....

Mr. BSpeaker: There is no more
question. He has tdken 15 minutes.

Shri Dasaratha Deb: I require at
least 20 minutes.

Mr, Speaker: I will not allow.

Shri B, C. Mallick: Both the reports
cover a period of 27 months; at least
27 minutes may be allowed,

Shri Sonavare (Sholapur—Reserved
~—Sch Castes): If the time limit 15 IS
minutes, 't should be strictly adhered
0.

Mr. Speaker: Order, order. There
15 no gund com ng to the point now.
He must have come to the point
carlicr I cannOt go on extending the
fime,  Ywo days—ten  hours—have
been allotted I want to give an
opportunily to all groups and all
States,

Shri Dasaratha Deb: What about
the time allotted to our Party, Sir?

Mr. Speaker! There is no question
of any party n this matter All of
you belong to the same party.

Shrimati Repu Chakravartty (Basir-
hat): All of us do not belong to the
same party; that is clear.

Mr. Speaker; So far as Scheduled
Castes are concerned, they belong to
one party, the Scheduled Castes. There
is no question M bargamning like this.
1 will call another hon. Member. Shri
Siva Raj.

Shri V. P. Nayar (Quilon): Sir, I
rise to a pont of order. In article
75(3) it is said that the Council of
Ministers shall be collectively res-
ponsible to the House of the People.
And, if you read articles 74 and
Sir, you will find that none of
Members present here on the Treasury

§a
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{Shri V. P. Nayar)

There is nobody representing the
(overnment responsible to the House
now,

Mr. Speaker: The Deputy Minister,
Shrimati Violet Alva, came to me and
said that she has got some committee
meeting and that she had asked Shri
Hazarika to take note of the various
points,

Shri V. P. Nayar: Not even a Deputy
Minister is present here, what to say
of a Minister from the Council of
Ministers

Mr. Speaker: They are responsible.

Shrl V. P. Nayar: That is undoubt-
edly so We can understand if it 1s a
Minister of the Cabinet. But here it
is expressly stated *“Council of Min-
igters which is responsible to the
House”. At this important discussion
there is nobody responsible.

Mr. Speaker: 1 agree In this Min-
istry three Ministers are there and,
iberefore, I hope that whoever is the
Whip of this Party will kindly convey
the desire of the House that at least
one Mmister must be present here.

Shri V. P. Nayar: If they are not
responsible to the House now, then
what will we discuss?

Mr. Speaker: Now let us goon 1I
would request hon. Members kindly to
strictly confine themselves to 15§
minutes. I will try not to ignore any
particular party; party, group and
everything will be taken into comsi-
deration.

S8hri Stva Raj (Chingleput—Reserv-
ed—Sch. Castes): Sir, I hstened with

lem of the Scheduled Castes and Sche-

which are to be found in other coun=
tries of the world. This is a problem
which arises from a structure of
society which has been fashioned In
this country to suit the purposes and
objectives of a certain section of the
people.

I dare say you remember, Sir, that
15 years ago within the precincts of
this chamber, and when you, Sir, were
situng mn the Opposition, I said, refer-
ring to the problem of Scheduled
Castes and the other people who were
similarly situated like the Scheduled
Tribes and Backward Classes, that
there was a conspiracy between the
Britisher, the brahman and the bania
to keep down the masses of this coun-
try in superstition, poverty and illi-
teracy. Nothing has happened since
for me to change my view, except that
the Britisher has gone and with him
the sense of justice and fair play has



of the society, to bear the brunt of
famine, of pestilence, of flood and of
epidemics. Not merely that, they have

“Indian nationals” m various countries
like Burma, Ceylon, Singapore and
South Africa

Therefore, the society whaich 1s called
the ‘Indian Society’ 1s really speaking
a Hindu society and that society is
mnaturally reflected in this Government
also And, if I say that this Govern-
ment represents that society I am
quite sincere 1n feeling that I cannot
«expect from this Government a treat-
ment which will help the Scheduled
Castes, because they have not got the
nght type of mind, they have been
trauned for years to keep down the
vast masses of people under illiteracy
and superstition for their own secu-
nty and benefit. It 18 these classes
that constitute the Government both
at the Centre and in the States, It is
very difficult for us to expect from
them the treatment that we reslly
want to have

No doubt the Deputy Minister was
good enough to suggest that she work-
&d the department in such a way as to
bring to bear upon the department all
human kindness, magnanimity and
sound heart.

Shrimati Alva: I beg of them to
show magnanimity.

Scheduled Castes
ond Scheduled
Tribes
Shri Biva Raj: I think it is due to
fact that she belongs to the Chris-

systcm and could have no understand-
ing of its effect, formed the Backward
Classes. Takmg all these into consi-
deration, they form the majonty, and
with adult franchise one would expect
that they would run this country. On
the other hand, we find that classes
like the brahmins and the banias con-
stitute the Government in this country,
and I do not expect any benefit
accrumng frgm th-~ Covernment,

No doubt, Shrimat: Alva talked of
s0 many measures that have been
taken by this Government and other
State Governments for the ameliora-
tion of the condition of these people.
They are mere palliatives, but they
are not curatives of the disease. We
believe that we must go to the funda-
mental problem and solve that pro.
blem, and that is, the removal of
casteism, and casteism has been
brought into existence by the Brah.
mumns. I purposely use the word Brah.
mins, not to insult or to wound the
feelings of any Brahmin friend of
mine, for, I have got many Brahmin
friends. But the system which they
have introduced is harmful not mere.
ly to the people of this country but
also to the freedom of this country
and the happiness of this coumtry.
It is from that position that ‘all
these troubles arise. I have read the
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Tribes also quotes the name of that
person—Dr. Srinivas—who said that
we cannot remove the castes unless
some agencies are utilised for the
purpose, and that untouchability can.
not be removed. He went further and
said in some of his essays—I believe
he is an anthropologist—that the gra-
dual Brahminisation of society or, to
use another word of his, the Sanskri-
tisation of society has resulted in the
growth of the caste system. Unless
Brahminism is removed—the caste
system rtself is based on that—we
cannot go further. On that system we
have been doing all these things.

I may humbly say that during the
40 to 50 years of my public hife in
this country we have tried ever so
many methods, both with the British-
ers and with others, as {0 the best
method of elecating the Scheduled
Castes and other backward classes
and also to improve theiwr condition. I
desire to state 1n this House that all
those attempts of ours have failed,
So, we on our part have decided that
we should not depend for the solution
of our problems wpon anybody—
neither God nor man, ncither the
Central Government nor the State
Governments.

In order to improve our conditions,
we sought a new plan which was
pointed out to us—the path was laid
for us—by the late Baba Sahab
Ambedkar, to whom we all owe for
ever our gratitude for showing us
this new path. He suggested that the
Scheduled Castes, in order to have
their rightful place in this country,
must leave off Hinduism and take
to the path of Buddhism. I see that
our Prime Minister, everytime that
he finds himself helpless, mentions
Buddhism. For instance, yesterday, he
was helpless in not being able to influ-
ence the fareign nations in the matter
of his forelgn policy. He says and he
t the only course that he can
upon is the path that was
out by the Buddha.

ke

and Scheduled
Tyribes
')

I am glad that the Prime Minister
of this country is a person who be-
lieves in that path, who I am sure
will follow the path, but for the faot
that he is swrrounded by people who

encouragement, so many schemes,
etc, which really have no effect at
all, whether in the Community Pro-
ject schemes or in the National Ex-
tention Service schemes, it is much
better that all that money is utilised
for the influence, growth and spread
of this way of life in which our Prime
Minister has got great faith.

If as 1 belhieve he 1s sincere, if he
does thi., I am sure he, occupying the
position that does today, will ever
carn the gratitude not merely of these
unfortunate classes but also the grati-
tude of the country, if he takes to
this path, as indeed another person,
ovcupying a similar powition thou-
sands of years ago, namely, Emperor,
Asoka. If there 1s any person 1n India
today who can emulate the example
of Emperor Asoka, it 1» the Prime
Mini.ter But, if he does not do it
I am afraid he will have to write
himself down 1n history as a person
who has a warm heart but a weak
will He will have to write himself
down as a person with & hot head
and cold feet

So I believe that if only the Prime
Minister will put in as much enthu-
siasm and as much energy as he puts
into the affairs of our external rela.
tions and other matters like the ato-
mic energy, to this problem of the
removal of untouchability and the
welfare of the Scheduled Castes, we
will be in sight of some sol . But
I must tell the Deputy Minister of
Home Affairs what—Bishop Wilso



phrays He has made this observation

“If the Buddha m his zeal to
make available to all men the
wisdom which the Brahmins held
exclusively for their own emo-
lument, revealed too much, he
paid dearly for the excess of his
compassion The Brahmins were
immediately hostile, and although
thousands and tens of thousands
supported his reforms and mno-
vations, the hard core of the ravi-
shed priestcraft won in the end ™

‘That 15 the fate of Buddhism and
that is also the fate of this India

Yesterday, when the Prime Minis-

Mr. Speaker: The hon
time 1s up

Shri Siva Raj: I have got one more
idea I shall finish with that

Mr. Speaker: The hon Member has
got one mmute more

Shri Siva Raj: Three minutes I was
interrupted m the muddle

Mr. Bpeaker: The hon Member in-

18 DECHEDER 1957 . Commissioner for 6283
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they lLive i1s a vulnerable conditien,
Any riot for mnstance or anything that
the caste-Hindu loses his temper upon
may be taken for mstance If they
want to take revenge, they set fire to
houses because the houses are thatch-
ed ones They break their vessels
because they happen to be mud pots;
they carry away the cattle, goats,
dogs and 20 on In this way, they
harm them.

17 hrs.

What 13 worse, after Independence
and the Constitution was framed, we
also unfortunately were saddled with
this adult franchuse The result is,
wmncidents ke the Ramanathapuram
riot We cannot vote as we like We
have been compelled one way or the
other, by reason of the caste system
and also by reason of these political
parties which are otherwise formed.
If I have got to cast a vote for the
Congress, and only if | cast my vote
for the Congress, the Congress Party
will give me a few assignments of

B

ed the
riot Our condition has smnce en
become worse To my surprise the
Central Government has been
different, as we saw just a few
munutes before, there was not a mem-
ber of the Council of Ministers pre-
sent to hear this debate. Such as the
interest that the Centre takes so far

¥



mm

4mumm LEEEE

mmemmmmmM

- 25883
mmmm M

mmmm m

i

mw

@mm

Wmm

$58

mwm
il

d
g3

Mnﬂd@ﬁﬁh

mmm

mmm umamm

BRI
ALERr Byl - -} 1:1
Gmmmmmmmm LT Wwwm Wmmm
mﬂhlm bt uWMu m.mﬂ:
R R
ptttinldl
MmmmMMWMMuﬁRMmW it
Biiies2s85325) A5dak
Y
! & 3 . ....m .m. &s
mmmMMmm mmmmwmmwmwammmwd
m“mmmmm ] 131 i i ¥
WMMMMM TE L
131 mmnmmwmwwmm_mmmm
RE mamm mmmmwmmm mmwawmmm

Tt

T ME

a3

.m

mn

s

E

M wmm

il

m.wm

-

mmmmmmmm“m mw

mMm

]



I HE L
' mwmmm wwmwm H
mmmmwmm:Mme M= mwm % mmmm ,m_m
.mmm. n"wm fyfefia ]
¢ it IR
. mﬁmmmmm FRITR R TR 1-
Doy, 0
st ik
i gl o oty
§898%0s MMMumw mm Mmm mmm
Mmmmm wu.-.m mmm 3 o m.mm
§ A EELL mm 258 mmm lmw mmh

unfortunately been saddled with the

This is the ruling principle.

responsibility on account of there be-
ing two parties. If we vote for the

'

Congress, some one elsé comes and

An Hon, Member: What is the

meaning?

worries us. If we vote for the other
party, the Congress withdraws the
conceasions given to us.

Bhri B. S, Murthy: I shall trans-
Iate it for the benefit of my friends

who do not understand it.

I may also tell

Shri B. 8. Murthy:
stands as an instance where Harijans

Why not ask the

Shrl Nath Pai:
Chair to tranalate it?

have retaliated in spite of their not

having guns and fire-arms. It is an

instance to show that they will fight,

it necessary, without shedding their

]

Biddr

meﬁm



still he is a man of destiny and
I have faith in him he will try
to see that the sin untouchability
is removed lock, stock and barrel be-
fore he lays down the office of Prime
Minigtership,
Aguin, converting the harijans into

country is ours and the whole people
is ours.

Now, coming to the point of the
Ramanathapuram incidents, it is a
lesson both for harijans as well as
caste Hindus, both for the Govern-
ment as well as for the non-govern-
mental people. Ramanathapuram will
remain a lesson for all those people
to learn lessons.

Shri B. §. Muorthy: I will only take
1} minutes, I know that the Govemn-

ling out certain quantities of scholar-
ships or money. That will not solve
the problem. Only a change of heart
in people like Mr. Siva Ra) will solve
the problem. Let him come forward
to serve the harijans. I shall be his
first follower. Let us both leave Par-
Lament, if necessary. That is the way
how we must tackle the problem.

I would suggest that there should
be a committee to go into the pro-
gress made so far in this direction.
This report is being presented to us
annually. Next year alsoc another
report will be presented. Some peo-
ple say that untouchability has been
removed and some say it has not
been Temoved. We do not know
which is correct. So, there must be
an evaluation of the work so far
carried on and the progress made in
the case of Scheduled Castes and
Scheduled Tribes.
Then, haryans can be easily divi-
ories—agricul

in all the States The Central Gov-
ernment, with the help of the State
Governments, can see that these
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are not able to do anything. Govern-
ment also says that there i3 no fund.
Therefore, I would suggest that the
Central, Government must take over
this problem. Three seperate com-
mittees should be appointed and they
should be entrusted with the res-

Then another bottleneck is the
State Governments. The Deputy
Minister also stated that the State
Government are not sometimes giving
full co-operation. I would venture to
say that they are not giving any co-
operation at all, Every time when we
come to Parliament and put a ques-
tion, they say that the State Govern-
ments are not co-operating. So I
want the subject to be taken away
from the State Governments and let
it be administered by the Centre,

I know that several State Govern-
ments are not able to give even mat-
ching grants and because they are not
able to give matching grants, the
Central grant also lapses. Therefore,
it is better that the whole thing is
taken over by the Centre. If it is not
posisible, let them entrust this port-
folio to the Chief Minister or the Fin-
ance Minister or the Home Minister,
as the report has suggested.

But I would still prefer the Central
Government doing it, in the same
way as rehabilitation. & say that the

18 DECEMBER 1957 Commissioner for agw
Scheduled Castes

and Scheduled
Tribes

+ oft wirg (feerage) o owsOw
R N AW § WRYE wwaam d
oft g fagral ot ax § WX @
arvE qret TC A § N gy &
Wt &7 g agT 9T gl W ghd |
o ford & 1 & AT g Al Y AT
Liaf &

ghwifas dow o gl o
TRy v fmad aw i
v e fE waw gwafle doem #
WA ¥a9 e} A fafean
qras firgr, 1% Aver wwar g fror
9T &% fRaT , ¥R ATE 94T qramn
g as fiear, ¥ ST waT g ION
9T &« fagr, 43 s agwfom 9
as fear | T ST ¥ s g
T # ¥A9 & 6L WA TR
o15 WTRY W ¥ATE, 3T T, 0
g, 9 8 g faer
TS} ¥ AW TR 1 FEY AV
¥ qw §diq Qo F e ooft aw
A gfafi gfom § s 79 swr 3¢
qae §, wifexfady # dwr © 9@e
& s wre <o fgger & i
fw gfoml & T =@ w0
g

ag &% § fF gl g% affay qveem
T RFT QI Lo WOF
aXFH AN g | afer s fr aw
h ag N e wf@ fe sew
guadfy Qe & [’F"W‘!,Qoo
¥ a% fed @ wx fis gedr Qe
¥ g ¥,500 ®UF TEAT WX 6 W
Wi 1w dwar wifgd fo @t
ga & g gfort Wi afnfimy
& fad 3F wwad stRY T
F ¥ g gre qg T S[eeT wiigd
fr oqgfee afrdi S @t §F g
wyel & frd, verarel ¥ ford, steeY
¥ fag, sy sl &
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(st wtd)
medndfmNetrA g
¥ forr o § foer fe @
fedt g gy § wd W wiifr
Ty @y F oft g qyel, weawEy,
vl wife ¥ fed gy Wt W@ §
o qeed  wiw e fe @
Wi § wy femr e v@ &
A WY W&y F arg T ¥ wiww
¥ w6 ax § oy W W FA fE WY
™ At ¥ fedy gfear & fod o
st

W qwg W fFww
U Fdvad @ E I W
g 2w wifgd fF o s Al F g®
fodt & ot wifenfag) &
W RN I BA & @ fea
g WRE ATt § g e
wifes oy § grwd ¥ fad fier
Lo |
1723 brs.

[Mr. Dxrury-Serxaxer in the Chair.]
a fordew & @A § e e
g T Wiy ¥ kA A gw
spEragar g afeT ag ded fed
T T gfor W Wi wifefeat
o oW e oft 1w el g
wify Do & A fasr @@
R ¢, Ik fald i o ¥ ST AW
T @ § o fad v 0% s T
t fefeer 9T Wz wOv W«
TRAWY 1 9T qgi AW wWR W
gare i § 1 ware g § fe Iy
wifes waewr geant dar gl W
¥ wepurdy dure # gfomt ik wifz-
wfest w wr e R arew § | ST
o W oy ) fowr
Mt d ¥R ¢ v wnfe-
sy e ¥ wht

18 DECEREAR 1997 Mhr 353
Scheduled Castes

and Scheduled
Tribes

wr¥ § & wifewfedf sT@wwrwd g

wifaret I gfadt wremrd e
& TR {1 gfort wreew Wy
grr § Fw ad i ot fawdw dr oy
¢, O ¥ s wrd §, oF @ wwr
TER U R iR ¥
o %3 § gt o gorf arer wr ey
W W YW & wY W P
% fed fr gfomt Wi anfionfedt
®Y ¢ Ay ¥ fare SRTT T AT Awar
gruamM e & fad at W@
& o v w v R Ao
vt forar wie fafemar ot @ ww
w% T § 3y O wwmawrd o F
FTEATE M wT qgafed e
wT & arw o ® g gt

XA guem d@iw{ §g e
AT E | T R A ® fad
W AAT - W EET eORR
TERNEFHE ST s &L
Rfiew g dwd § fx g qiw amr i F
7 ol wig }, 7 qq FATAATH X WA
fedt WcdeT & wwt figgal A gfe
Wi & IR ER ¥ Nifgw § Wi
forg 7 9m wX *Y Wil # § Iowr
awe feur mar 1 S ghar &
fragu gm0 Wy g &
wre o o aumy & fg ghv
& qru fawre v @ wiar § & e
WA THT o, (¥, ATSAT HRTS
S TE g, 1Y, 13 W R
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R Tuf QW Foivd & Fs g kP
fedgw dw & wragy W= firar o awar
§ ww e & ard awad WY O
g § O gfewt o ag g &Y
TR IR | T W A=A g
fir v@ w0 ®Y & < foear ar qwar &
Wi dag @ §a
ag v foar v § fs a2 = wen
W IR RIS ER E |
T 3% 2 g fE g g |
AR W AT g AT AR
AR v et & &g @ § fe ghom
® frra  wrwie e & famromad
mfs g gt o w=f &3 &%

FAITAW WPAT : AT T ¥
aeelis @ g wnw eve § fe ag
aga &1 wwren & Y ferl @ 3
TR AT m g I g @
g 30 a@ ¥ 7w &HF ¥ foerd A
& v |

& W} :  whd @ w@
wméaT § fe s qR aga ¥ freai o
Fra § wiad w38 wfvs awg

18 DEGMBER 1987

Commissioner for Gag4
Scheduled Castes and
Scheduled Tribes

fawrgy & vt fen faerddz & few
wferd & o ol

A% gy gur fear a1 fis fow Ty
¥ ag wifkarfe o goerh diewd-
woerd woreld et ¥ ) v W
gt oix aifenfegt @ sfefm
wedE g wifgd | SueTeee # .
gfom ok sifeofest & sfafafe
gl Wi ¥ g Wi T ot
¥+t sfafirfir Y Wi o Porer e gt
st wrfearfaay #Y aweml 9T fawr
¥z W afen A I9 guT W A
AT W4T )

# &§ grn ¥ fewar w1 @ §
fe gfamt & ofaem & fowr &
warer 9 s fear omd afew @ q¢
w1 3% Ty g T T 1 ay
e garh ferdl, prd afgl Wk
g wyteat &Y ey w1 qaw §
TR g ] @ gw ¥ 3y T
fer & 1 a7 WD TR W
frwg & v goeTd w1 war aff
wolt Wi &g g@ T sl i
o @ g ware gw aff g, wR e
@ 0 i ol 1 gfoar afgAt
foer x wfowa o et aff o o .
X W 9T s 3w gy wol §

I WA W WY AT
1} 67 e ford S ag & e
arae, aw f & WIwr aEl 9% s
fear oy |@r |

sfarre & wgr € fe texe & wd-
wed wid & s giomt o
wA-der wgr @ o€ | (@ e
g aan § fis fw fafredt & fewmfowr



wfh wifegd | @ o § e ¥
e aw & wiwd fad ar w1
AT g A 39 T Y A qr
W1 w1 sl aff &, frer ofc
o qg geT & fv e F ok T A
oM R s d kg w fawm
# 4% or ww frar a1, 9T Fww
IO e § 2 e man o

W I ® el & s
# o8 g WEA § | W9 A §
fe avy ¥ gfaw ¥ g Wit
T g § Al & afew
R wraw ol d s @ aw
ot & it g Wi wrfeamdy gerd
dwfet & mfaer g7 €, @ wuw =
frfta st & Atwfial & ofw wwd
g ) frggee we wfar w W &
wTX W fawrw v @ § o fewrfon
@ ¥, ¥ 30 9T ww A fem
T §—A ¥ TR IF I WA
vt § W 7 o woe ) gfew
uifeed ®t g afmd, gfefaas
gfafaw ' g &fod, unft i afx-
for wr o &f@, s @
sfafew & fawg & i fges we
wfawe ¥ famfodl v wow ol
frar avar & 1 T W W & "l
e and § e 7 wrger Qe (qTew-
wifaw aw) d2a fear omer & W o
fo? dw & weft &, Poreer oform
7g § fr oot ay-fenfa o qar Y
waar § | W gew F g few wwie
o w7

18 DECEMSER 1957 .Mfer 6296
Scheduled
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# orod araR ¥ T Wik
o goert WY Atwfat & gfcast &
AT ¥ way F 9 Thed TREY F0
I § | 0T e & gt wew
Soft ¥ 3,340 Awfaat & gioml &t
@ ¥aq o &, fadia Nl & §,R00
et & & gy sy gy &, g
SOt ¥ 9,908,000 NwfE § IO
m‘o,oootlﬂt‘gﬂi‘ﬂﬁ
§3,000 Aaf@l 4 ¥ ¥R 5,300
g § 1 9 TR & o aoerdy
¥ wow St 8 2,013 A R
gfoml ¥ dwr ¥aw 39 § Rdw
Al ¥ ¢,0%,¥3% AwRay § ghent
® dwr y3tc & qfm sl &)
1,8%,39s Awfa) § gl & e
8,430 & Wi Iqd gaft #3304l
ANwfaar 7 I der 388 ¢
wFT we qg & fe qaw S0 § S
sqare § sfase, fedfa a0t & « sfe-
wa, qirg avit & ¥ sfoa Wik e
At F o sfowa &

- % ug-frdza o AR g feow
T 7ot & wig Awf@r 4 gfar
7g Nem g, A T A aut & W oy
T YT A g are Ad &

# ggr o oo anfa, gEEwET
ofs, fig onfar a1 Atz wfr *Y W
T warar wrgar § W T W W
Quor AT AgaT § | F ¥aw qg wgn
g § e gat dEw W
oy Wi wr—aed wfeFac @«
FoeTT ¥ gra wmfen &, wwhid
oY T GTETT AT TE WO W
farmt ¥ afcade 7Y w2, ot ArEaTe
W T ATy WX T wE w
i v, m &% ghom W nie
wfedl wr wwor W § aen §
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It ey off guT Ew Y §. Ser
W e S i 9 wwar §—Fec
wi§ feg, N a1 W At gurga W
ar 7 Wi, Sy N fady W 3R
wrar A ko

ur gfomt ¥ & gaeqr ¥ fad
g W mnt fegd W
FAWET SFOAT R § W Sy
Ay fear ot &, femg ¥ o g e
wTF A Wl F Aoy @ g WK A
st} & afoqe r § Wi T @ &
IAEr AT HTAAT W & | AT g
a1 wifqs oo 7 § | 9« g% gENT
¥R Y fiwar wrar ¢, @ aw gficaml &1
wegrer A & gwar ¢

¥y T & el Wt & T |
W AT ATEAT § | IO GO T
T ¢ | Uty I 99 &t A€ A7
% dare A &, A W R Tmd A
TR & ¥R sER gre T IRy € |
I wifes g wga frd g€ R
Uy & ww ¥ W ® R
IR AT GUTC FAT TG AAWw
¢ & wgar § fs goe T AR
o R

vu el wr wgw g fe gfom
s s F ff wfadiw WY &
wafed qavr g swwr wat Y A
% ug far w@T A § fe W
v freme % arft § W I 59
qO A AT §, F W a7 o
8 T g TENY Pt g W Sy
¢ & & ol aTr g amar &
Wit serC afe g figy wwmr & ga
T §, & W IR ¥ wET AR,
AR A1 A ¥ gere e
oT &%, o wvr §, A oy mar & fe
WE % G & gNTC A e &, o e
wfont w1 e Wt wwar §

18 DECEMEBER 1857 Commissioner for 6298
Scheduled Castes
and Scheduled
Tribes
it ek W W 2T ¥ Wt

¥ wfafafy g arr 9% fawre w1 fie afx
Wty @ w &
awt § g gt W wifcafeat o
wET Agr ¥ §HY § | I qg
Fmar § e owr xw wafw & 3 I
WO FT THA § AT AEY, I Wy
Fawr g § a1 Y | W Qar Y
wTEwy & & feT tete Ham gl
T s sfarfadt #r € o
WToged gt 7 @ g &
gEay gl 7w ag @ fad v g
ghom w1 uw fafadror e aq <o
& wx Iy vk TeTC ¥ wfwwre 2
@ § 1 & ag vy wigar | fe e
7 A % Bif fads wfec A Q@ ¥
s 7 g7 qx #E F v @ §—
WY &Y gy |TEl @ 9 Ive e
T WETAT 7 TEATNT T @ §, I
Qe W— oF NRww — qrEEr ggar
@i WY 3y afad Wk 9= F A
W ¥ sew Wit fw gfor
¥ wgrdt oy ¥ fad, axr ¥ fod oo
feal #t v ¥ fod o TR gD
¥ TR T R A ¥ fag s
¥ 9 | & wea § AT T gar
§ & ag w02 a1 wrel e w v g
% y—zg o fawr w1 gaw §

Shri B. C. Mullick: We have now
two reports before us for discussion.
The first report was placed on the
Table of the House one year back to
be discussed in that very session, but
I am sorry to say that it has come
up for discussion only today along
with the second report for 1858-57.
It not only shows the negligence of
the Government, but also shows that
the Government do not have sincere

and honest interest to improve the
Jot of the Harijans and Adivasis.
1 bave heard the speech of the hon.

Deputy Minister. Her speech was
wery sweet and also utopian in nature.
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[Shri B. C. Mullick]

of their services, the rich landlords

_blem and should be solved immediate-
ly. The remedy is that Government
should adopt a fullfledged scheme im-
mediately. There are people who are

g

:

§

"

&
5555

callous and lethargic to remove even
these petty and small disabilities from

I do not understand the idea why
one particular community is bound to
perform one type of work, namely
scavenging. It always creates seg-
regation problems, and it also ereates
an des of high and low in Hindu
soclety. This should be
There should not be separate class as
sweepers. I am very much ashamed
to say that Government have not
been able to stop the system of carry-
g night soil on their heads by the
Haryjan women. Up-to-date methods
should immediately be adopted.

the
Legislative Asaembly on 1Tth J



extending

P.8, to Gejarajpur and Salijanga
in Balikuda P.S. and Jasobantapur
to Santarapur.

“Santarapur in Jagatsingpur P.8,
covering an ares of 100 to 150 sq.
miles round about Jagatsingpur.
On the same day at Sanra a
People's Court was constituted by
some leading people of the locality

resolved that Pans and Dombs

I appeal to the Government to take
suitable steps to protect us from ex-
ploitation.

I want to say a few words regard-

ing untouchability. Untouchability
is a blot on the Hindu social system.
1 therefore appeal to all the Mem-
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[Shri Thimmaiah])

I do not believe in intellectual
jugglery or in criticising other com-
munities for the plight of the Sche-
duled Castes and for the prevalence
of untouchability in this country. We
cannot blame the Brahmins alone for
this ban of untouchabulity. There are
so many causes for the prevalence of
untouchability; it may be that the
people who are not Scheduled Caste
people, who are called caste Hindus
may be responsible for the existence
of untouchability. You cannot view
or approach this question in an in-
dealistic way; you have to approach
it in a realstic way.

Today, we have got the Untoucha-
bility Offences Act. The Constitution
has also abol'shed wuntouchability.
But still 1t is prevalent in the rural
parts of the country. A lsrge
majority of the people of this country
observe untouchability. 1 do not say
that 1t 15 not waning. It is dimunish-
ing; there is no doubt about it. But
it may be dimunishing in a small
measure. Still, whatever approach
the Government have made, what-
ever efforts Governments have made
have not resulted in bringing about
tangible iesults as far as the erad:-
cation of untouchability 1s concerned.

I only want to make certain sug-
gestions for eradication of this ewvil.
1 am glad the Commussioner also has
made certain suggestions. I wish
Government would accept those re-
commendations. We have passed the
Untouchabiity Offences Act  But
the Act is not properly implemented
by the police officers in the rural
parts, because they never take cogni-
sance of ofences committed, as they
are under the influence of the local
people in the w'lages. Another thing
is that police officers themselves
observe untouchabity and do not
care for the Scheduled Caste people.

"Eutum“umwm

16 DECEMSBER 1987 Commissioner for 6308
Scheduled Coates

and Scheduled
Tribes

Sir, Government have spent lotz of
money on non-official agencies which
are carrying on propaganda for the
eradication of wuntouchability. I do
not say that all non-official agencies
are not working well; there are cer-
tain non-official agencies which are
working well, In addition to all these,
I propose that the Government
should see that an effective propa-
ganda machinery is set up by the
Central Government for the eradica-
tion of untouchability, They must
train certain men of status; these men
should tour the whole country and
propagate for the removal of un-
touchability and that people should
not observe untouchabihity. Unless
this effective machinery is set up and
this countrywide propaganda iz car-
ried out systematically, you can never
thank of eradication thus evil from this
country.

ment gives grants to these municipa-
Ities and panchayats. They can with-
hold these grants unless the munici-
pahties and panchayats assure them
that they will work for the removal
of untouchability in their areas.

The Commissioner has suggested
muxed colonies and that is a very
good suggestion. I do not think that
Harijan colonies should be built sepa-
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tation or trouble made or given by
caste Hindus in the villages.

Therefore, whatever Government
has done far the improvement of the
economic condition of the Scheduled
Caste people is not enough. They
must bring about land reforms as
early as possible and see that cultj-
vable waste land in each State is
systematically distributed to the Sche-
duled Caste people in whatever
manner they may deem suitable,

1 have seen some of the States
never giving land free of cost to the
Scheduled Caste people. Some, one
or two, of course give. Mysore hag
distributed land freely to the Sche-
duled Caste people since about 20
years. 1 do not know about other
States. The Commissioner mn his
Report states that some States are not
gwving land free of tost, not even for
the construction of houses; and this
should be taken into consideration.
Unless you give cultivable waste
land to these people they cannot
improve their economie condition
They will have to become rather serfs
of the landlords.

Therefore, 1 submit that land should
be distributed to the Scheduled Caste
people and Government should allo-
cate at least some matching grant
to give land to these pecple for the
development of

The Planners themselves say that in
addition to the special schemes meant
for the Scheduled Caste people, they
will also enjoy the benefits of the
general schemes. [ want to know how
far it has helped the Scheduled Castes
directly.

Similarly, they have allotted a lot
of money for the development of
cottage industries and others. How
far has this general amount helped
the Scheduled Castes people other
than the amount that has been spe-
clally earmarked for the develop-
ment of cottage industries of the
Scheduled Caste pecple under the
Centrally sponsored schemes?

Government also should realise
that there are difficulties 1n allotting
land to these people. Here again
comes the question of untouchability
because the Hindus surely never allow
it to be distmbuted, Even if 1t is
the Government land, however kind
the Government may be, if 1t tries
to give land to the Scheduled Caste
people, the caste Hindus will come
and say: “Do not give that; this 1s
grazing ground or this is bunal
ground. It will not be enough for
the village Do not give 1t to them.”
They put all sorts of obstacles to the
Scheduled Caste people. This is the
mentality on the part of the caste
Hindus—a mentality af preventing
the Scheduled Caste people from get-
ting economic facility. This difficulty
could be overcome by the officers
with the co-operation of the local lea-
ders and with the co-operation of
certain social workers in that parti-
cular area. Unless that is done our
Schedule Caste people wnll not get
land even though the Government is

§§§
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see that the outlook of the people
changes and people do not observe
untouchability. But, unfortunately,
the machinery that is there in the
Community Development areas never
bothers about the propagation of un-
touchability. They deliver some
speeches here and there and call some
people and say: ‘“You do not observe
untouchability; you behave well and
so on.” If we go to the same ares,
however civilised a Scheduled Caste
person may be, he will not get a cup
of water. If he goez to a mofussil

cannot sclve the economic
problem.
They have got their heriditary
industries. They know tanning and
shoe-making and many other things.
They are experts in making leather
goods. In the Community Develop-
ment

3
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of their cottage ind

not being done today. 1 say that
whatever facilities are there in the
Community Development areas, they
are meant for the caste Hindus and
not for the Scheduled Caste people.
I dare say that it has not directly
helped these people in any way. That
is, apart from any ascheme that is
strictly meant for these pecple, it has
not helped them.

Mr. Deputy-Speaker: Is he trying to
finish within another minute?

Shri Thimmalah: I will finish it
(Interruptions.) ‘I shall resume my
seat.

Mr. Deputy-Speaker: He promised
to finish within a minute but he hes
suddenly sat down. All right.

Shri Datar: Sir, I beg to lay on the
Table a copy of the Report of th
Commissioner for Scheduled
and Scheduled Tribes on his visit to

See No. LT-454/57.]
Shri Sopavane: Is it corrected?

We go to the next business.

EDUCATION MINISTERS
CONFERENCE

@t ®we we St (wTYT)
Iqreaw wiew, wrew I gen f
R TR, 1LY HY TF qATH AT
forerr s oY & ETTRd Wy ay Wi W
qare § wx qv O qir ok &
T feel age ¥ g Wi 2o fowat
! )z fufred e gy o oY
s gt , v M AW w
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s Sud wr S R R q | gy

e F ot e At T oy g g
i fiv:

“(i) introduction of universa] free

and compulsory education for
children upto the age of
eleven;

(1) constitution of a smaller joint
body of the representatives
of the Union and State Gov-
ernments in place of the Cen-
tral Advisory Board of Edu-
cation.

(ili) nationalisation of text-books;
and

(iv) sanction of grants directly
to Hindi1 organisations of a
national character for propa-
gation of Hindi in non-Hind:

speaking areas;”

Wh I § TF Qe wNT W
¥ R qrafg dA oot A e o
afer 99 Redr § @A ¥ AT
T W A A€ R IR
T T AN R X (G | g &
T o qPET X qE qAATT Ay
o fs so% frd w® 92w Femwue
Al

¥ wereirg w4 R w1 s 5y
RN e i s g g
R S & aTy w9 § fR it ag
SEge Tifer o fs 9 &
TRy e & TN W o e & amd
T wew fear war § ot u: ¥ e
19 & ot o) oY amef 2% & e
® Ay forr mar @ 1 w@ I W oW
AR ¥ ey A N e g,
it § g et & 1 frar ot e
fam qafe wrr o wfeqt 4 2
T o firwt w7 ofY st &, g ey oY
TS Y § 1 ¥E A e
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ot ot ¥ quitr fi Yo e ¥ sl
o fer ot Ao § Y aneiy o
Q¥ oo ek wl F o Ty Al
&R qrr o o ¥ o e
FIAT Wy ur 5 N Froh wxfufred
afany & 37 o oy T ) N
w3 | feelt oge & o F ag quen
e £ fogw el A ¥yt aw ow
v 7 arp femr &

wd i off wor g wreE §
ag 91 U3 fot o7 N § 1 S
T4 ot & 0% WA ¥ 9w F @ w2
+ qEe ®Y 7g aomar 97 fs gae sy
A N7 N A AT ) IR
fF wrro qfrafedt wie aad gfe-
afwd & oft 7% wH WEr Tl
femr & 1 % ga< v &7 @F A §
WR 7 g g fe sresand afiewi
§ W g W @ wY e folt w9
A § wg o wd A D § W gEn
™ oA ¥ wfgg Wk fagmm:
£SO ym A mar & ) e S
O W9T g, TR Ty ¢, sfav-
RT 1 g @t @ awr 1 i
g ol ok g s ¥ @
gftaedfa @ wwdfE T e
FT ST @47 2, IUW A HA & fad,
¥ W o & QAT ST g, O e
@1 T 3, W &9 ¥ R few
g’

wh A R oy N e wTgar
frfmagemgsgmrife
oy wre A & 1 R o g
T e qabe fafred o sria
YO AN @O AR F eyl
Tt § fie we fF wes {1 W
"ol W 'w & Jw  wh ak{
8% oy mar § fw wel o awelrs
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[ﬁ?oﬂ'o:ﬂﬁ]'
Noaag ¥ o A o W@t 1 A
9T g foar § —
Shortage in teaching personnel
The poseibilities of providing
Housing to the teachers to attract
them to the profession may be
explored. Ministry of Works,
Housing and Supply be asked to
examine the question of incorpor-
ating th€¢ housing programme,
especially for women teachers in
rural areas, as a part of the
housing programme of low paid
employees.

7z e o |

& g Y S T T 39
T # ATH AT FTAT ATeAT §
war ag ava A ¢ g At o i o
foww = #1 @ mfw w1
& *To7 7 faw @ § f wwwr A
grET § aqr IS foOd g wwA A
frRE? NEETAFAN A &
wETE AET 1 ¥EH weaT W N
¥t aere, § foer d9d W "
FCT q€qT § | T% aFATH 0T T A
¥ oF qEAS g qwar § | AWy W
e X 7 FAI AT q41 qgT o
[ET ¥ AAT §, T JFETH AD
Erit & 1 St g o A A R
fis 21 % ot WET AW AT § ST
vifes zm  faaim ® & @&@ <
T @ g A
HNA TG H AT H AR AT A0
g 97 | UF A F qET 7w a1
TR gt @, W & T WK we
gaw wgEl IEIR gh Awi W
gt | IER wgr T awEE @9
A w@ey A oF a0 faw o )
o AT fn SR WY W AR
wag? ATy F gy
e § ¥fm wr o I § R T
SCHR 97 $X AWNT WY gETaT § |
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T AT ATC g AT & vt et
firelt g oY qg ot wgar ¥ s wr Ay
a7 ¥ @ | 6R wg fF garT ST Y
wTaE w1 ¥ | aETw wgl & asai Wy
ST FET 94T § W) B e @
ITHY I W W oA IR E ) #
g1 wrgen § fie aror & mfrk &
o fs My wraw ¥ o st At €
g g 7 ¢ fe 7 fad 3o fad
ot 1 hromy fiear srd afn gAY
wifaw T9T §1 GUrE w1, I wifes
feafar #1 9T W ¥ WO war fear
w1 dggm g E T wam &
e W ww I W g ?

T W WY 2W Ay wer add
YA TR A v AT 1 TN
¥t qgfy, fren & worst ¥ W F
@ am ¢ &, few faeey el A
TEr g R A g wwi g ?
o ot sy frarer @ fR oWl
faesit X & WTE AN € Y
w g€ | 9@ TR WA Y 3 A
T g 9T T WY wrfan wd3wr &
¥ s F v fr gw o fead €
gg wred ¢ wifee fommoiE §
forre a1 & vy wr wf g fAsy
T @ ¥ g afew wRY ) T
AxF w1, R W7 W, T 1R
fraae w areg A ot ¥ o Y-
2err firer @7 1 R ATH g e -
ﬁowiw‘tmmmt

gt —
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7y IR Jaw famr 1 F I quAr
g § 6 o e wnfaw b Y 7
tw we ¥ fod § o ou fEww
® W g WX N e dur
T o @ 8, Afer A oy wrwr ey
gt g & 1 Y AT & fw @
R AW & o saww fean | 493 faa &
& g dENT quw fear qur fe
¥g A9E Jo o THo o ¥ WTHRT
et fadt amad 1§ qgAT WTeaT g
f& 9t d1w ¥ A=F F, ww S
fws watfegem 4, 37 aw T a0
FamA W e mT g s A &
e s gw woeT{r A ) §, afews
gde aff § a1 g go Mo oo o
e ot it fear s |, ek AR
& wrgd #1 fear 7w A S Qe
fer qrar gt 8, &1 wwan § s wgafa
Jae it sz 22, AR AW ag
% Avd 7 v W% T 9f% g0 o
q®o HYo ¥ AT & FwAT AT W A
ag FORT AN AR W | e |
ag o Wt § B, fow femme &
f!ﬁa?iﬁ Wfﬂ,mm,
w1 9z 9o § fF o a9 ¥ TR
difadee A=F ¥ ag w1 A9 v amEd,
ioﬁewoﬁoﬂaﬁxmﬁ?
wu qTeA gt & e 9w sawia # A,
afodw & w1z, qg daar far aat fe
fag®t qr% w1e % afew &, oy o=
T & gy §, S g amr
qbm | R 2w & G, ot W
Tt WY T w4, g AW & Afgr
i ft T 0% ¥ wear fafeda
R W wifim &9, T A D
Wt w8 f@, T AR
T W & fad, o sifes & fag,
it Wt WX Awty, am g W
O st oF, e I WA gEen
awr ), o W fow g ¥ wg fE
1 tw & e § o & fewiw

Wi | vafil o aeha s ofr & g
fr W< gY a¥, T g oy g, o

TWa | MR AMAE TH &0 o oy
T WeqAwT 47 | g &t ATRaT /& It

99T | Q% I W [T Q wew I
guT ®G Y, g R AR A W@
o | afer W ag ad s 0w
Wi gma g 1 e arag g fe
e fowid R A § 1 g wTw
A€ fe W WY W g § oadt
THEfeT e @Y @ qeefar
e § R a3 ¥ gt i T
E qIRT Y ART | AT qg AW
Gdt § ot et ® §re wT N o
qzg ¥ o 7, foar o o g ate
ANfe wod T F QIO @ W
ar wrgd € s =1 ), A e
w78 fram) 9 g amr oY @
@Y @ ¢ fo fodt g & gt
frand forer o, 7 Y g7 TR
7 wluy § ) O W gn fewid § Fe
OO &7 fearal & o3 /) wife wfez-
e g fead wiw AT mr awx 1
g% gawy § 5 gv aow & aoedl
w @ & afer sewr dgfee freht
TR §, A% FEE aTH ATV T G
3 dRt g A fm ek T oW
& o Wl §, QI At {1 wafes
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[sft @0 wo amff]

# arvdrg sofy ot ¥ s s g qg
& ff geTg 1% A Ay g ¢

vwmw Wi o feer wm
WA S AT Wiy §, I O 9
! fy s WY o T wfEd

oft @0 Wo wwndf : F S e F
o wE |

ferag tvamr T am g ¢ @
LY T A% T 22 W FF 8 g
F A § & 7 9w § vy A oF
€ & & el dft ot & o @

L W INA AT g I g
W fedt e & fr o od o
vAfeses ™A, W f W

ag Tt g A% | ¥W fd F Fordaw W
wgar § 6 @@ i O wm s w
SeTy o | @ § o i o, Ao
atwr aft § W ag A e fr F
Wt Wi AT A § v, qr

AT TXEY & A F Ry A aw

N ot DwT F v 7 &) wegr fear
am afF gRTU 3w Iwfa v aR Wk
Ry WAk ¥ @ & fwdor
# g i ag gy < a% ol o
e O Ay ww ww |

ot wnle cwedt (Rege) .
JqTENT FERE, §9g sqrer any § W%
sy & o) wara oy v B, ww P A
ot oY & a1 T WA I
§rusatag fsow w i frme w
wefron w81 am AR X
yrfeqs for ST gt A a g, a9 &
vay fug st qy of & f&
wrETaR & frmr W1 ¥ &1 ww o
Tgt 9% TG AT I30AT A N AY FY
syt @ fF ag sfias aga fam
el & i & oo gTEQ & et
tromw@ R o FfraAt r @
@ X ar wgw s g ArfeaE
wER) ¥ vAer ) A% w & fad fN
fr av ¥ wawms Wy g, W@ IR
wif gura aT § Wi s A W

a1 § i Tl & T W w=y ATt
& &9 wo AN A § 1 §q Arafuw

fvqgw™ ., .. ..
B AR gy d AW
o oW oaeR g
wrltw swedlt @ flew T
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e § 9N gW %3 & R wr Ay
W WX W ST 9T fiere W
e § fv oF sreron ¥ W frfr
fiemr o nfr ey o &3 witem
w frawe § SewY e A TEr aw
aF afe i e Ofes w7 s
0 % W& gard s s
» THE W% WX 9 W &% fF W
Ry T wORTC ¥ GTRA W1 W7 gREn
¥ wg Frewen # aof 3w F W
wwear ¥ a<g dot gf ¥ 1w B
o ¥ g w@ wr faar fear ar @
g1

oF et ¥ W QAT T |

Fqreaw wga : £ g frw 7Y
& OF wT a7 T

i\ worhe wred) : WO Y wfERy
WA AN A § IR g @ gwEw
ferdt wme Y {1 A WA Y A
Wi firm s & ekt A ¥ ol
o 7 o v fed § ORI
T AN W1} AG H AT W |

Shri Vasudevan Nair (Thiruvella):I
would like to ask one question. I
would like to know whether Govern-
ment has taken any decision in the
question of giving aid to those cal-
leges which are run directly by the
State because those colleges are not
helped by the University Grants Com-
mission. d

Shrl Keshava (Bangalore City):
May I ask one very small question?

Mr. Deputy-Speaker: According
to the rules he is not entitled, nor
was the member from the left, because
no previous intimation had been
given. Now that another member has
asked & question, the hon. Member
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The Minister of Biste in the NMinls-
Scieniific

regard to compulsory education for
the age group to 14. The House has
already approved the Second Five
Year Plan and the estimates and the
targets of the Second Five Year Plan
for the age group 8 to 11 and i1 to
14

At present the position with regard
to the age group 6 to 11 for the whole
country is that about 51 per cent of
the school-going children are

ing educational institutions.
had laid a target to raise
ber to 627 per cent
regard to age group 11
present estimates are, that
estimates, that 192 per cent
children are in the educational
tions and the Plan had
22-5 per cent. as target for
group 11 to 14.

|

=

AL 1
g At

was realized even at the time when
the Plan was considered that it was
not possible to realise....

Shri Siohasan Singh (Gorskhpur):
Are they all India figures?
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But, at the same time, we cannot
be completely unaware of our resour-
ces. We have examined all the possi-
bilitbtes and it was found that the
country does not have adeguate
resources to fulfil the directive. This
13 a very unpleasant and, at the same
time, hard reality with which, I am
afraid we have fo reconcile ourselves.
The country must produce more
wealth in order that we might be
able to make education free and com-
pulsory, as quickly as possible and
fulfil the directives of the Constitu-
tion, which we have lald before us.

Shri Dasappa (Bangalore): We
should provide more for education?

Dr. K. L. Shrimali: If there are
interruptions, it will not be possible
for me to cover the subject in time.

Mr. Deputy-Speaker: There should
be no questions and no statements.

Shri Dasappa: No income without
education.

Dr. K. L. Shrimali: Recenily, a
panel of the Planning Commission
went into this question, approached
this question in a realistic manner
and they suggested that by the end
of the Third Five Year Plan, we might
provide free and compulsory educa-
tion for all children between the ages
6 to 11, As far as ages group 11 to
14 1s concerned, it is very difficult to
say when that target may be realised
It may take 10 years or 20 years or
even more. It all depends on the
availability of resources. But it is
quite clear that the targéts that were
laid down in the directive that was
given in the Constitubon cannot be
fulfilled, not because the Govern-
ment are not keen to implement it,
but because the Government do not
have adequate resources to fulfll that
directive.

The Education Ministers’ Confer-

which was made by the panel of the
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Planning Commission; that is, attempt
should be made to provide free and
compulsory education to all children
between the age 6 and 11 in courve
of time, provide free and compulsory
education for children between the
ages 11 and 14 and it is difficult to
fix any time lmit with regard to the
age group 11 to 14.

The second question that was raws-
ed was with regard to university
education. This question with regard
to the provision of a three year degree
course has now been discussed by
various learned bodies and Commis-
sions for several years. For nearly 40
years this question is being debated
in the country. The University Edu-
cation Commussion presided over by
Dr. Hadhakrishnan mmade the same
recommendation. The Mudaliar Com-
mission also made the same recom-
mendation. Government are now
trying to implement the recommenda-
non which was made by these two
Commissions

Again, here, it is a question of find-
ing suitable resources. The Govern-
ment of India appointed a Committee
under the Chairmanship of Shri Desh-
mukh to go into this question. Shri
Deshmukh has submitted the report
and he has suggested that it is possi-
ble to implement the recommenda-

recommendation. The Deshmukh
Committee has estimated an expendi-
ture of Rs. 15 crores for the intro-
duction of this scheme in all the col-
leges in India during the Second Plan
period. A sum of Rs. B crores iz to
be provided by the Ministry of Edu-
mﬁon,na.ambytheﬂnhﬂﬂ
ty Grants Commission and the
of Rs. 74 crores by the State Govern-
ments or by the management of col-
leges. That is how it is proposed to

%
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implement this scheme of three year
dogree course. Again, it will depend
on whether all these funds will be
available. I hope that this question
which is being debated in the country
formchalongﬁmewmbeimple-
mented and adequate resources will
be available for this purpose. The
Education  Ministers' Conference
generally approved of the recom-
mendation with regard to the three
year degree course.

With regard to nationalisation of
text books, this item was included in
the agenda because the different
ftates wanted to exchange their
experiences with regard to this ques-
tion. The various State representa-
tives and State Ministers explained
fhe practices which existed in their
different States. In Punjab. it was
said that these experiments have been
carried out over the last few years and
it is understood that they propose to
create an sutonomous body to under-
take the production of textbooks. The
Government of Andhra has recently
taken a decision to nationalise text-
hooks, starting from the primary
standards from 1957-58. The Ybooks
at the secondary stage will he taken
up later.

In Kerala, the process started in
1956, Part of the printing work was
formerly being done by the Govern-
ment Press, and part of it by private
persons The Government of Kerala
have now taken a decision tn take
over the entire work of printing the

18 DECEMBER 19537 Fducation Minister's
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In U.P. this experiment has been
tried since 1048 for class five, and is
being extended from class to class.
In Rajasthan also, textbooks have been
nationalised up to class five.

So, Members will see that the
extent of nationalisation has varied
from State to State.

We were told in Bihar 160 books
have been nationalized, while Assam
has produced only thres books. On
the whole, U.P.,, Bihar, Kerala, Pun-
jab, Madhya Pradesh, Bhopal, Vindh-
ya Pradesh and Jammu and Kashmir
have nationalised textbooks on a fairly
large scale,

In Bombay the State Government
was not very enthusiastic with regard
to nationalisation of textbooks,
because they said they had a different
experience.

The general concensus of opinion
with regard to nationalisation of text-
books was that if it is tried under
proper conditions, it will be in the
mnterests of both the pupils and the
parents, as better quality books
could be made available at cheap
rates. No firm decision was taken by
the conference with regard to this.
This item was included mainly
because the ministers wanted to
exchange their experiences, and, as I
have said, the experience of most of
the State Governments was that
nationalisation of textbooks has pro-
duced better results.

Another question which the hon.
Member had raised was with regard
to the economic conditions of teachers.
I am in full agreement with the hon
Member that the economic conditions
of teachers in this country and most
of the countries is bad, and no reforms
in education are possible unless we
increase the salaries of teachers.

The Ministry of Education has taken
some measures. [ would not say they
are adequate measures, but again con-
sidering our resources, I think they
are measures which will go a long
way in ameliorating the conditions
of teachers,
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We thave written to the State Gov-
ernments—the House will remember
that Education is not a Central sub-
ject, but even then it was realised
that something must be done to
improve the conditions of the teachers
as a whole—to increase the salaries
of teachers, and we sald that we were
prepared to pay fifty per cent of the
mereased expenditure as far as the
primary school teachers were con-
cerned

For secondary school teachers also,
we said we would be prepared to
pay funds on the same basis In fact,
for the secondary teachers we have
gone beyond this, and said that even
if the State Government cannot find
the matching funds, we would be
prepared to release our share

The House is already aware that
the University Grants Commission 1s
already giving grants to the universi-
ties for increasing the salanes of uni-
versity teachers

So, at all levels we have made an
attempt to increase the salaries of
teachers As I said, I am not satisfied
with the existing scale of salaries,
but we have always to keep in view
the resources which are available to
us

On the one hand, there is a pres-
sure for expansion of education. The
pressure is irresistible The country
must go forward in its programme of
free and compulsory education. This
programme cannot be stopped and
should not be stopped At the same
time, we have to increase the salaries
of teachers, and with the limited re-
sources that we have at our disposal,
we have to meet both these rival
claims at the tame time

Considering the position as it is
before us, I think the Government of
India has done something of which
we can be proud I am glad that
most of the State Governments also
have come forwarq to increase the
salaries of the teachers, and they have
taken advantage of this offer.
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Shri 8. M. Banorjee: May I know
which of the BStates have increased
the salaries?

Mr. Deputy-Speaker: Let these
questions be answered first before
fresh ones are asked.

Shri 8. M. Banerjeo: Then the time
may be over.

Dr. K. L, Shrimali; Then, the ques-
tion was raised with regard to short-
age of teachers Again, this is linked
up with the general economic situa-
tion. As we improve the salaries of
teachers, we are bound to get more
teachers, not only in quantity, but of
better quality. So, this 15 linked up,
and the Ministry of Eduecation is
already aware of this problem and is
making an effort to solve it

Another hon Member raised the
question as to what we are doing with
regard to nationalisation of local board
schools and provincialising the insti-
tutions Some of the State Govern-
ments have already taken certain
steps It is really the responsibility
of the State Governments. I would
say the same thing about nationalisa-
tion of schools also It 15 not possible
for the Central Government {0 five a
directive to the State Governments in
this matter This is a matter which
entirely lies within the sphere of the
State Governments.

With regard to giving aid to ecol-
leges, I have already stated that if the
scheme suggested by the Deshmukh
Committee materialises, then we shall
be able to release grants to the afliat-
ed colleges also

Now, I come to Hindl propagation.
Did the hon. Member ask me with
regard to Hindi-speaking areas or
non-Hindi-speaking areas?

Bhri Jagdish Awasthi: About non-
Hindi-speaking areas.

Dr. K. L. Shrimali: We had issued
a pamphlet in regard to this
and that pamphlet is available
Library. I would not take

tef
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The House is already aware that the
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Government of india have accepted
basic educstion a&s the pattern of
national education, and we are giving
grmtstotbeshteewmmmutu
converting all schools into basic
schools. We hope that in. course of
time, all the schools will be converted
into basic schools, and there will be
one single pattern as far as the edu-
cation of the people and the masses
is concerned.

I think I have covered most of the
ponts raised by hon. Members.

§hri 8. M. Banerjoe; May I know.

Mr. Deputy-Speaker: Now, the
House will stand adjourned and meet
again at 11 A, M. tomorTow.

18.33 hrs.

The Lok Sobho then adjourned Ul
Eleven of the Clack on Thursday, the
19th December, 1957.
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